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1. Shri L. Appal Swami (in 0.ANo0.27/2008) . APPLICANT(S)
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Mr S. Nath #° | APPLICANT(S)
.- C - Versus -

Union of India & Ors. RESPONDENT(S)

Mr G. Baishya, Sr. C.G.S.C., ADVOCATE(S) FOR THE

Ms U. Das, Addi. C.G.5.C. and RESPONDE&T(S)

Mr A. Buzarbaruah, Government Advocate,
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CENTRAL ADMiNISTRATIVE TRIBUNAL
. GUWAHATI BENCH

Original Application No.27 of 2008
| And
Original Application No.103 of 2006
Date of Order: This the 2V day of March 2007

The Hon’ble Sri K.V. Sachidanandan, Vice-Chairman
The Hon’ble Smt Chitra Chopra, Administrative Member

. 0.ANo0.27/2006

Shri L. Appal Swami
S/o Late L.A. Naidu,
Presently working as Divisional Accountant,
. Ofo The Executive Engineer,
PHE & Water Supply Division, Khonsa, :
Distt.- Tirap, Arunachal Pradesh. ......Applicant

By Advocates Mr M. Chanda, Mr G.N. Chakraborty
and Mr S. Nath. '

- Versus -

1. Union of India, through the
Comptroller & Auditor General of India,
10 Bahadur Shah Zafar Marg, New Delhi.

2. The Accountant General (A&E)
- Arunachal Pradesh, Meghalaya, Mizoram etc.,
Shillong-793003.

3. The State of Arunachal Pradesh, represented by

The Secretary to the Government of Arunachal Pradesh,
Department of PHE & WS, Itanagar.

4.  The Commissioner, Finance Department,
Government of Arunachal Pradesh, Itanagar.

5. - The Director of Accounts & Treasuries,
Government of Arunachal Pradesh, Naharlagun-791110.

6. The Chief Engineer,

Public Health Engineering & W.S. Department,
Government of Arunachal Pradesh, Itanagar.
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6. The Executive Engineer
PHE and Water Supply Division,
Khonsa, Distt.- Tirap,

Arunachal Pradesh. e Respondents

By Advocate Mr G. Baishya, Sr. C.G.S.C. and
Mr A. Buzarbarueah, Government Advocate,
Arunachal Pradesh. .

I. 0.ANo.103/2006

Shri Keshab Chandra Das,

S/o Shri Kamini Kumar Das,

Presently working as Divisional Accountant,

O/o The Executive Engineer,

R.W.D. Division Bomdila, Distt.- West Kameng, -
Arunachal Pradesh-750116. ...

By Advocates Mr M. Chanda, Mr G.N. Chakraborty
and Mr S. Nath.

- Versus -

1. Union of India, through the
Comptroller & Auditor General of india,
10 Bahadur Shah Zafar Marg,
- New Delhi.

2. The Accountant General (A&E)
Arunachal Pradesh, Meghalaya, Mizoram etc.,
Shillong-793003. )

~3.-  The State of Arunachal Pfadesh represented by the

Secretary to the Government of Arunachal Pradesh
Department of PHE & WS, Itanagar.

4.  The Commissioner, Finance Department

Government of Arunachal Pradesh, Itanagar.

5. ' The Director of Accounts & Treasuries

Government of Arunachal Pradesh,
Naharlagun-791110.

6.  The Chief Engineer
R.W.D. Department,
Government of Arunachal Pradesh, Itanagar.

7. The Executive Engineer
R.W.D. Division,

Applicant

Bomdila, Arunachal Pradesh. ... . Respondents

By Advocate Ms U. Das, Addl. C.G.S.C. and
Mr A. Buzarbaruah, Government Advocate,
Arunachal Pradesh.
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ORDER

K.V. SACHIDANANDAN (V.C.)

The applications are filed by the applicants who héve been
selected and appointed as Divisional Accountants on deputation basis
under respondent No.2 and presently working in the Office of the
Executive Engineer, Arunachal Pradesh. The issued involved in these
caseé are same and the prayers in both the applications are also
identical as to permit them to continue in service till attaining the age |
of 60 years. Therefore, the O.A.s are being disposed of by a common

order by consent of the parties.

2. | The case of thé applicants is that, they were selected and
appointed as Divisional Accountants on ‘deputation basis and the
Government of Arunachal Pradesh is under active consideration to
take over the cadre of Divisional Accountants. For that purpose, the
Commissioner of Finance made a request to the Government of
Arunachal Pradesh stating that the Divisional Accountants who were
appointed on deputation basis may be allowed to continue as
emergency Divisional Accountants. Aggrieved by the said action of the
respondents, the applicants approached this Tribunal through
different applications (0.A.No.115/2005) for consideration of their
case for permanent absorption, which is pending disposal. While so,
| the Sr Accounts Officer, Office of the Accountant. General (A&E),
Meghalaya vide impugned letter dated 10.01'.2006 intimated the
Director of Accounts and Treasuries that the applicants were due to
retire on 31.01.2006 (applicant in 0.A.27/2006) and 30.04.2006

(applicant in 0.A.103/2008)n respectively on attaining the age of 58

L
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years and requested the State authorities to take necessary steps to

enable the applicants to take retirement as per their retirement age.

Aggrieved by the said action of the respondents the applicants have

filed the present O.A.s seeking the following reliefs:

- 0.A.No.27/2006

“8.1 That the Hon’ble Tribunal set aside and quashed the

8.2

8.3

impugned notice issued under letter No. KPHED/ESTT/PF-
172/2000-01/1427 dated 30.12.2005 (Annexure-9)

That the Hon’ble Tribunal be pleased to declare that the

~ applicant is entitled to retire on superannuation only on

attaining the age of 60 years in terms of the provision laid
down in FR 56 (a) as well as in terms of rule 35 of CCS’
(Pension) Rules, 1972 |

That the Hon’ble Tribunal be pleased to direct the
respondents to allow the applicant to continue in service
till attaining the age of 60 years in terms of the prayer
no.2.” ‘

103/20

“8.1 That the Hon’ble Tribunal be pleased to set aside and

8.2

83

quash the impugned letter issued under letter No.DA
Cell/2-46/2000-01/Vol.111/1667-69  dated  10.01.2006

(Annexure-6) so far the applicant is concerned.

That the Hon’ble Tribunal be pleased to declare that the
applicant is entitled to retire on superannuation only on

attaining the age of 60 years in terms of the provision laid

~ down in FR 56 (a) as well as in terms of rule 35 of CCS

(Pension) Rules 1972.

That the Hon’ble Tribunal be pleased to direct the

respondents to allow the applicant to continue in service

e
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till attaining the age of 60 years in terms of the prayer
No.2”

3. The respondent Nos.1 and 2 and 3 to 7 have filed detailed
written statements separately contending that the applicants are
regular employees of the Government of Arunachal Pradesh. Since

there were vacancies in the cadre of Divisional Accountants and since

" it takes time to fill up the vacancies through the Staff Selection

Commission, the respondent No.2 called for applications from
amongst theexperienced staff in Public Works Department, PHE, etc.
who were willing to serve as Divisional Accountants on deputation
basis under the State Governments of Tripura, Arunachal Pradesh and .
Manipur. Accordingly the applicants have been selected and
appointed as Divisional Accountants on deputation basis under the
administrative control of respondent No.2 for an initial period of one

ot
year and making it clear that the applicants were liable to work on

deputation basis in any of the above three States.

| 4. The Government of Arunachal Pradesh submitted a

proposal to transfer the caare of Divisional Accountants under the
direct control of Director of Accounts and Treasuries, Government of
Arunachal Pradesh and a formal notification would be communicated
by the State Government in due course. The State Government cannot
unilaterally take over the cadre of the Divisional Accountants, which is
under the control of any of the State Accountant Generals without the
prior consent and approval of the Comptroller and Auditor General of
India. After completion of the applicants’ deputation period the
repatriat:ion orders to the parent departments of the applicants were
‘issued to the applicants. However, instead of reporting back to the

parent departments, the applicants filed an application before the

L
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Tribunal against the repatriation order and the issue is pending
before this court as different proéeed.ings.

5. Four years have elapsed, the State Government of
Arunachal Pradesh have not initiated any move to take over the cadre
of Divisional Accountants in the State from the administrative control
of the Accountant General (A&E). The handing over of the Divisional
Accountants cadre from the administrative control of Accountant
General cannot take place without the consent of the Comptroller and
Auditor General of India. Since some of the Original Applications
(O.A.Nos. 114/2005, 115/2005 and 238/2005) are pending before the
Tribunal and which have not attained finality, the question of
absorption of the Divisional Accountants on deputation was under
consideration by the Office of the Comptroller and Auditor Geﬁe_rai of
India. The applicants are regular employees of the Government of
Arunachal Pradesh and appointed as Divisional Accountants on
deputation basis. As State Government employees the applicants were
to retire on superannuation on attaining the age of 58 years, which is
the superannuating age of all the employees of the Government of
Arunachal Pradesh. Though the Government of Arunachal Pradesh
adopted Central Government rules and regulations including
Fundamental Rules and Supplementary rules as well as CCS (Pension)
Rules, CCS (leave) Ruie§ etc. which govern the service conditions of
the employees of Government of Arunachal Pradesh, the retirement
age of the employees of the Government of Arunachal Pradesh
continues to be 58 years. Therefore, the applicants are not entitled to

any relief as prayed for.

B. We have heard Mr M. Chanda, learned counsel for the

applicants, Mr A. Buzarbaruah, learned Government Advocate,

L —



Arunachal Pradesh, Mr G. Baishya, learned Sr. C.G.S.C. in
O.A.No.1v03/2006 and Ms U. Das, learned Addl. C.GS.C. in
0.A.No0.27/2008. The learned counsel for the parties have taken us to

various pleadings, evidence and materials placed on record.

7. The learned counsel for the applicants argued that the
applicants were erstwhile employed in the Union Territory and after
formation of the State of Arunachal Pradesh the applicants have been
shifted to the State Government service and on deputation basis. At
the time of formation of the State Government, the CCS (CCA) Rules,
Fundamental Rules, etc. of the Central Government were adopted by
the State Government. Therefore, the CCS (Pension) Ruels of the
Central Government and FR 56 are also being adopted. Therefore,
after recommendation of the Fifth Central Pay Commission the age of
superannuation which was enhanced to 60 years by the Central
Government would automatically be applicable to the State
Government employees. Therefore, the applicants are entitled to

retire at the age of 60 years instead of 58 years.

8. The learned counsel for the respondents, on the other
hand, persuasively argued that though the fundamental rules and
supplementary rules of the Central Government are applic;able to the
State Government employees vide Notification dated 16.02.1989, the
retirement age of the employees adopted by the State Government as
58 years has never been enhanced by the State Government and any
enhancement or change made by the Central Government would not
automatically be applicable to the State Government employees. The
mere fact of adoption of the Central Government rules at the time of

formation of the State will always continue, but any change in the

L
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Central Government service conditions would not automatically be
applicable to the State Government employees.

9. We have given due consideration to the arguments,
evidence and materials placed on record. The issue involved in this
case is whether the age of the applicants to be determined as 60 years
instead of 58 years. Our attention is brought to letter dated
12.01.2000 where a proposal is made to transfer the cadre of
Divisional Accountants to the State of Arunachal Pradesh. Admittedly,
the applicants are State Government employees working on
deputation basis as Divisional Accountants. The issue as to the
permanent absorption etc. has not reached finality and proceedings
are pending before different courts. The crux point to be decided by
this court is whether the applicants are entitled to retire at the age of
60 years. Our attention is taken to Chapter IX F.R. 56, which is quoted
below:

“F.R. 56. (a) Except as otherwise provided in this
rule, every Government servant shall retire from service
on the afternoon of the last day of the month in which he
attains the age of sixty years.

Provided that a Government servant whose date of
birth is the first of a month shall retire from service on the
afternoon of the last day of the preceding month on
attaining the age of sixty years.

Provided further that a Government servant who
has attained the age of fifty eight years on or before the
first day of May, 1998 and is on extension in service, shall
retire from the service on expiry of his extended period of
service.

Or on the expiry of any further extension in service
granted by the Central Government in public interest,
provided that no such extension in service shall be
granted beyond the age of 60 years.

(b) A workman whao is governed by these rules shall

retire from service on the afternoon of the last day of the
month in which he attains the age of sixty years.”

|



10. It is made clear that an employee has to retire from
service in the afternoon of the last date of the month on which he
attains the age of superannuation. Here, the retirement age has been
fixed as 60 years as far as Central Government employees are
concerned. This is also corroborated by Clause (1) of the Government
of India’s Decision, Chapter V of the Pension Rules. Admittedly, when
the rules have been adopted by the State Government it was 58 years.
Qur attention has been taken to Notification dated 6.01.1980, which is

reproduced as under:

“It is hereby notified for general information that
the provisions of FRs - 56, ‘Chapter-X’ relating to
‘Retirement’ as adopted by this Government, vide
No.Fin/E/47/87 (pt). dated 16t February, 1989 will
continue to be applicable to all the government employees
of the Government of Arunachal Pradesh.

By order and in the name of the Governor of
Arunachal Pradesh.

Sd/-
( P. K. Nandi)
Under Secretary (Finance)
Government of Arunachal Pradesh
Itanagar”

11. The Government of Arunachal Pradesh also has clarified
the position of retirement vide Annexure-IX dated 06.06.2006, which

is also reproduced hereunder:

“Am in receipt of your D.O.No.DA Celi/1-1/2000-
2001/385 dated 5.6.2006 regarding retiring age of
Divisional Accountant originally an employee of Govt. of
Arunachal Pradesh holding ex-cadre post of Divisional
Accountant and at present under your control.

In fact, after adaptation of State laws vide Govt.
Notification No.FIN/E/47/87 (PT) dated 16® February
1989 on attainment of statehood by this State, the Govt. of
Arunachal Pradesh had adopted the F.R. & S.R. But,
afterwards vide another Notification No.FIN/E-47/94
dated 5% January 1999, the Govt. stated its stand to
continue with 58 years of age for retirement which was

| _—
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prevalent at the time of adoption of law. In this context,
both the copies of orders referred to in this para are
enclosed for ready reference please.

Yours faithfully,
Sd/-
{ C.M. Mongmaw }
12. The learned counsel for the applicant argued that vide the
Notification dated 5.1.1999 what is adopted is F.R. 56 whereas the
retirement age of the Central Government employees by virtue of the
Fifth Central Pay Commission has been enhanced to 60 years by that
time. Therefore, it is presumed that without mentioning the age as 58
years there was a total adoption of F.R. 56. It will only mean that the
age of State Government employees aiso would be reckoned as 60
years for State Government employees. A further clarification dated
6.6.2006 would not help the respondents to reduce the same to 58
years since any administrative decision cannot overrule the
notification regarding fundamental rules of the State Government.
However, our attention is also taken to the Notification dated
16.02.1989, the operative portion of which is reproduced as under:
“No.FIN/E/47/87(Pt):- Whereas by Sub-section (2) of
section 46 of the State of Arunachal Pradesh Act, 1986
(Act No.69 of 1986) for the purpose of facilitating the
application of any law in relation to the state of Arunachal
Pradesh the Government of the State of Arunachal
Pradesh as the appropriate Government is empowered by
order, to make such adaptation and modification of the
law, whether by way of repeal or amendment, as may be
necessary or expedient.
Now, therefore, in exercise of the power

aforesaid the Government of the State of Arunachal
Pradesh hereby makes the following order, namely:-

R R R Y R P R Y Y P T
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13. Now, the crucial question is whether the retirement age is
to be considered as 60 years or 58 years. It is an admitted fact that
this is a policy decision of the Govefnment. Even though the
Government of Arunachal Pradesh vide Notification dated 16.02.2989
adopted Central Government rules and regulations including
Fundamental Rules and Supplementary Rules as well as CCS
(Pension} Rules, CCS (Leave) Rules etc. which goverﬁ the service
conditions of the employees of the Government of Arunachal Pradesh
it is made clear in the Notification dated 06.01.1999 that the
retirement age of employees of the Government of Arunachal Pradesh
will continue to be 58 years. This was also confirmed by the Director
of Accounts and Treasuries vide letter dated 06.06.2006. Since this
being a policy decision and is the prerogafive of the Government
concerned to fix the retirement age, the mere fact that Fundamental
Rules/CCS Rules have been adopted by the State Government does
not mean that the retirement age all through the years should be

applicable to the State Government employees. The learned counsel

for the applicant have also taken our attention to the decision of the

Apex Court reported in 1998 (7) SCC 221, Municipal Corporation

of Delhi vs. Dharam Prakash Sharma and another and canvassed
for a position that in view of the Central Government ruling the State
Government cannot take a different view. The facts of the case
discussed in the said ruling are different and not applicable in this
case. The counsel also cited a decision of the Full Bench of the Central
Administrative Tribunal, New Delhi reported in (2005) 2 AT] 617,

Shri Prakash Chand and seven others vs. Union of India and

others, which pertains to the Assured Career Progression Scheme

and canvassed for a position that once a benefit has been granted it

|



g

12

cannot be withdrawn by issuance of a clarification unless the
Government amend the Scheme in accordance with law. The
proposition is not directly applicable in this case since in the case
before the Full Bench the ACP was granted to the applicant therein by
virtue of a notification and therefore the clarification cannot be
sufficient. In the given case it is a policy decision of the Government
and the adaptation of the Cehtral Government Rules at a particular
point of time cannot ipso facto be extended to the State Government
employees especially with reference to retirement age since this is
absolutely a policy matter. Therefore, this decision is also not

applicable in the present case.

14, On perusing the records we find that the Central
Government has taken a decision to enhance the retirement age from
58 years to 60 years as per the recommendations of the Fifth Central
Pay Commission. There is no material placed on record that such a
recommendation has been accepted by the State Government nor any
separate notification has been issued by the State Government
enhancing the age of superannuation from 58 to 60 years. In the
absence of such notification and it being a policy decision of the State
Government, we are of the considered view that this court cannot
interfere in such matters. The Hon’ble Supreme Court in (1997) 1

SCC__253, Consumer Corporation Madras vs. Madras

Corporation has cautioned that Courts/Tribunals cannot interfere

with the policy matters of the Government.

15. In the conspectus of facts and circumstances mentioned
above we are of the view that since it being a policy decision of the

Government to enhance the age of retirement and since the State

o
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Government has taken a decision that the retirement age of the State
Government employees would continue to be 58 years this court
cannot give a declaration otherwise. Therefore, the O.A.s are without

merit and liable to be dismissed.

Accordingly the Original Applications are dismissed. In the

circumstances there will be no order as to costs.

( CHITRA CHOPRA)) (K. V. SACHIDANANDAN )
ADMINISTRATIVE MEMBER VICE-CHAIRMAN
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_ the State Government on the ground that a

~.~been transferred to Haveri vide order-dated

ADMINISTRATIVE TOTAL JUDGMENTS 2005(2)
arbitrary, mela fide unjust, and issued on rextrane‘ous considerations.
This. contention has not been specifically rebutted by the official respon-
dents. Shri K. Subba Rao, learned Senior Counsel appearing.for the ap-
plicant vehemently contended that when such a contention is raised, it
must be disputed by the respondents and it should be so supported by
the respondents by producing the record, ‘which was not the fact in the
present case. Reliance was placed on 1993 (4) SLR 349, Ramadhar
Pandey vs. State of U.P. & Others, which reads thus: -
L TR VU U OO PP PP TR
The order dated July 8, 1992 does not re-
cite any public interest. We are also not in a position to discover from the
other records available before us whether the transfer of the appellant
was in public interest. in the absence of a counter affidavit or even the
. relevant records, we are left with no option than to conclude that no pub-
lic interest is invéived it cannot be gainsaid that transfer is a necessary ™
concomitants of every service; but if such a transfer could be effected
only on certain conditions, it is necessary to adhere to those conditions.
In this case, "the public interest” being absent the impugned order of
transfer cannot be supported. ’
Further reliance was placed on 2004 SCC (L&S) 523 Sarvesh Kumar Awasthi

Vs. U.P. Jal Nigam and Others, which reads as: -

3.In our view, transfer of officers is required to be affected on the basis
of set norms or guidelines. The power f transferring an officer cann

wielded arbitrarily, mala fide or an exercise aqainst_efficient and inde-
pendent officer or at the instance of politicians_whose work is not done
by the officer concerned, For better administration the officers concerned
mus: have freedom from fear cf being harassed by repeated transfers or
transiers ordered at the instance of someone. who has nothing to do

with the business of administration.”
It is also contended that when action taken

by the respondents is challenged by
ction was malafide, it is not neces-
A particular officer/officers responsible for that offi-
laced on AIR-1971 SC 1228, State of Punjab vs.
on 114 (g) of Evidence Act, when the

sary to name in Petition/O.
cial act, and reliance was p

Ramji Lal, particularly, para-9. Under Secti \
records are not produced; the Court can presume & draw adverse inference

against the party concerned. The applicants specific contention that respondent
No. 4 spmehow. managed 1o get reposted . to Belgaum particularly when he had
disputed by

" an underiaking before this Tribunal in O A No. 238/2004, femain’

the respondents. It would be relevant at this stag
tion of the Order in O.A. No. 238/2004 wherein respondent no.4 h
his transfef from Belgaum to Haveri:
"4 We heard ‘arguments and perused pleadings and [records. During
hearing the learned counse! for the applicant filed a Memo of withd_raW‘
of the OA with the prayer that the applicant may be allowed to continué
in the present post in Balgaum till the end of June 2004.
5. On consideration of the facts and circumstances of the case. the O.A. 1S
disposed of with direction to the respondents not to relieve the applicant tlt .30“‘
June, 2004. It is however open to the respondents to take appropriate decision

as challenged

12th February, 2004 and had given- |
s

e to notice the operative por-
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1 ) ! with respeét to the grant of the,sg:ale to be i i In r »n with th -\._ by an order i | 2 ) a:f)“-
KA i- his existing |||efafc ). | ! gradation. sl -cants were granted the benefit of ACP Sc‘hema hey were placed in the pay
;‘ | ; rant et c']? tructions--Administrative instructions or clari- scale of Rs. 5500-9000. Ther : o T i ine Dacedin the oay
- 4, 9 inistrative Instruc --Ad
- (B) Adminis

] here are ambiguities--
i he statutory rules where th iguiti
e ea c\fﬂ'l1 igﬁﬁl:rgaegé tbut administrative instructions or clarifications
I:r?xociagverride the provisions of the rules or stztg;e.s Lo s ot statu.
Progression Scheme--ACP Sc -
< Asrzut;i? i(t:?;e:l;)enesflicial scheme--Certain rights have been cre
U

andclarifications were sought. Clarification No 56 had been received in which it

chy in the Small Scale Industries Desartment is
dia higrarchy of the cadre. This woula amouni io
of the said Claniication. 8 show czuse ngiice

P Scheme beneiit. The scales were 10 b= re-
{1 tory in natur . nd granting of the benefit thereto--Once a : gg;zdhaghgeggnﬁslzggemlal fecovery was to be effecteq The reoly to we
A 'i ated on its ‘lmplementatlolzhzt ca%not be withdrawn by issuing clarifica-  } i - . _ . .
N\, N\ |° benefit has beer_1 granted, d the Scheme in accordance with law. ‘ - 4. A Vide thteleput%ncd o,r_der of 19.01.2004 the upgradation under ACP
<_ /'! tions unless ;he Govt. amen - , Scheme granted -to € applicants in the sca
Cases referred:

le of Rs. 5500-9000 has bezn
modified to the scale of Rs. 5000-8000. : ’
Guman Singh v. State of Rajasthan & Ors. 1971(2) SCC 452. k o
1 uma .

. . ia & Anr., 1982(2) SCC i 5 Some '.fu'ri!ie"r_facts‘_ in this regard. would also be necesszary.
? 2. V.T. Khanzode and Os. V. Reserve Bank of India & vide the Office Memorandum of 9.8.1999. the ACP Scheme had bsen
i ‘ 7 303. : 1 !ntrqqucgd‘ Under paragraph 11 of the Scheme, any interpretauon’
3 Unicn of India v. K.P. Jgsetph % ch)ar'jsa”sgl;1(g179?é(88)C1)JSCR 111; AIR 19867 ‘ clarification of doubt as to the scope and meaning of the provisions oj
: tate o . ’
4. Sant Ram Sharma v.

_ the ACP Scheme will have
N . . lo. e
25,112\1\;12\ Ram Baishya & Ors. v. Union or: India & Ors., OA No
> 26/2004 decided on 14.5.2004. (Gavg)ahatlggn?\lo) 87/2004 decided on
6 Smt. Sukla v. Union of r:ndla & Ors,, C ’ tsting hierarchy in the Cadre/category of posts. Paragraph 7. in th
. -~ t C . : . .
29.7.2004. (Calcuga ?senv )Government of India & Ors., OA No. 669/04 . regarc':, read; N , |
: 7. Smt. Shanti Roy & ors. ' abalbur Bench) , ‘Financial upgradation under the Scheme shall be given to the next
L decided on 138;1%20%4'&?0:1 gf India &Ors., OA No. 544/04 decided on higher grade in accordance with the existing hierarchy in a
L 8. Kesho Ram rs. v. :

: & cadre/
b ; category of posts without creating new posts for the purpese. How-
. h) ‘
o Ui ia & Ors., OA No. 327/PB/2004
zl Kri Ors. v. Union of India .
S. Kewszi Krishnan &

ever, in case of isolated posts, in the absence of defi
by i Bench X k i
decided on 7.1.2005. (Chandigarh ) Departments concerned in the immediately- next. hit
. ided
11 Bhacwati Prasad & Ors. v. Union of India & Ors., OA 2380/03 deci

ot IR ks

efined hierarchi-
sce cal grades, financal upgradation shall be given by the Ministries’
. i 1 h tandard/
v. B. Ravindran & Anr., {1997) . r gher (standar
10.  Director General of Posts & Others . common) pay scales as indicated in Annexure-ll which s i i
641, i i

g
=
U
[0)
=
I
>
o]
=
5
o
-
=
@
(7]
[e]
>
@
Q.
=
[¢:]

on 20.4.2004. (Principal Bensh)

ORDER(ORAL) ' . '
Justice V.S. Aggarwal, Chairman: -'A Bench of this Tribunal, on

i i onsideration:. -
25.11.2004. referred the following question for ¢ ,

" c‘ i ( tio NO 56 1SS y ) )
llaV Ja"ll e“e‘ C[ " I 'S I l e O . - N
1 < 01 rer ldel T co |d tion no 01 t“e / ‘VI SCII€ me edd“

t » / [ “iS*‘
3a aft ) p-Ris N

. o
nhierarchy to be granted financial upgradation under the ACP Scheme?

penditure). For instance, ‘incumbent of i1solated posts in the pay
scale S-4, as indicated in Annexure-Il, wiil be eligible for the pro-
posed two financial upgradations only to the pay scales S-5 and S-
8. Financial upgradation on a dynamic basis (i.e. without having io
create posts in the relevant scales af P2y} has been recommendsaa
. by the Fifth Centrai Pay Commission only for the incumbents of iso-
fated poste which have no avenues of promotion at all. Since finan-
cial upgradations under the Scheme

shall be personai to the incum-
iently bent of the isolated post, the same shall be filled at its original leve!
. givi i ve reference, can convenien bost . :
e cainemea o S e o e 2 ' (pay-scale) when vacated. Posts which are part.of a well dafineg
be delineatzd. ) ivision Clerks with the re- cadre shall not qualify for the ACP Stheme on ‘dynamic’ basis. The
zppli cinted as Lower Division
_ 3. The applicants were app

ACP benefits in their case shall be granted ¢

ivisi in the pay scale . . s
spondents. They were promoted as Upper Division Clerks in pay A enefis in iher cas  sha

onforming to the exist-
400G-6000 in the Ministry of Small Scale Industries. As per the exist-
of Rs. 40CC-6

- i be 6. At this stage, it would be 3 .

! i the applicants are entitled to ge. i '
ing hierafC:"-"/‘hUﬂdertth? éi%é’ﬂ:ﬁééﬂ',eﬁ the p:;) scale of Rs. 5500-9000. 56 that had been given by the Deparment of Personnel & Training, which ,.~\
promoted 0 the post o

the '/ Central Pay Commission's recommendations t:vzr%erfeert]uir:tergl | reads: (
"‘mge:ssurec.‘ Career Progression (for short, ‘ACP’) Scheme ha N

L | | g
i ' |

ppropriale even to notice the clarification no. !
|
!
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No. Point of dobt

The Fifth Central Pay Commis-

_sion has identified a number of

common category posts spread
across various Ministries/ Depart-

ments as well as in offices out--

side the Secretariat as discussed
in Chapter 55 of its report and
also in other Chapters and has
made  recommendations  for
adoption of uniform grade/ cadre
structure subject to functional
needs of an individual organiza-
tion. In a large organization, all
the hierarchical levels as per uni-
form cadre/grade structure ‘may
be created while in a smaller of-
fice, a few levels of the uniform
hierarchical structure may not be
introduced keeping in view the
functional needs of the organiza-
tion. Consequently, while in a
larger organization. Cadre, pro-
motions are allowed in consecu-
tive hierarchical. grades, in a
smaller cadre, promotions in-
volved substantial jumps though

. in such cases, the requirement

of period of regular service in the
feeder grade as specified in the
Recruitment Rules may be
longer. Since under ACPS, the
requirement of longer regular
service in the feeder grade for
promotion to such higher levels is
not reckoned while considering fi-
nancial upgradation, it results in

a situation where person belong- _:

ing to common category and re-
cruited at same time in same en-
try grades are entitled to financial
upgradations in vastly different
grades under ACPS. Is it not
anomalous?

ADMINISTRATIVE TOTAL JUDGMENTS

Clarification

Financial upgradations under ACF’S._j
are to be allowed in the existing hier- -

archy.. However, in reply to point of

doubt no. 2 it has already been clari-
fied that existing hierarchy in relation -.. " i
to a cadre would mean the restruc- -..
tured grades recommended by the .-
Fifth Central Pay Commission. Fur- 7. " -3

ther, as an example, in reply to point
of doubt no. 19, it has been stated
that in order to secure upward mobility
of library staff under the ACPS, it has
been decided to adopt the pay struc-
ture as notified by the Ministry of Fi-
nance Vide O.M. dated July 24,1990

subject to the terms and conditions -
" specified by them. Therefore, the
ACPS  already envisages that in re-

spect “of common category posts, if

the Government has accepted a uni- .

form’ standard hjerarchical structure,
then existing hierarchical structure,
then existing hierarchy in relation to

such common categories shall be the . - |
standard hierarchy as approved by ' |
the Government and not the hierarchy
in a particular office, which , for func-=

tional considerations may not have all

the grades. If such financial upgrada-:

tions are allowed keeping purely such
local hierarchy in view, it will result in

vast disparities in entitlements under -

ACPS for identical category of posts
which cannot be justified. It has the
potential of generating huge disquiet

_and unrest, which will not be in public
Jnterest, R
if, however, the Fifth Central Pay ’

Commission has recommended a

specific pay structure/ ACP grades for *

a particular category in an organiza-
tion which may seemingly belong to a

common category, then the mobility - j§
under ACPS in respect of such spe-
cific posts-in that organization shall be .

through the grade structure/ ACPS

grades recommended for that-organi- -
zation, if the same has been approved : :

2005(2) . -}
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by the Govemment, and not.the
standard grade/hierarchical structure
recommended for such common cate-

o . gory.

. itis in pursuance of this Clarification, the show cause notice had been is-

sued. The scales of the applicants had been reduced vide the impugned order

o'fl.19.w01.2004. The said order is also being reproduced below for the sale of fa-

cility: L ol - .

"Administration Section.

_‘Mth reference to his representation dated 28.11.2003 in response to
this office show cause notice of even number dated 25th November
2003, Shri Prakash Chand, UDC is hereby informed that the same has
been examined by the competent authority in light of the instructions in
respect of common category posts like UDCs, Asstts. & Supdts as clari-
ggt; by the DOPT vide their O.M. dated 18th July 2001 (Clarification No.
In view of the above, the competent authority has rejected the repre-
sentation and the minutes of earlier Screening Committee(s) granting
ACP benefits originally in the scale of Rs. 5500-9000 shall be deemed to

_ have been accepted in the modified form to provide grant of ACP in the
scale of Rs. 5000-8000.

* Accordingly, the pay of Shri Prakash Chand is being re-fixed in the pay
scale of Rs. 5000-8000 w.e.f,-10.05.2002.

_Ordgrs of pay fixation along with consequential recoveries, if any, are be-
ing issued separately.

This issues with the approval of the Director. Sd/-
(T.D. Krishnan) ) ‘
Deputy Director (Admn.)" -

8. Learned counsetl for the applicant had contended that the ACP Scheme
had been drawn after taking due care and caution. The State as well as the ap-
plicants are bound by the same. The instructions/ clarifications cannot modify
the Scheme and in that process cannot take away the.vested right that was
available to the applicants. On the contrary, as per the respondents, by virtue of
the clarifications, it is only the ambiguity, which has been clarified. There was
anomaly that was arisen which had to be explained and thus the respondents’
learned counse! urged that the administrative instructions, particularly clarifica-
tion no. 56 is in order. ’

9. Leamed counsel for the respondents in support of his claim relied upon
the decision of the Supreme Court in the case of Guman Singh vs. State of Ra-
jasthan & Ors. 1971(2) SCC 452. The Supreme Court precisely and succinctly
has described the position as to whether administrative instructions can modify
the rules or not. in paragraph 39, it was held:

“39. Then the question is whether Govérnment is competent to issue the
said Circular and whether the Circular in any manner affects the discre-
tion and powers of the Committee functioning under the ‘statutory rules.”
‘The position is clear, as laid down by this Court in Sant Ram Sharma vs.
State of Rajasthan and Another (supra):

M
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10.
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“It is true that the Government cannot amend or supersede statutory -

rules by administrative instructions, but if the rules are silent on any par-
ticular point Government can fill up the gaps and supplement the rules
and issue instructions not inconsistent with the rules already framed.”

: Almost identical was the finding in the subsequent decision of the Sy- -
TR preme Court in the case of V.T. Khanzode and Ors. Vs. Reserve Bank of India
& Anr., 1982(2) SCC 7. The Supreme Court held that the power to frame rules
+ or regulations does not necessarily imply that no action can be taken adminis-
tratively in regard to a subject matter on which a rule or regulation can be
- framed, until it is so framed. It was further explained that the only precaution to

admipistratively in regard to a subject matter on which a rule or reguia-

‘ be observed-in the cases of statutory corporations is that they must act within
2, the framework of their charter. The findings of the Supreme Court, in this re-
. éf gard, are’ '
FINE "21.... But the decision is useful for illustrating that the power to frame
i 'L.:‘ rules or regulations does not necessarily imply that no action an be taken
4
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11.

12.

tion can be framed, until it is so framed. The only precaution to observe
in the cases of statutory corporations is that they must act within the

" framework of their charter. Its express provisions and necessary implica-

tions must at all events be observed scrupulously.”

"9. Generally speaking, an administrative Order confers no justiciable
right, but this rule, like all other general rules, is subject to exceptions.

“This Court has held in Sant Ram Sharma vs. State of Rajasthan (1968) 4
1 SCR 111= (AIR 1967 SC 1510) that although Government cannot su-

persede statutory ruies by administrative instructions, yet, if the rules
framed under Art. 309 of the Constitution are silent on any particular’

point, the Government can fill up gaps and supplement the rules and is- =
sue instructions not inconsistent with the rules already framed and these

instructions will govern the conditions of service."

Thereafter, the Supreme Court further elucidated: o

“11. We should not be understood as laying down any general proposi-
tion on this question. But we think that the order in question conferred
upon the first respondent the right to have his pay fixed in the manner

specified in the Order and that was part of the conditions of his service.

We see noreason why the court stiould np't enforce that right." -

From the aforesaid, the principle, which can conveniently be drawn, is -
that the administrative instructions or clarifications can supplement the statutory
rules where there are ambiguities. They can fill up the gaps but administrative
_instructions or clarifications cannot override the provisions of the rules or stat-
ute

The ACP Scheme is not statutory in nature but it is a beneficial Scheme.

Certain rights have been created on its implementation and granting of the
benefit thereto. Necessarily, once such a benefit has been accorded, by clarifi-
cations it cannotmméhaﬁ'eﬁ to add that by no stretch of imagina-
tion we are putting an end 0 the right of the State to amend the Scheme, if
deemed appropriate in accordance with law. In the present

case before us,

The principle has again been recommended in the decision of the Supreme
Court in the case of Union of India vs. K.P. Joseph & Ors., AIR 1973(SC)303.
The Supreme Court held:

+

2005(2)
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there'is no amendment of the s » A :
> ) ‘Scheme, but, as already refer
administrative order, an attempt is made to do so. y redto above, by an

13.

On behalf of the respondents, in that event reli i
be ) » reliance was being placed [ ¢
deccswn_of the Guwahati Bench of this Tribunal in the caseg c?f Shri [

~ 5500-9000, which was reduced, as in the present case ‘
_ C which wa , , to_.Rs. 5000-8000 aft
~ the clarification of Départment of Personnel & Training.-The Guwahati bench 2;

this Tribunal held:

14.

“4........ We find full justification in treatin the ofﬁcials workin '

ployed in dlfferen.t Departments at par gn all India bas(i)smggn?gja?ls
when the post existing in different Departments varies. The justiﬁcation'
offergd and as noticed hereinabove as contained in the impugned com-
munication dated 31.10.2003 is just, valid and satisfies test of reason-
ablenes's: The contention of the learned counsel for the applicants that

devoid of merit as the OM dated 9.8.1999 was also admini ive i
thre. A perusal of the O.M. dated 9.8.1999, particularly ;;satr{:f?lfxlozlad
show that the Department of Personnel & Training (E'stablishment-D)
was recognized as competent and having jurisdiction to clarify and inter-
pret about the scope and meaning of the said ACT Scheme.... ...

Our attention was further drawn towards another order passed by the

Calcutta Bench of this Tribunal in the case of Smt Suki i i

. J . a vs. Union of India &
Ors. (QA No. 87/2004 decided on 29.7.2004). The Calcutta Bench took the
same view as the Guwahati Bench and held. - :

"10. Admittedly, the applicant was ori inally appointed

was thereaft'er promoted as UDC. It isgnot.gis;)upted by tf\Z ';ngcaar:g tir;et
in all suborqmate offices as also in the different offices under the respon-
dents the hierarchy of posts is LDC, UDC, Assistant and then Superin-
tendgnt. However, her case is that since in the office in which she is
worklng there is no post of Assistant angd since the next promotional post
for hgr 1S the post of Superintendent, therefore, she cannot be placed in
the intermediate post of Assistant and that she is entitled to the pay
scale applicable to her next promotional post of Superintendent. We are

however, not inclined to accept this contention, As clarifi ) :
) A _ : ion, ed by the DOP
. quoted above in some offices there may not be some pa’rtic);lar pogt iI

the hierarchy of common category posts. But that does n

ACP be.neﬁt one should get one scale higher post inoérr:i‘:ra rt)om:ltag
_hzm{her in the'next promotional post while in other Governmental Offices
_s:mllarly placed UDC's will be placed only in the scale of Rs 5000—8000/1
I.e. Assistant. This will create anomaly and disquiet which rﬁay generate

. huge unrest which is not warranted. In such circumstances one should

not get the advantage of leapfrog scale without touching the mi

A 0g sc: t middig-—-.
Accordingly, we do not find any infirmity or illegality in progviding the ‘secafe
of Rs. 5000-8000/- to the applicant by way of second financial upgrada-

_ tion. However, since the pay scale of R. 5500-9000/- was wrongly given

1o the applicant by the respondents on théir own administrative error or
o5
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s for which the applicant was not respon-

wrong interpretation of the Rule

15.  Support was further sought from the decision of the Jabalpur Bench of 3
this Tribunal in the case of Smt. Shanti Roy& ors. Vs. Government of india & )
Ors. (OA No. 669/04 decided on 13.10.2004). the Jabalpur Bench adopted the
view of the Guwahati Bench and the Calcutta Bench of this Tribunal.
16. On the contrary, the decision of the Principal Bench of this Tribuna!l in o
the case of Kesho Ram & Ors. Vs. Union of india &Ors. (OA No. 544/04 de- )
cided on 15.10.2004) was brought to our notice by the applicants. The Principat
Bench recorded: :
"9. Clarification 56 has not been issued superseding clarification 32.
Clarification 32 specifically deals with the cadres/hierarchy limited to two
grades. Clarification 56 does not specifically deal with cadres having two
grades only. Thus condition 7 of the ACP Scheme supplemented by
clarification 32 shall hold the field in the instant case comprising a cadre
of two grades for purposes of according financial upgradations. The ratio
in the case of Roopa Singh (supra) is squarely applicable to the present
case, wherein applying the provisions of condition 7 of the ACP Scheme.
the applicants were held entitled. to financial upgrdation to the scale of
next higher rank in their hierarchy even without a post being available.
Annexure A-3 dated 17.6.2002 indicates that in the Department of Eco-
nomic Affairs, second financial upgradation in the cadre of DEOs has -
been allowed in the pay scale of Rs. 6500-10500. Without rendering any
proof regarding cancellation of orders according pay scale of Rs. 6500-
10500 by way of second financial upgradation under ACP Scheme in
the Ministry of Finance (Department of Economic Affairs), respondents
have attempt to state that Department of Economic Affairs had errone- .
ously granted the second financial upgradation in the scale of Rs. 6500- - -
10500 to DEO-B. This explanation and contention on behalf of respon-
dents is unacceptable. Thus, the case of Ram Kumar Mann (Supra)
would not be applicable to the facts of the present case. Under the pro-
visions of ACP Scheme. applicants do have an enforceable right and
discriminatory treatment cannot be meted out to them in implementation
of the provisions of the Scheme. Clarification 32 is squarely applicable
to the facts of the present case where two grades of hierarchy exist in

. sthe cadre of DEOs. )
1 10. Taking into consideration.the totality of facts and circumstances,.we .
| are of the view that in terms of condition 7 under ACP Scheme.read with
clarification 32 dated 10.02:2000, applicants are entitled to first financial
upgradation in the scale of Rs. 5500-8000 which is available in the hier--
* archical structure of the cadre of DEOs, and the second financial upgra-
dation to the scale of Rs. 6500-10500 which is the next higher standard/ -

common pay scale, i.e. grades-12."
17.  The last decision, to which our attention was drawn, was from the
Chandigarh Bench of this Tribunal in the case of Kewal Krishnan & Ors. vs. Un- |
ion of India & Ors. (OA No. 327/PB/2004 decided on 7.1.2005). The Chandi- | .
garh Bench took note of the administrativée difficuity and relied upon the deci-
sions rendered by the Guwahati Bench and Calcutta Bench and agreed with

the said view.

s
o

2005(2)

Shri Parkash Chand v. Union of India & ors

18.  While givin
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-purpose of finding out whether the pensioner on re-employment was G
likely to get more or less than what he was getting earlier, Rs. 10 in case -
of civil pensioners and Rs. 15 in case of military pensioners, were to.be
ignored. In other words the amount of pension to he added to the initial
pay was to’ be reduced to'that extent. Thereafter his pay was to be ad-
justed depending upon whether the pensioner would thus get more or
less on his re-employment. This relaxation was obviously in the nature of

a modification of the earlier policy. As narrated above the said limits to .
be ignored were increased from time to time and by the OM dated -
8.2.1983 in case of ex-servicemen, the limit was raised to Rs. 250 in
case of service officers and in case of personnel belonging to (sic below)
Commissioned Officer ranks the entire pensionary benefits were to be
ignored. Though in the beginning, according to the original policy con-
tained in the 1958 order, the entire pension was to be added to the initial
pay to find out whether it gave unintended advantage or caused undue
hardship to the re-employed pensioner, the position "did not*remain the *
same after the passing of the orders in 1963 and 1964 -and thereafter. -
The modifications thus made by the 1963 and 1964 orders were given
legal status by amending Articles 521 and 526 of the Civil Services -
Regulations accordingly." : :

Thereupon it was finally held:

"16. The subsequent orders issued in ,1'978 and 1983 were supplemen-
tary in nature and did have a binding force. Under these circumstances. -
the Government could not have, under the quise of a clarificatory order,
taken away the right which had accrued to such re-employed pensioners . .
with retrospective effect by declaring that while considering hardship the . %
last pay drawn at the time of retirement was to be compared with the in- ™
itial pay plus pensiont whether ignorable or not. The 1985 clarificatory in-
structions were not only inconsistent with the relevant provisions of the
Civil Service Regulations and the 1978 and 1983 orders but its effect L
was to supersede the said provision and the orders. The Tribunal was,.."" -
therefore, right in holding the said instructions insofar as they directed to -~
take into consideration the ignorable part of the pension also while con-
sidering hardship invalid and without any authority of law..." :

21.  Identical is the position herein.

' ~22.  Infact, in the matter of Bhagwati Prasad & Ors. Vs. Union of India & Ors. ~ = |
(OA 2380/03 decided on 20.4.2004), a simitar view had been taken by the Prin- . = 1
cipal Bench holding that the said instructions are supplanting the ACP Scheme

i
/

rather than supplementing the same by so-called clarifications. The-union of In- - 1

" dia had filed a Writ Petition (Civil) No.-297/2005 in the Delhi-High Court. The
Delhi High Court rejected the same holding:

“We have perused the order passed by the Central Administrative Tribu-
nal. Leamed counsel for the petitioner has contended that in view of the
subsequent office order, the Assured Career Scheme could not have
been implemented. We are in-agreement with the findings of the CA.T
that when the Assured Career Scheme is clear and unambiguous, any
clarification or office order cannot supplant the same. If the petitioner
does not want to implement the Assured Career Scheme in letter and
spirit, then remedy with them lies in amending the Scheme and not whit-

2005(2) . &

//24,
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* tling down the Scheme on the ground of exigency of adnsristrative diffi-
culties. We find no merit in the petition. Dismissed."

23.  Resultantly. the position is clear and beycnd any pale of cantroversy -t'_"at
the clarification, that has been issued, must be held to be one wch is modify-
ing the Scheme and by virtue of 3 clarification, it could not have teen so done.

Resultantly, for these reasons, we answer the reference ss under:-

“Clarification No. 56 issiued by the Department of Personel & Training
on 18.07.2001 will have the effect of rendering conditiox no. 7 of the

- ACP Scheme as redundant. It cannot take away the rigr:t that has ac-
crued to the Government servant in his existing hierarchy with r.espffct t°_
the grant of the scale to be granted by way cf financial upg=adation.

HIMACHAL PRADESH ADMINISTRATIVE TRIBUN:L
. {SHIMLA;
O.A - 3625/99 .
Decided on 17-5-2005

Sh. Som Dass Petitioner

Versus
State of HP & Ors, Respondents
For the Petitioner -

For the Respondents :

Sh. SS Sood, Advocate.
Mr. Chirag B. Singh Dy. Advocate General
PRESENT ' '

The Hon'ble Mrs. Justice Bakshish Kaur, Chairman
The Hon'ble Mr. D.S. Amist, Member (A)

‘Casual Labour--Regularization-Seniority--Govt. notification dated

© 31-12-1997 providing regularization of casual labour on complotion of 10

years of service which was later reduced to 9 years and then 8 yoars with a
minimum of 240 days of continuous service in-a calender year as on 31-3-
1998--Applicant has completed 10 years of service as on 31-12-1993—Npt
regularized w.e.f. 31-12-1393 as there was no directives from the Govt. in this
regard at that time--Relief-Applicant held entitled to regularization w.e.f.
31-12-1993 and if post is not available the same may be created. ‘

JUDGMENT
Justice Mrs. Bakshish Kaur, Chairman :- The applicanl nitially ap-
pointed as Belder in the year 1979 is aggrieved by. the act of thg respon-

dents in not regularizing his services aiter completion of 10 years of sgrvice.--

He ought to have been regularized as Belder in the year, 1989 i Bhajji For-
est Range under Shimla Division but his name has not been considered for
the post of Forest Guard from 20% quota reserved for Belders. Had he been
regularized on:completion of 10 years, he would have been eligibla for 'lhe
post of Forest Guard in 20% quota. Thus, he has filed this Originat Applica-
tion seeking following reliefs:- . .
' "i) Directing the respondents to grant seniority to the applicant w.e.f.
1979 i.e. the date when he was initially appointed:;
i) Directing the respondents to regularize the applicant aller completion
of 10 years service and grant him ail consequential benefits:

g,ek
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RECEIPT
N0 1783 Date..i?a?if.\{zo ok
. Received from L LR\\A&‘\Q”\M .............................. with
" Letter Noci)l\é\?‘c{ .......................... B R 20,
* the sum of Rupees....\z’.\.m...@...;.; ....................... et erre e e e evereees
-
In cash/by. IPO %M
: | by bank draft - on account of Av\'m m%\\rtﬁ\« /\KD«V) T‘f“f'ﬂ\
i eerereeesceetertitrereersarenrirvanens WA PAYMENT Of einiiiiiiiiiriiiiiiiiiirrr e
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Rs.&r%\ | - ' CaéIIIer
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1. a) Name of the Applicanti~ ,Q . Q,ppa,o Soqoumst
b) Bespondanfs:éUnioh'of India & Ors. 3
cy No, of Applisant (S) e

2., Is the applicatiion is the proper form:- Yes / 6/

3,; wWhether name & deseription.and. address of the all the papers.bcen
furnished in cause title % Yes/ - :
4, Has the apphcatlon been duly si, ed and verified i~ Yes / No¢”

5., Have the oopies duly signed 5- Yas /o, 4 . ‘
6, Have suffieient hu*&ber of copics ‘of the appln.catlon been'"fii.'l'-gd :Yes'//'l\/lé('
7. ’lhether all the annexure partiés’ ana :meleaded Yes/No? | -

8., Whether BA4lish gnanshation of ducoments in the Language e Y°W

9, H$s the application is in time e Yes/ N¢

10, Bas the Vokatlatnama/Memo of appearance /Authorlsatlon is 'F‘ ‘ed'YesM
11.} Is the application by IPQ’BD/for Rs. 50,&-9»6@ 3'909\0 |

12,) Has the application is na:.tanablo Yes ' _
13, Has ths Impugned order or:.gmal duly/ttest od been flled Yesz' Ne/

14 Has the legible copies of the armexurva duly attes-ted flled.Yﬂsigo/\

15.. Has the Index of the ducoments heen filed all savailable .—Yewzf

16, Has the required number of envoloped bear:mg full address- of the
respondants bezen filed:i- Yas/ No !

17. Has ’che declata’clon ‘as rcnu:.rad by item 17 of thca"fbim:Yes//Wo/.) .

18, #hether the relist sough for arises out of the Slngle. Yes/ @/O

19, Whether interim relief is prayed for i~ Ye:,/)w/‘ , - K
20. Is case of @ondonation of delay is filed i<¢ it Suppoi:‘hed ,o-Yes/,No”
21, %eth‘er this Case can be heard by Single. Bench/DiVJ.sion_Bamh;

22, #ny other pointd P
23, Result of the Scrutiny with initial of th crutmy Clerk:

mw%m\w b ™ o Pﬁ(g "
SECTION CFFICER(J) . . eDE gg'row'

/



w ", "

" “r ﬁh ! !‘1‘;{ . a“'tl ‘6
&euh al Actwtrtine ¥k

g@”m\ ol

D)

.,

, E l ‘ G- walsth Ith
IN THE CENTRXL ADMINISTR ATV E TRIBUNAL
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o No AT prose

Shri L Appm’(Swam

-Vs-
Union of India & Ors.

LIST OF DATES AND SYNOPSIS OF THE A?PLICATIDN

11.62:1990.

11.03.2002-

© 28.03.2005-

Applicant wag : selected and appointed as Divisional Accountant on
c{eputanon basis under the Responqent No. 2, and presentiv
working in the office of the Exccutive Engincer, PH.E & Water
5111}1)1‘* Dn/ 1slon, Khonsa, Dzst— Txrap Arunichal Pradesh.
{Anncxure-1}
Applicant passed final Accounts Examination which was
conducted by the AG (A&F), Nfsg}mhva etc. Shillong.
‘ . (Axmexm:f*-,.)

The Direcior of Accounis & Treasuries, Govi. of Arupachal "mdes’n
Pr ade‘-:n is under active consideration to take over tbe cadre of
Divisional Accounts/ Divisional Accounts Officer.

had informed the Ppcnan}aqi‘ No. 2 l'h,ai- the Covt.. of Arunachal |

P
i
>
+
3

(3
e

\,e'mmiosior“ Finance, Govt. of Arunachal Pradesh made a request

o the Govt. of Arunachal Pradesh stating that the Divisional

mxcuﬂtaﬁts who were appointed on deputation basis mav be
allowed to continue as emergency Divisional Accountants.

{Annexure-4)

Respondent No. 2 has issued a leiter io ihe Respondeni No. 4, in

response to his letter dated 24.03.05, wherein it has been intimated

the confirmation of the Headquarters ie. Respondent No. 1 on the

matter of coxtension of deputation period of 31 Divisional

Accountants (including the present applicants). it has also been

communicated therein that for the present and in view of the

developments, the judgment of the High Court in respect of the 12 -

Divisional Accountanis (mdud_ms: the pxes'im uppm’dnl) is not
being mﬁlompnte(_i : {Anmexure-4A)

ax 4

N
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26.09.2003- Applicant alengwith others have approached this Hon'ble Tribunal
: IRY QA .N\r 15; 2005 L‘u”.‘?&Vuxg fora éﬂi"%Cu\;n 1o <G Sidéf t}.‘!ﬁ

e

1. s
AL .éﬂ WY

case of the -applicant for ab%omﬁmn /continuation as Divisional

1

Accoundant in the 5 iu of the decision contained in leller dated
28.03.2005. In the said Q.A., the respondent State of Arunachal

Pradesh has submitied a writien statement wherein Respondent
"No. 5 has ci-zrpri that (

scheme {0 the A.G (A&E) Meﬁhelava, A P etc., Shiliong for taking
Qveyr {-he"e 51“!- istrabive control the o8 af tha Sr sfi‘ﬂ i) A"R\

R I L

Govi of Arunachal prahech has submitted a

a ada e madand i ea el

[ CEvirsirfef ek CRLLY © R oerac

{ and DAOs. it is also stated that the state of A.P has.
consented for permanent absorption of the deputationists under the
adminisirative control of the A.G (A&E), Megmlaya,. AP efc,
jh;ﬂcvna { Annexure- 5)

Gr. 1 &

s

25.11.2005- Office of the A.G (A&E) Meghalaya, A.P eic. Shillong, vide his
letter dated 25.11.05 stated rhm‘ the Office of the & AQG has

framed a draft scheme re;mrd.mv vroposed fransfer of Divisional

Accountant cadre and the same is forwarded for acceptance of the ' (
terms and conditions embodied in the scheme bv the Aruanachal
Pradesh Government. . { Annexure- &)

1\).{)1,2\){)!’3- Cﬁ‘iﬁf‘ Of tht': A G l'\ E\! 1 {t“ﬁhsdﬁva. A 1 '::tu . -‘Julul)ﬁa' ‘v"'d" e

dated 10.01.06 intimated to the Director of Aum, nfs  and
Treasuries, Govit. of Arunachal Pradesh and Executive Engineer,
PHE & WS Division, Khonsa and the Fxecutive Fngineer, Bomdiia,
Arunachal Pradesh that the “pﬂiicamt is due t,} retire on 51.01.2006 |
on attaining age of 58 years and also rnquestea the State authorities
to take necessarv steps accordingly to enable the applicant to retire
on due day as per the retirement age. _ {Annexute- 7)

The Govt. of Arunachal Pradesh has adopted all Central
Covt. RL&;L: and r(ﬁk“d}.ntiﬁﬂb 1o govarm the service conditions of the
employees of the State of Arunachal Pradesh, therefore as per
provision of Rule 35 of the CCS (Pension) Rule 1972 and %he
provision of the F R 56 the age of retirement on suyempﬁunt:or:. of

the applicant is 60 years. { Annexure- § Series)

30.12.2005- Respondent No. 7 issued impugned notice for retirement on

, superannuation to the applicant. - {Anncxure- 9)
A v ANAL P TP T e cimotnin i L B an Eoon cwmin A agmts AT
U4.41.2006- nyi)}_z ant Su}uﬁ t"i('i\i IS .u_l,'.u.,b(‘. itation 1o REDL ru.ud nt»}\gﬁ. 7
1 O 4 B A 1. . .
18.51.2006- n}m’*h«’mu approac nied before ihe Hon'ble x;mu_imii Hwh Cas Lui

d
Jtanacra. Rench). However, the Hon'hie Hiet

18.01.0¢6 disposed of the wril peiiticn with the liberiy (o the appucam to

move the annronriafe Conrtie CAT if so adviced

mo 2 approp ourtire ALt so advised,

{Annexure- 1(1)
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AYERS

he Hon'ble Tribuna al sei aside and liu.dbﬂf‘u the mu.vugned fiolice

i as
issued under letter no. KPHED/ESTT/ T’F-i?z_./zf}(‘(}-ﬁ‘*/ 427  datec

:i.’k,.

i
\

30.1.2.20 5§Am1ev<ure- ).

That the Hon me Tribunal be pleased to declare that the smpnu.m is

entitled te 1'9‘”:*:;'3 on superannuation only on attaining the age o of 60 years

in temL f the e provision laid down in F R 56 (a) as well as in terms of ruies
35 of CCS (Per s;on; Ru es 19/” . :

' Thut the Hon'ble Tribunal be p;eused. to direct the respondents to allow
he. apni.cunt ] continue in service Gl at%:dmmsy the age of 60 vears in

terms Ql the pIay ef no.2

Cost of the agzgé}icaﬁun.

Anv Giﬁe.‘: reu:{%; to which tb° apphram is enfz* led as deemed fit and
“’Ol'cs. u:y L9 Hon b].c T A : - ’

L -
Interim order a‘;mvcd G

During p &udénﬁ’ of thlo ﬁmphgai}cm, z‘he applicant pravs for following

£

inderis relief 5)

3933@(‘ to stay the operation of the
etter mo. M’hrﬂ [ESTT/P¥-172/2000-
91/ }4“’ dat 5 12,2005 (Anncxure- 9) tifl disposal f th

apphcatlon. ~

ﬂm* the ‘Ln"bl Tribunal be |
der
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o
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o
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iN THE CENTRAL ADMINISTRATIVE TRIBUNAL
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| {An Application under Section 19 of the Administmﬁve Tribunals Act, 1985)

Title of the case

Shri L. Appal Swami.

0. A. No. _ 9\'3: /2006

Applicant.
-Versus -
Union of India & Others: Respondents.
INDEY
SL.No. i Annexure ; Particulars ; pdge No.
01 | . Application L1-18
o — | Verification L -19- g
02. 1 i Copy of order dated 11.03.99. L 2p 29
03, ! 2 - Copy leiier dated 20.02.90. P 28~24
04 3 ' Copv of letter d 12.01.2060. P28
05. | 4 . Copv of letter dated 11.03.02. Y
6. B Y.Y Copv of D.O letter dated 28.03.05 o ’ - -2~ P
7. 5  Copy of W in O.A No. 115/05 along | 2g .3y |
- " with letter dated 30.07.05. o
08, 6 i Copy of letter dated 2511 05, 2F -~ Lfg '
09, 7 ' Copy of letter dated 10.01.06 L b1y
10 I 8Series ] '_'GPV of ¢ ui.u.ﬁ.LL of FR 56 as well as Rule L{ N 17’ L(
35,
il 9 . Copy of impugned notice dated 30.12.05. | L
12, 10 i Copy of order dated 18.01.06. [ Sh—Lg
13. 11 Copy of representation dated 04.01.06. | &b« |
Filed by

Daie 30.0/1, 200§ .

:;’3‘.1 caic.

L. Appad Swami
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(An Appli caﬁou under Section 19 of the Administy

O.ANo. A /006

BETWEEN:

-AND-
1

[ 3

12

T‘hrouqh the Comptroller & Auditor

‘ L.:overnn‘enf: cn‘ Ar

Shri L. ppal Swami,

S/o Late L.A. Naidy,
Prngpnf}m vf)ﬂ(ing as Divisional Accountant,

G/o The Exncum’e Engineer,
PHE & Water Supply Division, Khonsa
Dist- Tirap, Arunachal Pradesh.

-

Union of India,

10 Bahadur Shah Zafar Marg,

New Delhi.

The Accountant General {A&E"}

Arunachal Pradesh, Meghalava, Mizoram etr.

Shiflong- 793003

The Stai:-ev of Arunachal Pradesh,

The Commissioner, Finance Department

Govermment of Arunachal Pradesh, -

ltanagar.

The Director of Accounts & Treaszmes,

3]
Naharla ng— 791110,

-~

g1, 96

4 £ s

T &

: Triounais’ Au, }.9 5}
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2.

[ ]

The Chl"‘f Lngmevr, |

Puklu: Hea th Engineering & V' V'S Depar tmerzt
Govt. of Arunachal Pradesh.
{tanagaz.

The Executive Engineer

PHE and Wuter Supply Division,
Rh(m%a, f

Dist- T nmﬂ Aru_nchal Pradesh, B
S | . ... Respondents

DETAIIS OF THE APPLICATION

-

Partiaﬂm@ of Qrder{s) against which this application is made:

ths appﬁcaﬁoﬁ is made praving for a direction upon the respondents to

allow the- A}m}n anf to continue in service Hil aitammg the age of 6 vears

in thie :g{‘ € the pmv 510 >o:n_tameL in FR 56 {a) of the fundamental rule B
and aiss in te 'ms of the dgrefnon contained in the Govt of India
T\mnarh‘nmﬁ of Pprcrm;ﬂ and lr;}m*mg notfication no. 71{'}]2.522'()7 Fsit
(A), dated 15" may, 1998 published as GSR 248 (E) in the Gazette of fndia,

Extraor 1i iarv part Ii-5ec 3 (i) dated the 13”“ Mav, 1998 and als¢ in the

L\Uj\, 19/ 2, MOTE par ticularly provided under Rule 35 of the \,uc'iyu':i’ ¥ ui‘
t;he CCs {Pe 1510n } Rule 1972 (7 Edition 2005} and against the impugned

nn:vﬁ:.’:e da’ted 3&9;12.21’3{?'3.

Turisdiction of the Tribunal.

The applicant &eﬁm’es that the s‘uh;‘pc’i matter of this apphication is well

23 t jurisdiction of this Hon'ble Tribunal.

Limitation.

P

L Appod Sveam
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4.2

the office. of the Fxecutive Fngineer, Roing P.W.D Division, Roing

%

The: aappﬁ(:mt ‘fuxihctr declares that this ﬁhphcw';iun is filed wiﬂu’n the

lnmta*zon me&nbeu under section-21 of the ndmlrustrahve Tu.b‘i.u als

Act, lQVS

Facis of _he case.

’"he aﬂnhrant is a citizen of Tndm and as such ?m is entitled io ali tho i crht@
and plrv ﬂfwes granted by the: constitution of India. The a pphumt is

wor lcmg as Divi zonal ALCOUI‘xtant unuer th@ aumnastrame controi of tho

‘respondent no.. 2 on deputah-:m. hasis in the C)fﬁf:es- of ‘t..n. Fxacutive

Engineer, PHE & WS Division, Khonsa in the Sta ate of Arunac mi Pradesh

as indicated in the cause title. Be it stated that while «’orm.m as U DCin

Arunachal Pra desh the applicant was selected and appointed on
07.04.199% as Div 1azcml Accountant on deputation basis under the
rc—*cpﬂndam No. 2. The aforesaid selaction was made pursuant to a circular

No. DA, C 2—49 /97-98/ Vol T/ 245 dated 20.01.1998 issued by the

J

respond .nt no. 2 inviting appacaﬂons for rw“mtmem of Divisional

Accountant on deputation basis. After selection of the applicant, 1@ vas

posted in: Lh\. office of the Exccutive Eng D‘:u cer, W.D, Kiﬂﬁktzmg, but now

working in the .cmce of the Executive Engineer, PHE & WS Division,

K’nonca L&Si‘- Tirap, Arunachal Pradesh.

oy L

1

That vour applicant is presently working as Divisic na.{ Accountant {for
short D.A) on dcpunation basis in the office of the E‘xemﬁvc Engincer,
PHE and waier supplv Division, Khonsa, under the Govi. of Arunachal

Pradesh. '8 it stated that the am)_ﬁcant is now working under the

p¥]

dministrative control of Accountant Coneral A & E) Meghalava, AP ofc
Shillong since ithe applicant is nm;f working under depulation. It is
specifically submitted that the atmh( ant is a permanent and regular

emplovee ot the office of the Exccutive Engineer, PWD, Roing under the

Govi. of Axunachal Pradesh and i’xusuam o an advertisemeni of the AG
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(A&E), \/Ies.)nnlcw AT et S‘rﬁﬂong,. the applicant applied for the post of

and was selected for appointment on d@phtdu()u basis for the post of

A ec
A in ﬂhe month of March” 1900 and accordingly he was app ointed for

cell/232 ?dat*;d. 11.03.1992 and- joined on 7™ April 1999 as’ D.A on.
c‘epu.ati;n in the office of the Executive Engineer I&alax.nng PWD

Division i in the district of West T Kameng, therec;ftex he was transferred d and

@

posted ‘ﬁ_'the office of the PHE, Khonsa. The nvhcam ias also passed
: ; . . o 2 2

final accounts examination, which was held on January, 1590 and the sam '

exam was conducied } by the AG (A & E} Vevmmva elc and xhe e Sui

was nutlt}eu vide 1ecte“ Mo. Lerd '5-3/89-90-3885 dq ted 2 ‘,-9 I‘he

period of deputation u.f he applicant was ext ndeﬁ thereafter from time to

{(Copyiof the order dated 11.03.1999 and letter dated 20.02 1999 are

enclosed as Annexure- 1 and 2 respectively)

That, mvttaLV there was a move on.tne ﬁart of tne lx‘espond..nt no, 3 o

take over the entire accounts set up from the adn_ﬁma trative control cs—ﬁ the
respondent No. 2 in the manner s the L,everpmem of Assam had téken it
over, wliir;h is evident from 1eﬁer bearing No. DA/TRY/15/99 d: r’x 1 Eﬁ

Jamuary 2000, In the said ietter, the respondent no. 3, while addressmg,the
oreﬂ'—"d etter to the respondent No. 2 had contended fhat as it was
u_ndér active consideration of the Government of Arunachal Pradesh to

t&ke Cfv'er c}ﬂe ‘cadre of fnvzsmnal Ai,u;uutcf‘i‘* Divisional Accounts

")mﬂefe'tdf"hn 91 (Ninety One) ros*c from the existing combined cadre

Demg f'OI!i’I'nLF‘fI Dy the 7“351"“1'((1"“1' \)n 2 and now the IESP“DO&DT no. 3

. 3

had demded 10 take over the said cadre md place thus under the u:«:rect A
den

control of the respondent no. 5 with immediate effect.
It was further contended in the said letter t}mt nenceforth no fresh

Divi 15:.011231 nca'owitamts ont Ltepum.‘u,ﬁ would bé entertained however,

I
b

i o

C——



- iases gif. LSP w’rm were Pre :vf:nth' on dehumtwn ;:md serving in the State
would be "A"“G?‘l“-d for their futur ntm iation even after campletou of

“the term 0+ d eﬂ"mhan. Acmrdéﬁg the. respﬂndem No..Z was requeste d
to take l'if:‘t_f:‘bbd_l‘\’ action so that the process of transfer of cadre cdnnng’ch

the w 'ﬂ}mg personmel could be Lﬁm_!{;iﬁtt& m‘.medjat?}v

no. 5 also ¢o ntenriefi that that the f@rmal

egard was under is and would be communicated
um“rﬁ:mﬁ‘;dv after the aforesaid lctter dated 12%

..-*'-"J the State mcmcnﬂent did not take anv further amcn for
' ’rax:mv ov er fh& accounts cadre from the adm nnistrative comirol of
resporme“ no. 2 rather, the respondent no. 3 was silent in all these Years

regarding pxﬂpos;ﬂ of taking over the accounts cadre from the respondent

A copy of the letter-dated 12.01.2000 is enclosed as Annexure -3.

, 44  That vour applicant further beg t¢ say that in the meanwhile on
| completion of 3 years deputation service, the respondent no.2 passed an

order repatriating the applicant to his parent depariment, and the said
order was challenged by the applicant initially before the iearned
Tﬁbuﬁa}. how;ever, the learned Tribunal upheld the order of repatriation. .
oo ' | ‘Thereaftef the applicam preferred a writ petition before the Hon'ble
Ganihati H_a.gh Court challenging the impugned judgment of the ‘eameé
Tribunal but the Hon'ble Gauhati High Court further confirmed the
- jadgment of the learned Tribunal. .

In *t}}e m'eemw'hﬂe comTmissioner {Finance), Govt of AP vide “n";s”
letter beari.r.gmno‘ DA/TNY/15/99 dated 11.02.2002 made a réquest to the
Govt. of .‘f P sfsztmg that the D.A who were appointed on deputation D:‘blb _
ma}f be aﬂnwed to continue as emergency DA for the tTme being as

' i"v’m._\mc* an.gens.eht but turther abso p‘d&'}“l on reg*alar basxs they wcuki_

be given cha ance 10 qualify themselves -in the Div 1&101'&1 Accountants

S
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Exqm, ’W}u&.h would be ¢ ondutted by the State Govt. :lﬁt:l‘ takmg nw*x the

aumir“ira‘ﬁfe Coty trol of the cadre.

(A Copy-of t‘hﬂ letter dated 11.93.213 21ie endo‘sed as Annexure- 4). .

45 Thatiti :rélmr rant to mention here that even afier dedsi nn_ renderad b by i hé
Hon'bl -“u““lmﬁ High Court (Itanagar bench) Gn 10.02.2005 upholdis tl .
1emmanqn Grder rassafi by the A {A & B} “ﬁﬁonc etc. in respect ef,ﬂze r
&ppb ant nd other similarly situated émplovees in the office of the AG

case/ ZQ!GQ-ZQGL/ 1909 dated 24.03.2005/28-03-2005, it is informed to the
Financial Commiissioner to the Govt. of AP, ltanagar that Headquazi_z -

 has confirmed that the case for extension of the 31 deputationist working
as D.A under the establishment of A.G (A & E), Shillong may be
considered aa Wefﬂ as on the question of absorption of 31 Z-pntéi:idﬂ;ist
.madaii‘“"% ""mﬂ“'i ‘be'worked out and.also requested .t“r ensure that the

pending \eu}:t cases of another 19 Divisicnal Accountant are withdrawn te

facilita ﬁ:e tmu continue i deputation/absorption.

Cor:rv of the D.C lett r dated 24.03.05/25.03.05 is enclosed he ewnh
-as Annexure- & A, ' T

4.6  That your a}mhrant alono with othe:rs aiso preferred an original
ipplication ‘before this Hon'ble Tribunal after receipt of the D.O letter
dated 2395 200 05 {Annexure-4 A} “*'a' ing for “u'ecﬁ n to cons 1der the o cases
of the app&cant for absorption/continuation as D.A in the light of ﬂ:xe
dedsicf-nmr}itained in the letter dated 28.03.2003, the said C.A is registered

as O.A No. 115/’ 2005 and the same is pending before this Hon'ble Court.
The re<pondent no. 5 f’1e<pondent No. i1 of the G. A No. 11 5/’2()65),'%'0:
and ‘ueu““ of the state of Amnacha} JLradesh aubﬁ‘utted a "\“‘h.u.l”i_

Pz P ——

statement ’.haFove *‘us Hor' b Tr b nalin O A, no 11572005 on 26 062005,

whexein i“m: r»,s-sR()I}dent no. 5 i.e. Director of Treasuries stated in the said

affidavit that the Govt. of AP submitted a scheme o the A.G (A & E)

L. AHMJ Suooqu |



' Meghalaya et¢, Shillong for taking over the administrative conirol of the

C dws of St. DAO/ DAQC Gr. I/DAO Gr. I and DAO uf worlum, division

belonging to PHE/RWD/IFCD/FWD/Power Dep.—arm‘zeut‘of AP from the

control of the A.G (A & E) Meghalaya, AP etc. Shillong through letter no.

* DA/TRY/- 27/2000/06-63 dated 30.07.2005 and requested to convey
aﬂpmvﬂ t:‘m..l J:mg of emooth taking over cadre of DAs/ DAOQg/ DAQe
Grcme- i :S’r T from the administrative avntm} of ?et;psmuent No., 2. it 1‘,

p“micaliv stated in paragraph 9 of ihe written statement that the: mu of |
AP has consented thse permanent a nrﬂﬁfm of Hw «*ﬂnu*aho under t’he
adumuisimuve »g_ﬁ:ﬁn’i,‘mi of the AG{A & ‘"} ‘v’i oﬂam}f'a eic. Shillong and
therefore, it is stated that the Divisional Acfﬁuntants on deputation be

allowed to continue Hll such time the cadre is tak by the State Govt.
Coiby of the wrilien stalement uled in G, A No. 113/’ 2005 submitied
bv the state'of A.P alongwith the letter dated 30.07.2005 and the

scheme is el.ci sed as Annexure-5,

4.7 irther heg to say that ﬂw office of the AG{A & £},
ide lett“- bearifﬂg No. DA Cell/ ‘1-1/2000-

e regar }_L.g proposed transfer of _D.;-\_s cadre
d for acceptance of the térms and conditions
> scheme bv the Arunachal Pradesh Geverpmem. it is

25.11.2005, that commments

s that C & AG D:!’.:; AP ito "!dl'{h over the DA

cadre to *he %tdt? of AP with certain m ouif;itah(m in the scheme initially
proposed | ‘cv the Govt. of AP and it is expected that the process of -
* handing over the cadre of D.As to the state of AP is Hkely to be completed

shortly. f is categorically submitted ‘%mi“ the a;‘ﬁu’aﬂt is sHil Wm'k'im; n

the office of the Executive Engineer, Khonsa, A.P on ’fe‘;’.‘vh""i'}(}f basis.

Copy of the letter dated 25.11.2005 is endlosed as Annexure- 8.

L Ao Ssoami
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- That voul cmpht. ant while wukag as such op deputation basis undPI tne

&

dministzative aontro; of AG(A&EL M edaa}a:fa ;—tx, bl‘mon g, the office A

of the A, ( & E\ “\/‘ewhai.we, otc,, Shﬂ”tm%, intimat 14’ to the ihrec*or

o

Accounts and treasures Govt, of AT as wvh as to the Executive E_n

PHE, Khonsa, AP a"td he Executive Engineer, Bmui.d}n. A.P that a er
records a ﬁczme ¥ "'ti the office of the AG (A & E) Meghalava etc.

}umg tne apphmnt is due to retire fmm service on clﬁdJUlI!" the age of
38 years Sjiace date of birth of the appkcamt is 2 81.1948 as such he is due
to retire 01 31.91.2@&6 and msé reqm‘s*ﬁri the state authmlh 1o féke

neces:saﬁ{z@ieps ac Luruuzg}i to enable the ppm am i relire Oft dup d,m as
per the ra irement age of the Gﬁﬁdais of the Govt. of AP it appears:i *‘
A & Ej ’}?.*egiaia_l,fa etc. Shillongy came to the con 1151011 that

anp}iﬁahi: is due io relire on :supemnnuahun o1t mmmms? Lhe age u{ 58
Vears. ﬁut when the Govt. of AP adopted all Ce—ntrai Govt. rules a_ﬂd

.he service conditions of the employees of the Siat

3NN & Lo

15

4

of A.P, merewm apﬁmam is enlitled Lo retire on aiiaim‘ng 60 vears of age.

'

it is catego ‘"caﬁ submitted tha‘ the state of A.P have ausp ted the central

rules “:.r;i regulations for iis ﬂ'mpiovef‘g the Govt. of A.P ha as a m:s‘nf:s.'.fi the

-'-y,\ -

..... 5 {F enﬁwu) .!.\u.}.t"'; 1972 as well as il has au_m*ied wﬂdauwuidi ru_ieﬂ and

supple meman rules of the central govt. to govern the service condmon of

the employess of the state of AP, The siate of A¥ has aiso aéf.‘fpi?d (5
(Leave) rules 1972 as well as CC% {CCA) Rule1965. thersfore the age of
retirement of the emplovees of the state of A.P are lia bie to be governed by

the i’uﬁc"«j ental rule 56 of the Govi. of India : 1 and aiso in terms of Ruie 35

(o]

{ the CCS {Pension} Run- 1972 hence the age of superannuation of th

o

'aprhaﬂt is 60 vears as per premq(m Lnd down in ER "56 as Weﬂ:as in

7‘911%1;\111 ?(’n?e G772,

o
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civil services (pension) rules1972 as specifically adiy itled it the lmpu

granded to.a govi servant who is relired on his allainin

That it is stated that the Fxecutive Engineer, PHE and Water Supply
Division, Khonsa issued the impugned notice for retirement on
superannaution of the applicant vide impugned letter bearing no.

dated 30.12.2005, by the said

froncy
-
oy
o
[P

impugned letter the applicant have been directed to hand over the full
charge of the i,"}ivisioﬁal Accountant to Sri S, Rov, UDC to enable the
department to process his pension papers to the parent department, it is

further stated that this office will not be responsible if any complicacy

-

arise in future by any lapse from the side of the applicant.

Ee Y =

In this conneciion il may be stated thal, il is quile clear that the
Govt. of AP have adopted the central Government rules for the purpose

of retivement, pension and other pensionery benefits namely the Central

pug 58 Luet 8 3.9 aaira AaFarsaeil

P

]

notice for retirement on superannuation, as per CCS (Pension) Rale 197

e 35 it ia idad that a s \ ; ean chail 1
¢ rule 35, it is provided that a superannuation pension shail pe

particular

I3

-
»

»

compulsory retirement.

In the aforesaid rmle there is a specific reference of FR 58, which

provided the relirement age of the central govi. employee, il has been

specifically stated the Govt of India's decision regarding age of

retirement, mentioned therein, as follows,

preceding moenth on attaining the age of sixty y ears.”

LW

It is quite clear that ceniral govt. employees are liable to be retired
on superannaution on attaining the age of 60 years in terms of FR 56 (a).

The relevant portion of the fundamiental rule 36 (a) is quoted below;-

B

aned
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“FR 56 {a}) Except as chcmisc pmvidt:d iﬁ this rale, every
Government servant shall retire from sez vice on the aftem@an‘@f
the last dav of the month in which he dﬁams the age of sixty
j’ea:s: 3 .. J

P_foifide;i that a Government servani whose date of bizth is the
first of a month shall retire from service on the aftemooncf the _

“1a&t day of the preceding month on attaining the age of sixty

1

yeass.”
“Therefore, it is quite clear that Govi. of AP have adentmi‘ the

3 TR S

.xﬁumu.ui’u services pension rules 1972 for the purpose of relirement on
i?ﬁfal‘aﬂhﬁt‘()n, 33611310"1 and for ﬁens*lonerv "?eneh as such even the

' empmy“s of the Govt. of A.P a Lab!e to be retired on s uperanmiation

on atlaining the age of 60 {(sixiv) ,\,ft-ar:: only in view of the speciﬁc

provision laid down in CCS (Pension) Rule 1972 as vved as in terms of the

vrovision laid down thdmﬂnm? Siuie 56 wherein it hae been
IR S S & I . N ! ™ er e s 1., - PR ISP SR
specifically provided that Govi. servani are liable io be relired on

Superannaution on attammg the ag e of 60 (smty} vears only and not at the |

f 58 years as communicated to the applicant vide impugmed notice

rules, 1972, More over, service conditions of the emplovees of the State of
AP also gmr'emed by the funda'men'ta! rules and su*ppiementarv ruies of
T .

Central Govt. As such Govt. of A Pis required to follow all the provision

of fundamental and supplementar};f rules of the Govt. of 'i'ndia. It is

relevant to mention here that Govi. of India have decided to enhance the
age of & tu‘f-mem of the emplovees of the Central Govt. from 58 vears to 60

vears Vlde GILE ept of Per. & Trg., Notification No. 25012/2/97- Es*t (A}, -

dagnd i_np 3&611 n;gv 1GGE ;1_’ § shad as (G3R 248 (K} in the i_._.avpftp f India

. E)&"l’m’)fdﬂmrv art-Il- Sec. 3 (i), d ted the 15™ s effect
P

the 13" mav, 1998 and takes effect

)

Irsm that date ami awcrdmghr necessarv pr rovision is aiso made Z’)V way

-

Lo Apped S
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as well as contrary to the reles aru provision of CUS pension rules 19

of amendment in FR 56, declaring the retirement age of central Govt.

emplovees from 58 years to 60 vears

As such the impugned notice dated 31.12.20(3 is contrary to the
provisions laid down in FR 56 as well as contrary o the relevant
provisions laid down in CCC (Pension) Rules 1972. Therefore impugned

notification dated 31. 12.2005 is Lablo to be set aside and quashed.

A C opY of the extract of FR-56 as well as extract of rule- 35 is

en c;osed as Annex'ﬁre-s Series.

That it is stated that impugne d otice dated 30.12.2005, there is a
/

fi..
T

issued ‘cy the Director of Accounts and treasuries, i\aha.ﬂw un, Govi of

AP f{}m*e”:aozz with fempmem of the applicant at the age of 58 vears,

but it appears that the said directives was issued way back 1 07.1995,
denwang Fha aon ofF voabiroment frag frnn amivan C‘ Lremonr RO tranwes to fal) tranee
WiHereas i ¢ De of rehirement has bee ennandcea IO 06 YEAIs 1O dv YE&.LS

dia only on 13.05.1998 and thereafter necessary

correction is made in FR-56 as well as relevant provision of CCS {(Pension)
‘Rules 1972 has been ameﬁded;’ch“ig"d ‘;5:’ the Govt. of India. A' such, if

with the amemied provisions (__f FR 56 as well as amended provision of
"CS {(Pension) Rules 1972, Therefore the impugned notice -dated

31.12.2005, whereby the app}licam is seucfht to be vetired om

Tl

and on that score alone the impugned notice dated 30.12.2005 is Hable to

be set aside and guashed.

i ANE 5
(A copy of the m?ugnea notice dated 30.12.2005 is enclosed as

%nne uu-__)

That it is statf:d that as per impugned notice dated 30.12.2005, the

applicant is going to be retired w.e.f 31.01.2006 since he has attained the

1., 7AVP Swoun
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ida ita aeder da ‘ - £ Aimenane n cnid warrid I, &
vide its order dated .{,8,91.20%- dispose of the said writ petition with the
" t

oot
[

gf- of 58 yrS, on 25 (1.2006 as such finding no alterpative the apphicant 1s

\am)roac ‘unb this Hon'ble Court for Drotec‘aml of his valua ble and. Eegai

ioht and praying for 2 direction 1 upon the reupvade“ts to allow the
applicant in service till attaining the age of 60 years in termb of the
prov leon laid down i FR 36 (a) as well as in terms of the r}rovmon laic

¥ AL &L

;
f
p
(
£
-
[~
¢
s

f“d vn in rule 35 of CCS (ﬂoﬂ's*on) rules 1672 and the Hon'ble Court fur *Eh‘

be: Plf‘dbt:d to pass an interim order staying the operation of the impugned

wotice dated 3(; 12.2005 titl m&nosai of the criginal application.

- PP - " - T

That it is stated that amw.hart earlier dﬂpmdcb ed before me Hon ble

-

o move the a ppropriate court if so ac‘wisect.

e
L3
4]
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A Copy of the order dated 18.01.2006 is enclosed as Annexare-i8.

That t is smted that the Ayphcant initially joined as LDC in the vear 1975,

a-i

iie tb

1
A7 11
¥¥ dead

East rrum;f—: Agency, ‘upumm' known as uu: men
infact unaer the control of Union (;m,t of mdla, itwas a umcn territory

and- the 2 pplicant was appointed as an employee of the central public

Works ’department {in short CPWD). However w ‘hen st tf:“; ad “was
c:,ranﬁe by the Govt. of India and created 2 separate state of "Aruxiachal

rd
who was initially a Central Govt, emplovee have been place at the

disposal of the newly created Govt. of A.P. However, since Cgeaﬁon of the

separate staie of Arunachal Pradesh, the (qu of AP have adopted all
I T 3 -~ .V e . o~ — e e
€5 a1t lf:‘iu.lﬂt’ ons of the central Government i sil purposes to gu vl

the recmxmxent service conditions, scale of pay ‘fixation, family p_ensicn,

pormnnn crrai;: Jﬂ‘v, vwr)‘ncmm fund. and ather 1'\pnq1onary %\pnetﬁq pvon the

.1 LS A . :
Pradesh’” in the vear 1987 And accordingly the carvice of the applicant

e e

—
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W fT

emplovecb of the Govt. of A.P are governed by the C Ca {(Leave) rules 1972

of the Govi. of India and tﬁl date the service goncia‘wm of the tmvlovees

Covt. of AP are ﬂovemed bV the Central Covt. service “ies. i. is

v

o
LS Y
-
gz.‘

_true that emplt wees of the Govt. of AT are Lable to be Icmeu_ at the cu;e of

58 years like other u:ntral Govt. employees before erhancement of the age

o~ —~

of retirement boiom pukhcanon of the Govt. of India’s notification dated

13.05.1998, but. after pun,lmhon of the notification dated 13.05.1998 the
empi evees ‘the Govt. of A are a;so Hable to be retired on

M-'.

m after attaining the ag‘ 0

pension dﬂu peu:muerv benefits of ihe i“ﬁli)}.UVt'Pb ol Govl. of AP are

gc_ver ned by the rule 56 of th iupd:amenw rule as well as m iem‘ab of the
relevant provision of CC5 nsia.z. rules 1972 as such the mv“vmef? “(‘h!.“’

dated 30.12.2005.is conlrary Lo the provisions o1 { the aforesaid rudes mlu on

that score a;one the Lmvuened notice is liable to be set aside and quashea

That it is statef1 that Govt. of A.P has also aaopteﬁ the central Govt. scaie

o;f pay for its employees, even the Govt. of A.P have adopted all along the

P R . e i Y emax
lccomm.:ndahvna of the central pay commussions i the matter of pay

scales and other serv ice benefits, therefore 1t will be unfair to retire the
applicant at the age of 58 years, more P I‘J.Cﬁlam,r when the Govi. of AP
3 i Toam i
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A. B it cannot make a departure from the said rule for its own
advantage and convenience, and the said rule is apphcable as a whole to

the Pmnkwees ﬂf the Govt. of AP, as such 'impugnec’i' notice dated

3.12.2000 7;9 uai}e to set aide and qaasl‘ed

1at it ic stated ﬂm* since the applicant ig sought to o be retired on attaining

o1 v : . . 1. e
the age of 58 v ears L.e. w.e.f 31.01.2006, as such there is no other atternative

on the part of he applicant but to approach this Hon'ble Tribunal for

' () vears since the retirement,

-

S e T o .

T e
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Engineer, 1';.Ah ) and wa*ﬂ upply division, ¥honsa, AP, w vhereby the
. t o

A
(k.
o

. > N
IP(ht“-bd}. of his grievances, therefore Hon'ble Court be pleased to pass an

appropr.iaté order, directing the respondents 10 allow the applicant 10,

attaining the age of 60 years as per prowwa. faid
<.
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down in FR 56 .'(‘a.i}’ as well as in in terms of the pmvm’i(m 1aid down in rule 35
of the C vs {pensidn} rule 1972 and further be pleased o set asme and
quashed the impugned notice dated 20.12.2005 issued by the Executive
an]ll("t‘I; Lhm‘i‘r and water ‘-upghl Division, Khonsa, AT 1t is furi:hér

pra"ed ‘that as an interim measurc the Hoft b;e Court be pi 2} eaﬂ to stay

o dated 30.12.2005 Hll disposal of the

...4.‘
o}
[»]
o

the op rnﬁg

the OPerallon

of the mn\p

vngmal é‘-_ig:plicaiicm.

That vour applicant submitt d s representation on 04.01.2006 to the

- Respondent No. 7 but to no resuit.

A mp\; Gf the reprewnmt'm. uat@d 04 01.06 s mjni%os-ed herewith as

Annexure- 11,

That the applicant ic made bonafide and for the canse of justice.

9
For that the Govi. of AP has adopted all rules and regulations, more
par‘m:tﬂﬁﬂv the fundamental rud s and supplementaiy 1"u1cs of Covt. of

India as well as central Civil service (pen sion) rules 1972, where sy ecific
orovisions have been laid down declaring the age of ~'reﬁ1'pm nt O
supc:mmmauon on aua.mmo \.hc age of 60 vears as sucn cmp'ioyces of the

Govt. 91 AP are also liable to be retired on sn_ﬂemxmuanon v on the

or that the impugned notice c,mted 30.12.2005 issued by-the Dxecudv
' (

et 4
applicant is sought to be xetixed w.e.f 31.01.2006 on attaining the acp of 58
vears on 25:01.2006, is contrary to the provision of retixement age und

R

. T —— Tm ot E 4 < -

B [ FaS

down'in FR 56 {(a) as well as the notice is also contrary & the relevant
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provisions laid down in rule 35 of the CCS {pension) rules 19/ 2 and as

such the i nnpuqneu notue is liable to be set aside and quashed. .

For that retire ement age under FR 36 (a) has been razsed from38v €ars 1o o0
vears ﬁé}_cawi__g the Govt. of India’s notification dated 13, 05.1998 and
accordingly necessary mendment/ correction/ \Lﬁ.ugc is made

- P

- accordingly in the fundamental and supplementary rules as well as in the

relevant provision of the CUS {pension) riles 1972,

For that the applicant was initially appointed under the Cemzai Govt. in
CPWD), while the areas now :u.m;i, under the jurisdiction of the State of

AT, was under the clummmtmnve conirol of the then l\ortﬂ Fast Fronter

Az&er@cv (I‘\ELEA) ie. under the adininistrative Control of Central

namely the state

. However after cr mf_mn of a sm\a ate e state
‘

of AP })“‘F ihe ceniral Goveriunent the services of the a ppumnl éuuug with

cther {zevt of Indla S emmovees were transferred and placed under the

For that the newly created state of AP in the vear 1987 have adopted all

- . G (e . :
rules and regulations, namely CCS (CCA) Rules 19653, fm}dament irules

India, scales of pay rec umm_LBde

the Central Pay C m‘nmﬁmm‘ from tme to Bme, ({5 ?e‘mmn Rules 1 72,
CCS leave rules 1972, for the emplovees of the State of AP, as such all

provisions of central service rules and regulations are equally applicable

in the case of emplovees of the state of AP

supnieml ary Rule meant for Pehu‘ai Govt. employees and CC

Ks e eae

(ﬁ

nensh 3]
i

cudes 1972, the stale of AP cannol make anv deparlure in the malter of
application of the said rules to its emplovees, moreso when the same is

- ~

beneficial to the State Govt. empiovees ore provision of retirement

age prescribed in ihe fundamenial rule ie. FR 56 {a) as well as relevant

o ;}{
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1

provision of the CCS (pension) mies 19/2 are aiso equally applicable upon
the Govt. emplovee of the State of AP inclucing the applicant.

BEgr that tlurev 1 a speanic memﬂ'v n in the mrpugned nohce dated

»

3.

30.12.2605 L}Idt applicant is uapie to be retired in terms of the provision

Taid uuwn in central

ﬂ

ivil services p?"h"ﬁ{}ﬁ rules 972 whereas the CCS
pension rulec 1977 spealﬁc.ﬂy pr.'..via‘ed‘éi) rears is the retirement :

1

1=

we Govi servant as such ad;wn of i:ne rebmmu.vnta to m-‘tue- the aphhum’c

8

t the ‘age of 58 year., is highly arbztrary, unfair and the same is in

as weil as

&
bt

prowsxon laid duwn in FR56 {(a

.

For that Govt. of A.P have uduptru the recommendation of the 4t Central

pay C ommission as weii as 5th Central Pay commission for its employees

5
>

and acc-rdin ylv ceniral scale of pay and other service benefit have been
extended to the emplovees of the Govt of AP, therefore respondent

cannot make a discrimination in the matter. of retirement age now

provided in ¥R 56 (a} for the psrp};ove_q of the state of AP, after

s
“u};*-ﬂcnho of Govt. of India’s notific ﬁt‘i i dated 13. 5.1998,

For that as per impugned notice dated 30.12.2005, the app iic:a;m is sought

(ﬂ

r\‘a S 4 t‘r-ﬁl\iai-;cv_‘\ t\f

8

,4

to be rcﬁrcd from scrvice on at%a;rmg the age of
1 . « a2 —~ . . 1 T e, ) b M »
relevani provision of CCS pension rules 1972, as such ihe impugned

notice dated 30.12.2005 is liable to set aside and quashed.

For that applicant could not avail an other remedy since the notice of

N - .

retirement has been served upon the respondent only on 30.12.2005, a

£

such ;;pp*caclm g this Hon' b‘e Tribunal for protection of .is valuable and
legal nphi: 1o retire from service on attaining 60 years of age in terms of the

- provision laid down in FR 36 (a) as well as in terms of the relevant

o

e, e
provision of CCS (pension) rules 19737
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For that there is po valid potification issued by the Govi of AT

'r1
i

6 (a) as well ;

¥
,’.‘4

\

{Pes
L e

b}.o"l) rme:-; 1972,
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‘Matters not previously filed or pendi

-

superéessiﬁn of the provision of retirement age i.e 60 vears laid down in
th

¢ the provision laid down in rule 353 of the CCS

ihe af)pncams staie that he has P.xhaucied all ihe remedies available

to A_‘ aim and there is no other alternative and eﬁ:cacmus temedv than to fle

ng with any other Court.

T’na;zs appiicants further declare that he has not filed any application hefore

E

this Hon'ble’ Tribunal on the su

€D

Relief{s} ssﬁghtfer:

At
\!.L"}\..\, .

matter contained in this application.

Under- the facts and circumstances stated above, the applicants humbly,

nrav tha

2]
B
<
sy
b
2
i.‘
=
4
o
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¥
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w
Y
T
by
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)
1Y
w
D

why the ; eLe%(a} sought for m this application shall not b

perusal of the records and after hearing

that mayv be shown, be please

making the following declarations:

o

msued under letf " no.

36.%.22{}(}5 (Am‘:efxu;e- 9.

- -

That the Hon'bie Tﬁt‘uﬁﬁi be

n
r
enhﬂed io retive on superanmuati

i

in ter“is of the provision laid ¢

‘..ﬂ :

i;at the Hon'ble Tffbma. _set asid

ease
on only

iowin m FR56 (a)

e granted and on

the parbes 0n f.’i‘!? CAUSE OF CAUKAS

EI WIS TR DU EONy S S,
d to. grant the following reliel{s) upon

ed to declare that the appncam

n attaining the age of &0 v vears

caxs wawendE an :; F SISO wiooir |
as well as in terms of 1ules

s
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agg\p

8.3  That the T-f i Tribunal be pieased fo direct the respondenis to ailow

it AR e L Lo famiiny dgm oveeed oy B4T] atbatietin . e onern ook LY vrosiaegs 4
the uy}:ul\.ﬂ_ut 10 continuce in scervice u}l attaifng tic ¢ g,e of 60 vears in

terms of the prayer no.2.

84  Cost of the application,

8.5 Am other' reiief(s‘; to which the app}icaﬁt, is entitled as deemed fit and

9.  Interim order prayed for.

?enden‘a-’» of this application, the applicant pravs for following
: PE br Fres : =

81 That the Hon'ble Tribunal be pleased to stav the opcration of the
mxpugnednoiice issued under letler no. KPHED/ESTT/PF-172/2000-
01/1427 uated 30.12.2005 (Annexure- 9 till disposal of the original
ap_piiéahon

1!1 ...........................................

b e B 2 ONCE SO I
LR, ¥ oalsitviiasiis Da th 9y -O.

S TR T
0

his appﬂcaﬁon is filed thr Ouhﬂ Advocates,

2¢a 3199022 .
25-1.0&,

S . P.o. QMWL"C\.-QA‘ W
S . P o Suwahald

G
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. VERIFICATION !
I Shril ‘.‘ippai Swami, S/0 Late L.A. Naidu, aged about 58 vears t.forLL.g

Water bu,pplv {}1\71‘11011, Khunsa, Dist- Tu'ap, Alul‘i&(lhdl Pmdesa,

appiicant T_‘?»Io. 11in the insiant {)ﬁgina’s Application, duly aui:h.omzec! hy the -

- others to eui“ tme statements made in this application. do hereby verly

[
that the statements made in Para,c:{raph i to 4 and 6 to 12 are trize to m*r - g
knowie dgé and those made in T Paragraph ’5 are frue to my legal ad_vice'and
, v ;
I have not suppressed any material fact )
. y o
And i s1gn thls v enﬁcanon on tlus the ,Qﬁaa" of 'anuan 20006. : .

A

~ 1

el
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e - A .  ARUNACHAL
OFFICs OrF THE ACCOUNTANT GEN“R\L (A&E), MEGHALAYA, ARUNACHA

PRADEGH AND MI7ORAm +s SHILLONG
—000000NO0NOON~ ’
[1-3-99%

EQ.No.DA.Cell/ 23 2 barep _ M0 2707

Consequent on his selection for the nost Divisional
Accountant (on députation Pasis) in the pay scale of . 4+S8=43IETO -
pléee-ﬁu”zjuu—éutiﬁﬁe/- in the combined cadre of Divisional
Accountants under the Administrative control of the cffice of

the Accountant General (A&E), Meghalaya, etc., Sﬁ:ll-nj, Shri
’C /gé)/aaj S worne , resent working
in the office of the é é,, % 8"20 _4 jD__ L
1v151o '

is »nosted on deputation as Accountant

in the office of the &@Q df%__ﬁ_/_o/’!)ﬁé____—___

PR

-t . ——

. 2. shri L . iﬁﬁﬁaf S wermns e should
join the aforesaid post of DlVlSlODal Accountant on deputation

w1th1n3@ days from the date of issuec &f this order, failing
which nis posting on deputation is liable to be cancelled

without zny further communication and the post may be
Offered to some other ellglble and - ‘selected candidate. No
- represzntation for a change of the place of posting will be
entertzsined under any circumstgnces whatsoevar.

3. The period of deputstion-of Shri & W -S-"_?)f’w
_ w1ll be for » duration

- —— P

of 1(one) year only from the date of joining in the office of the ,é'f/

Kafwé/n% —Rwdivision A a!ﬁ«(z‘_%dg,, AL \

4. I'ne pay and de*)utatlon(Duty) allowances in respect of

Shri__ z __ﬂ-f Qﬁu)m
d

e arema w o . s e e e At ;e e - e

will be govern by the Government of Indla, Jdinistry of
finance, Public Grlevmces and Pension (Department of Personnel

and Training) letter N0.2/12/87-Estt (Pay.II) Atd. 29--4-1988

i gkt
1 7/%

Contd..-...2/.-....
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and as amended and modlfled from tlme to tlme. Jhil> on deputation,
/0 0 s o o “ may elect to

Jhrl

draw either the pay in- the scale of pay of the deputation post
Oor his basic pay in the parent cadre Plus personal »ay, if any,
“lus deputation (dut?)vallowance,‘Shri = <. .A@%04!7 \flthﬂ%”¢(

, On meoutatlon, should

«Xercise option in this reeard'uithin a perlod of 1(cne) month

‘rom the date of joinirng the assignment (i.e. the aforesaid

o

0st of de utaelon). The option once exercised by Shri Aﬁo

—— e i

- L4
'J‘9ﬁ59”7b(- S , $hall be trested
LA 4

as final and cannot be altered/changed later’ under any

circumstances whatsoever. .

5. The Dearness Allowance, CCaA, Chlldren Education
Allowance, T. A., L. T C., Leave, Pension, etc. will be governed by
the Sovt of India, “lﬂlstr ®f Finance OM No.F1(6)Z-1V(A) /62
dtd.7-12-1962 (incorporated as Annexure o ovt of India

decision No. in Appendix 31 of Choudhury's C.S.R. volume

Iv(13th. Zdition) and as amended and modlflen from time to time.)

6. Shri L. /zﬁy0447 \fluwszuc on

% e ———— ——

deputation will he llable ‘to be transferred to any plac

w1th1n the State of Aranachsal Pradesh Manlpur and fripura,

in the combined cadre of DlVlsldnal Accountants under the .
Administrative control of the. Accountﬁnt General (A&E)lMeghalaya,
etc., shillong. g' , - ’

7. Frior concurrence of thlS office must be odtalned by thL

Divisional Officer before Shri £. ’¢/°/34'€ “S.M‘

(on de‘outatlon) is enrrusted

additional charges; a0D01nted or transferred to a nos t/station
other than that cited in this dstabllshment Officer.

o) —
3. Accoanta General (4dmn)
N Of]lc-. of the A.G. (A&E),

Meghdlova. Mizora; m AP L
"'Sf;illouzﬂ 793901

. e 2 £
: Fenptor eSOt e 5L

I/C D.A. CELL.

O
=T,
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0 10,05, Ce11/2449/94- -95/35U8-S8”  paten __J1-3=99
Cony forwarded for informtion and necessary action to ;-

1. The 4 untant :  Tal (A&E), ianipur, Imphal.

2. #he Accdun ant Genéralv(a&a) Tripura, Agartals.
1. ih: chnief bagineer, P, j?‘*aW A. P .
He is reguested to release shri ___/%#yggf sfﬁ.

imredistely with the direction to repnrt.

for duty to his place of postlng on derutation under irt ima-
tion to this office.

REGDug, The Ix=cutive unglneer,' 6)4}( /QW D/ visim %I&P

p'oc %7' ‘Bl 4 P : U. . He lcvreﬁuested to

release immediately shri

with the direction to report for duty to his place of
posting on denutatlon under 1nt1matlon to this office.

.REGD.‘?, The .xecutive unolncer, KM?"/% pw 'a)l/'h

ka/&éw /4774 _ . fe is re: Tuested

<. A fa}e/nu Uoc . N .
.{xwaﬁu égwhwr )@7/\/ Auw, »&c/n v,

J S . -~ -
- - [ i

7. 2.0, File.

8. S3.C. rFile.

s, p.C. Tile. .[ 4&/02&2 -ﬁw\m

10. File of the deputstionist.

11.

nts OrflCtr,

Senior AcAgpx
CZLL.

I/c D.a%
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. OFFICE OF‘THE: ACCOUNTANT GENERAL (AUDIT) PSSAN NuGHALAXA
¢ Tl R RUkACHAL PRADPSH &: MISORAM SHILLONG

No. Co-ord/5—3/89-9p/3885ly ,Dated'Shiilgﬁg,zb,2.9o

qq..f\TOTIP'[LA ION

The follow1nq of. thexcandlddtes who anoeared for
~.the Final- Accounts Examinaticn for” Arunachal Pradesh Govt.

employees held Ain’ January,7990 are dcclared to he

the axamlnatlon. '

Name

ve passed

. Sl.No. Name - Index No. .
1. $hri C.A. Manhai AB/
2. Shri C.T. Loungchot AP/2
3 " -Shri Tari Maga. APR/3
4, "Shri DorJee Phuntso | AP/4
5. shri S. Chakraborty Bp/s
6.  Shri Koj Tani Y
7. 'ShriiTasop Kiolu : »- 'AP/8:
8. 'Shrl_Someer Rigia ) RP/9
‘9. ,Q:Shri‘Dongo *ara AP/10
, 104 Shri B. Gogoi AP/11
11, mmis.Qmmh ADP/12
12. Shri SanJoy Chakraborty ‘AP/13
13. Shri P.C. Borthakur AP/14
i 14. Shri B.K.. Chakraborty AP/15
15. Shri Kutpll Pertln - AP/16
16.,_ ' Shri Mrinal Basak AP/17 4
_X¥T. Shri L. Appal Swaini apsig” |
'18.  Shri S.K. Deb = AP/20
19" Shri M.B. Nath AP/21
20. Shri Chow Wingkhom Lohan " AP/22
21, Shri Abang Boreng AP/23
22, Shri Chow Ming Moungkang AP /24
23, ;.Smtf!Sakuhtéié‘Ering' Lp/25
24. Shri S;‘Séimah ; AP/26
25, Shri S. Goswami AP/27
; 26. Shri P. Hasarika AP/29
- .27, Shri R.C.:Upadhaya AD/34
‘ : |
(/ Sd/~ Audit Officer.

-......P/2
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l‘emo No. DA/Dct+/27/99 Ditea Labavhcmn the 27 .3 90

Copy forwardea for 1nfonnatlon and pecessary - -
_Vaﬂnm1U>ﬁm'f :

+1e.The Deputy Secretary (Cn) s G,ov,t' of: Zirunachal.
"'>°radesh Ttanagar.

2.'The Ueputy Commlsulonprs, T@uang/Daporljo/Pas1qhat/
"};YhonSu/Chanqlanq/Tezu/Seppa and Anlnl.

3. The- Chlef unglnopr, PWD zonc—I & II, Itanacar.
4. The Chlef Englneer, RWD Itanagar.-
5..The Dlrector of 1ndustr1es Itanagar.

" 6. The General Manager, State_TrahsportzDepartment,
Naharlagun. : '

7+ The Dlrector~of AH & Vety, A.P., Naharlagun.

8. The Director of Rural Development, LP, 'Itanagar.
 8, ”he Dy. DlreCtOr of Supply & Transport, Mohanbari.
10. The Dlrector of Agrlculture, AP, Nahﬂrlagun.

11. The ﬁxecutive Encineer, Plannlng D1v1s10n, Rupa
Clrcle, ‘PWD, Rupa. . ' T

”ﬂ}2. The Executlve-Enclnéﬁr Chanolang Diﬁision, PWD, LD

13. The" uuperlntendlng Englneer, JairampUr Circle,
PWD, Jalrampur - 792 121 L :

- 14. The Executlve Engineer, Longdlnq,*”hD Iongd1rg-786 631
g2/Zg. All" the tralne s {by name asper list) - T ‘

\\ /,s

== N 1 - .

/\‘\é /’ 7, I[ /_ } -T’O
X .

e

-

( H K. Seal SR
Accovnts OFflcer, v
Dlrectorate of Accounts,

Naharlaguns'
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. : T o _ Phone ;24201 (O)A“ -1 .
: ' ' S o 272637 (R) rﬁ(ﬂm —
GOYERNMENT OF ARUNACHAL PRADESIL o \/ '

| o
Director of Accounts & Treasurics
Naharlagun-791 110]

No.‘.’..c.‘./}/.-.rffx/.'.’.?'/ 92 | o Dated, the./27. 747, 2000
To, '

§

. . i

The Accountant General (A&E), v !

- Arunachal Pradesh,Meghalaya, etc., ,
Shillong - 793 001.

Sub : Transfer of the Cadre of Divisional Accounts
Officer / Divisional Accountants to the Statc of
Arunachal Pradesh - regarding.

L

Sir,

It was under active consideration of the Government
of Arunachal Pradesh for sometime {o take over the Cadre of the
Divisional Accounts Officers / Divisional Accountants of the Works
Department  totaling 91 ( Ninety one ) posts from the existing
combined cadre being controlled by you. Now, the Government of
Arunachal Pradesh has decided to take over the above said Cadre under i
" the direct contro] of the Director of Accounts & Treasuries, Gowvt. of |
* Arunachal Pradesh, with immediate effect.

1

Persons:these who are borne on regular basis in the |
gadre and opt to comc over fo Arunachal Pradesh state Cadre, will be S
tue.cn over on status quo subject to acceplance of the state Governmerit. '
Itis also decided 1hat henceforth no fresh Divisional Accountant(s) on
deputation will be éntertained. Cases of thuse who are presendy on
deputation and setving iii this stale shall be examined af TS 6hd for
their future continuation even after completion of the exising term of _
deputafion. ' S :

* It is, thérefore, requested to take necessary action at
your level so that the p_récgss of the transfer of the Cadre along with the
“willing personncl can be completed inunadiatély, ™" T

-Formal notification is under issue and shall be
communicated in due course.

Yours faithfully,

Director of Accounts & Treasures
& Ex-Oflicio Dy. Secy. ( Finance ),
Govt. of Arunachal Pradesh,

NAUARLAGUN. -
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" GOVTOF ARUNACHAL PRADESH - - -Af_,vAwh&ﬂWUﬁ:*4
DIRECTORATE QI ACCO UN'.('S & TREASURIES -_
© . NAHARLAGUN. - ;
NO. DASTRY/1S5/99 «. ' o Dated Naluu.'.lagun the 11th March ‘02,

To, : L : :
The Accountant General.( AdlL)

~ Meghalaya, Arunachal Pradesh.cic.,
Shillong. '

Sub:- Continuation of scrvicé in respect of the Divisional Accountant  on deputation. -
i . .

[ would‘like to inform you: that the statc cabinct of Arunachal Pradesh has alrcady
taken a decision for ‘taking ‘over of the administrative control of the cadres of
Sr.DAO/DAO/DA of works divisions belonging to PWD/PHEDNAECD/RWD and Power
department of Arunachal Pradesh. In order 1o ensure smooth transition of the controlling
authority of the said-cadres a scheme has alrcady been formulated which is being
submitied to you shortly. for obtaining approval of the appropriate authority for issuance
of a formal 'Nolification’, ' ‘

o _ i . L 1 e
Mcanwhile you-are requested for not to make any fresh recruitment (o the post ol

the Divisional Accountants against the Works divisiois ol the State of Arungehal Pradesh,

which s in continumtion o our letter No. DASTRYZ15/99 dated 1571 1/99. Iresh

recruitment of the Divisional Accountants will be made by the:state government through

Arunachal Pradesh Public’ Seivice Commission. Therclore the Divisional Accountants
those who are appointed by you on deputation from” the state service of Arunachal

Pradesh may be allowed 1o .continue ay Lmergency Divisional. Accountants for the time -
being as-a working arcingement. But for (heir absorption on regular basis they will be

given chance to qualify themsclves in the Divisional Test examination which will- be
conducted by the state “government * through the authorized  officer of the state
government aller taking oyer the administrative control of the eadres,

Yours faithfully,

o

(AK. Guha)
Commissioner (Finance)
Govt, ol Aruniichal Pradesh
L ‘ Ianagar,
Memo No. DA/TRY/15/99/ Dated Naharlagun (he 11th March’02.
Copy to :- ‘

.i~). -~ The Chiel Engincer, PWD (C/Z, WIZYPHED/IFCO/IRWD and’
Power.Department of Arunachal Pradesh for information.

2). A Iixecutive  Lngineers, PWO/PHED/NIECD/IRWD & Power
‘ department of Arunachal Pradesh for Anformation. They arc
requested for not (o release the Divisional Accountants, who arce
on deputation from (he- state service of Arunachal Pradesh | on

expivy ol their deputation term, untit further order from this end.

0

(AK.-Guha) _
Comn1is;si(_m(:u",(l"inuncc)
Govt. of Arunachal Pradesh
Tanagar,

~
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(Tvped) .ﬁxiii'icaxure~4 A
OFFICE OF THE ACC COUNTANT UE&LRAL (A&E)
\W(JI‘!A_I_A_\_’ A, ARLU INACHAL | PRADESH & MIZORAM

_ot’ﬁLLONG- 793001
“’ﬁone 0364-2223191 {1 ax:_()364-2‘223103
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Accountant General

N.O. 7\10 DA Cel/1-8/Court C ﬂmmmm,n 2001/1909

Dated: March 24, 2003

28 MAR 2003
Ticar
ﬁm‘ai
T* leage ff'cqﬁ our telecon 2 htle while -ago- regarding the Divisional

=t

Accountants on deputa,tmn to my office and pr\senth ys.—,tew in the State o

N

Apunachal Pradosh. With refcrence 0 vcuf D.O. leticr No. DATR Y1271200

dated 10.3. 2.003 1 am t0 mfurm you {hat my ﬁcdaqudrtcrb i
the pxeuent 31 Dwmonal

as wmmncd that we

could consider “v;tensmn of the deputation of

Accountants nreqenﬁv on depuiation 10 our department. As you are aware the

Thvision Rench of the Gauhati High Court, Ttanagar Eench-‘haa issued an orvder
12 Divisional Accountants on dspuia tion who

dated 10.2.2005 regarding the

o be reverted back to their pareint departments in the Government | .{ Argnac

Pradesh. This order is. not being xmpicmcmcd presenily and the remaining 13

pending in the Lﬂum‘LAL may be

1

visional Accountants who have cases

e
‘J

t

immedi&t”}y reguestsd 1o withdraw ai hexf court ¢ascs and onee this is done.

their coninuity on deputation will be considered.

(n the question of absorption of these 31 depufatiomsts, my HQrs. has

orked out and tins may Lc caonveyed 1o

+

'-C._..-Adn 1. Anlats P o~
HTOTICh widt e mMoG hitics win o0 W

3] 1 PRy e
{hese depuiationsils.
urgent action to ensure that the pmumv court cases of

the 19 Divisional Accountants on deputation are mthdrawn to iacﬁnate their

I request for your

continued deputation/absorption.

Regards
Yours sincerely

=

Shri Otem Dai,
Financial Lemmlssmner io the Govt. of Arunachal Pradesh.

Tta

A%d

AT

S

;
E
s
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IN THE CENTRAL ADMINISTRATIVE TRIRUNAL
GUWAHATI BENCH : GUWAHATI

0.A. NO. 115 OF 2005

Shri L. Appal Swanu & Ors
‘ -Versus-

Unton of India & Ors

WRITTEN STATEMENT ON BEHALF OF THE RESPONDENT NO. 11

I Shri Jayania Kumar Bhattacharya, son of  late  Amil  Kumar

' Bhaffacharya,aged aboui 47 years, presently posted as Finance & Accounts Officer in

the Directorale of Accounts, Naharlagun and residing at Nahaslagun,P.O. Naharlagun,

Arunachal Pradesh do hereby solemnly affinm and state as follows ;

1. That a copy of the original application being No. 11450f 2005 has been served
upon me wherein [ have been arrayed as Party Respondent No. 11, T have red the
avermenis made in the application along with its annexures and understocd the

contents thereof

2. That save and except what is specifically admitted in this Written Statement

. and the statements mads in the application which are contrary to and inconsistent with

the records shall be deemed to have been denied.
3. Thatthe applicants filed the instant application secking the relief viz :

1) That the applicants who are on deputation entitled to consideration o
Divisional Accouniani working under different Division offices of ilie

Executive Engincers in the State of Arunachal Pradesh.
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i) That before dealing wiih the said relief ag prayed for, ihe deponent
deals with different paragraphs made in the instant application for

. L .
conveniences of the case.in hand.

4, That with regard to the statements made mn paragraphy 4.1 and 4.3 of the
instant application {he depouent slales that these are mallers of record and any
statement made therein which are contrary to records shall be deemed to have been

dented.

5. That with regard to the statements made in paragraphs 4.4 of {he application

" the deponent states that the State of Arunachal Pradesh through its Principal Secretary

(Pinance) Government, of Arunachal Pradesh has formulated a scheme for taking over
the Administrative control of the cadres of Seniér DAO/DAO Grade-DAO Grade-1I
and DA of working divisions alleging to PHE/RWD/IFCD/PWD/Power Department
of Arunachal Pradesh from the control of Accountant General (A&E) Meghalaya,
Arunachal Pradesh, et Shillong. The said scheine has been seni io the Accountani
General (A&E) Meghalaya, Anunachal Pradesh elc Shillong for taking over of the
administrative control of the cadre of Divisional Accountant from the later vide office

Jetter dated 30.7.2005. This has been done in consonance to cabinet decision taken on
?

28.11.2001. f’

6. Thal with regard to the statement made in paragraph 4.5 of the application the

deponent stales that the question has been dealt with in the scheme which 1s quoted
hereunder :

“2.2. The Divisional Accounlants ( ot deputation) tiose who have conipleted
{he existing terms of depulation will be confinued as Emergency Divisional
Accountant for {he fine being as working arrangemeni. Bui for iheir absorphon as
regular Divisional Accountant they shall have fo qualify themselves in the Divisional

1

fest examination within two vears from the date of taking over the cadre from (he
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adminisiraiive cmltrrJ‘r of the Accounlmlt. General (AKE) , Meghalayr\, Arunachal
Pradesh efc. Shmong, for which they will be given three chances 1o qmlify in the
Divisional fest examination. 1f any bodv fails fo qualify in the Divisional fest

examination, shall be reverted to their parent departinient as and wlrcn qurrhlu d hand

“become available”.

The said paragmph of the scheme ha put certain conditions and these

coudrtrons ate requrred to be fulfilled in order to get the pennauem absorption in the

* cadre of Divisional Accounmnt working undcr drﬂ"erent dmsrons of the Govemmont

of Arunachal Pmdg:sh. B

Co‘pies of the commutication dated 30.7.2005
and the scheme are annexed hereto as Annenxure

'A and B respectively 1o {his Writlen Statement.

7. ‘That with regard to the sialcmcnts made in paragraphs 4.6 and 47 of thc

~ application the deponent slates that the Government . of Arunrrclnl Pradesh had

reiterated 1l oland for continuation of Divisional Accounts ou depuiaiion {ill the
process of taking over administrative control from ~Accountant Genera‘ sA&L)

Meghelaya, Aruanchal Pradesh etc. anllong i8 completed wlnch is evident from
Annerxure I of the apphcahon dated 12.1.2000.

. That with reg'ud to the staiements made n paragmphs 4.8,4.9,4.10,4.11,4.12

and 4,13 of the application 1he deponent states that these are matters of record and any

siatemeni made 1herein which area conlrary to records shall be deemed to have been

denred.

9. . That with regard to the statements made 1 paragraphs 4.14,4.15 and 4.16 of

{he application the deponent slales that before submission of the scheme for iaking
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over of ihe cadre, the Siaie of Arunachal Pradesh has consenied for permanent
absorption of the deputationists under the administrative control of the Accountant
General ( A&E ) Meghalaya, Arunachal Pradesh etc. Shillong.

'I'he deponent further statcs that the vamo’ual Accounianls on deputation be
allowed to continue till such time the cadre is taken over by the Slate (mvumueul of
Arunachal Pradesh keeping in view of fhe experience gathered by the serving

 deputationists and if the scheme is implemented and control of deputaiionists are taken

over by the State of Arunachal Pradesh, the deputahomstz. shall have to quahfy

{hemselves for permanent absorption indicated above.

- VERIFICATION

i,, Shri Jayania Kumar Bhattacharya, son of late Anil Kumar Bbattachar: -
aged aboul 47 vears, presenily posied as Finance & Accounts Officer in the
Directorate of Au,oums to the Government of Pradesh, Na&mrlaguu, do hereby verify
that the facts states herem above are {rue {0 my knowledge information and belief
derived. from relev'mt records. Nothing substantnl {o ihe issue r'used by way of the

present O.A. . 1s been concealed.

Venfy at Gusahiali on this day of 26" September, 2003

DEPONENT
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NQOQ. DASTRY-27720007 707 = O

T,
’ The Accountant General (A&IS),
NMephalaya, Arunachal Pradesh, ele,
Shillong.
4 .
Sub :- Submission of scheme for (aking over the adm‘.aistrative contro

cadres of Sr. DAO/DAO Grade - I DAO, Grade — 11 and Divisi

Accountant — thercof. ,
Sir,

I win ditected o submit herewith the proposed scheme for G
adiministeative contiol of cadie of Divisional Accountamts comprising, Sr.
Grade - 1 & 11 and Divisional Accountants by the Goveirnment of Arunachal Pr

vested under your kind control.

Dated 32 3uiy 2003,

X

of the
pnal

iking over the
IANQ4 [ DAQs

wdesh presently

i
I an, further dirccted to state thal the State cabinet had since approved the

.
proposal to take over the cadre ‘and the Departments of Law & Judicial, Personnel &

Administrative Reforms of the state have duly vetted the scheme after thorough ¢

. In view of the progress as slated above, I am directed to request

kamination,

you (o convey

your approval facilitating snjnoolh taking over of the cadre of DAs / DAOs / DAQs Grade ~ | &ll

from your kind contiol.

Kindly acknowledge the receipt of the scheme cnclosed in quadru

b}
he

slicale.

Ionclo @ As stated above. Yours fithfuliy
.Cé‘ //'
(C.M. Mongmaw ),

Director of Accounts & Treasuric

Govt. of Arun
Naharlapun -

hehal Pradesh,
791110 (AD)

Memo. NO. DATTRY-27/2000 Dated l_.hll)"l()US,
Copy 1o :-
L P.S. to Principal Secrelary (Finance) to the Govt. of Arunachal Pradesh, Hanapa
for infuiiuation.
2. ‘The Sceretary, Law & Judicial to the Govt. of Arunachal Pradesh for informatior
plcasc.
3. The Sccretary, Personnel & Administrative Reforms, to thg Govt. of Afunachal

Pradesh, ltanagar {or information pleas:.

!

L

\( vt Monpmeay ),

-

N

Director of Accogunta & Treanuor

M

i
¢ ' !
|

'
{
.

i

Gove of Arupaclud Poadeshy,
Naharlagun -

S 791110 (AL))
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The Scheme for taking over of the Administrative control of the Cadres of
Sr. DAO/ DAO Grade- II and DA of Working Division _belonging to

PHE/RWD/IFCD/ Power Department of Arunachal Pradesh from the
control of the Accountant general (A&E), Meghalaya, Arunachal

Pradesh, etc. Shillong.

The posts of Divisional Accountants were created by the state Government in the Public
Works/ rural Works Department/ Public Health engineering Department / Irrigation and
Flood Control & Power department , But the administrative Control i.e appointment,
Transfer, Posting and disciplinary control, etc. vested with the Accountant General (A&E)
Meghalaya, Arunachal Pradesh, etc Shillong. The Division Accountant comes under the
immediate control of the Executive Engineer of the Division. They assist the Executive
Engineers while tendering accounts to the Accountant General (A&E), Meghalaya,
Arunachal Pradesh, etc. Shillong. Their pay and allowances and other services condition
are at present government by the central Govt. rule in force, but they are paid from the state
Governments exchequer, the question of taking over the Cadres of the Divisional
Accountants from the administrative control of the Accountant General (A&E),Meghalaya,
Arunachal Pradesh, etc. Shillong had been under active consideration of the state
Government for quite sometimes past in order to have proper control over expenditure and
other accounts matter of the works division , since its was becomes essential for the State
government to have better control on the heavy expenditure incurred in various
Engineering Divisions of the state. Now the Government of Arunachal Pradesh has decided
in pursuance of cabinet decision of the state for taking over of the administrative control of
the cadres of Sr. DAO/DAO/DA for the Accountant General (A&E), Meghalaya,
Arunachal Pradesh, etc. Shillong.

To take over the Cadre of the Sr. Division Accounts Officers/-Divisional Accounts Officers
/ Divisional Accountants from the Administrative Control of the Accountant General
(A&E), Meghalaya, Arunachal Pradesh, etc. Shillong. Shall be subject to the following
terms and condition:-

. Absorption of DA/DAO and Sr. DAO (Regular) born on the Cadre of the AG to State

Cadre..

1.1 Sr. Divisional Accounts Officers / Divisional Accounts Officers / Divisional Accountants

(Regular) borne on the Cadre of the Accountant General who are presently working in the
state of Arunachal Pradesh may opt to served in the State Cadre on status quo. The willing
Sr. Divisional Officers / Divisional Accounts Officers / Divisional Accountants (Regular)

working ip the State may submit their option to the Secretary to the Government Qf
Arunachal ®radesh Department of Finance, Arunachal Pradesh, Itanagar.

Through the concerned Executive Engineers within 2 (two) months from the date of issue
of the ‘ Notification” under intimation to their Parent Department.
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1.2 The Sr. Divisional Accounts Officer / Divisional Accounts Officers / Divisional

1.3

1.4

1.5

1.6

Accountants ( Regular) who do not opt for the service condition, but willing to continue in
the post shall be allow to serve on standard terms and condition of department duly
approval by the state government for period upto 3 (three) years which may be extended
upto 2 (two) years in the interest of Public Service. They shall be reverted to their parent
Department immediately on expiring of their respective deputation period.

The Sr. Divisional Accounts Officer / Divisional Accounts Officers / Divisional
Accountants ( Regular) who Opt to serve in Arunachal Pradesh shall continue to be
governed by the central rules for pension and other retirement benefits as applicable from
time to time. ‘ : .

The inter-se-seniority” of the Sr. Divisional Accounts Officers /Divisional Accounts
Officers / Divisional Accountants:(Regular) who opt for the state Service shall be fixed in
the state Cadre basing on their inter-se-seniority as Sr. Divisional Accounts Officers /
Divisional Accounts Officers Grade-1, Divisional Accounts Officers Grade-II / Divisional
Accounts on the date of taking over of the state, ’

Sr. Divisional Accounts officers /Divisional Accounts Officers Grade-I/Divisional
Accounts Grade-II/ Divisional Accountants (Regular) are now drawing the following
scale of pay as per central pay. pattern.

A)  Divisional accountant. Rs. 5000-150-8000/-
B) Divisional Accounts Officer (Grade-11) Rs. 5500-175-9000/-
C) - Divisional Accounts Officers (Grade-I) Rs. 6500-200-10,500/-
D)  Divisional Accounts Officer (Sr. Grade)  Rs. 7500-250-12000/-

The cadre of Sr. Divisional Accounts Officers/Divisional Accounts Officers Grade-1 &
1I/ Divisional Accountants who are working in Arunachal Pradesh on regular basis
shall be allowed to continue for drawal of their pay and allowances in the existing
scales of pay even after taking over by the state govt. '

The Accountant General ( A & E), Meghalaya, Arunachal Pradesh, etc. Shillong shall
obtain the option in triplicate in the prescribed flom as annexed herewith from the Sr.
DAO/ DAO Grade-1 DAO Grade-II/DA borne on his cadre and serving in the State of
Arunachal Pradesh on the date of taking over the cadre by the state government through
the Executive Engineer of the Divisions and furnish one copy of each option exercised
by the Sr. Divisional Accounts Officers Divisional Accounts Officers Grades-1,
Divisional Accounts Officers Grade-Il/Divisional Accounts$to the Secretary to
Government of Arunachal Pradesh, department of Finance, on receipt of the option,
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2. Divisional Accountants on Degutation.

2.1 Divisional Accountants who are working in the works divisions in Arunachal Pradesh of
deputation shall be allowed to continue serving in the post of Divisional Account on
deputation until they complete their normal terms of deputation.

2.2 The Divisional Accountants ( on deputation) those who have completed the existing term
of deputation will be continued as Emergency Divisional Accountant for the time being
as working arrangement. But for their absorption as regular Divisional Accountant they
shall have to qualify themselves in the Divisional test examination within two years
from the date of taking over the cadre from the administrative control of the Accountant
General (A&E), Meghalaya, Arunachal Pradesh, etc. Shillong, for which they be given
three chances to qualify in the Divisional test Examination , shall be reverted to their
parent department as and when qualified hand become available.

3. Administrative Conirol. |
- The administrative control of Sr. Divisional Accounts Officers/ Divisional Accounts

Officers/ Divisional Accountants shall be vested with the Finance Department,
Government of Arunachal Pradesh, Department of Finance. ‘

4. Recruitment

The state government through Arunachal Pradesh Public Service Commission shall fill
up all the vacancies of Divisional Accountants of Arunachal Pradesh.

1. Methovd of Recruitment:

1.1 The Arunachal Pradesh Public Service Commission shall make Jrecruitment to the
cadre of Divisional Accountant by selection on merit adjudged from the following
sources through written and competitive and qualifying test called the initial
Recruitment Examination for Divisional Accountant( Annexure-I).

1.2 Age Limit for “Direct Recruitment”.

Candidate should not be less than 18" years and more than 28 years of age, provided
that the initial limit may be relaxed to 33(thirty three) years incase of APST
candidates in accordance with the order of the state government from time to-time. In
case of existing / working Divisional Accountants, upper age is relaxable upto 52
years. ‘ :
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1.3 Education Qualification.

Minimum Education qualification for direct recruit shall be a university Degree/
graduate with any once of the subject namely mathematics, Statistics, Commerce,
Economics, from a recognized candidate(s).

Note:- Age limit and Education as prescribed at serial 5.2. & 5.3 above shall not be
applicable in case of eligible department candidate(s).

1.4 Appointment Authority:-

The Secretary to the government of Arunachal Pradesh Department of Finance shall
be appointing authority subject to the approval of the Government.

1.5 Probation and Training:-

Candidates recruited through the Initial Recruitment Examination will be on
probation for a period of 2 (two) years before their absorption in the cadre of

Divisional Accountant. During this period he/she shall be given training for a period
of 6(six) months in the Administrative Training Institute and thereafter intensive
practical training in all aspects of Public works accounts for a further period of 6(six)
months. ' ' ‘

2. Transfer & Posting:-

Divisional Accountants / Divisional Accounts Officers are to serve anywhere within
Arunachal Pradesh and are liable for transfer to the establishments of Chief Engineers
/Director of Accounts & Treasuries whereon such posts exists.

3.Transfer of record:-

The Accountant General (A& E) Meghalaya, Arunachal Pradesh etc. Shillong shall
take necessary action to transfer the relevant records to the Secretary to ‘the
Government of Arunachal Pradesh Department of Finance within 3 (three) months
from the date of issue of the notification. :

Sd/-

(Tabom Bam),
Principal Secretary (Finance)
Govt. of Arunachal Pradesh.

Itanagar.
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\ TOLFICL OF L ACCOUNTANT GENE IRALL (ASLE) n\ll'(:'H‘A’_I:,A\,Z,L,‘lj?,’ii}(i‘.,

SIllLLUI\b 793001

J%QV 7

No.DA Coll/ 1-1/2()00-2001/ 1509 = ' Datod:- 23.11.2005
,1..0 '

Shri C.ML \1onfgnmw
Dircctor of Accounts and Treasurics,

~ Gover nmeit of /\lunncll.ll Pradesh,
Naharlagun = 791 110.
/\runnch:11=’1{1':u|05h.

Sub:- Suhomu Cor transfor of cadie ol DA AON fom tho Adminisbi ative control
ol A.G. (A&E) ] Meplhalaya, le shillong to the Govt. of Arunachal Pradesty,

Sir, ' , : *\

In inviling a reference to Ui office letter No. DA Cell/1-8/Cout casc/VolIVT045
dated ?3 8.2005 on the subject cited above, T am (o state that the diaft scheme framed by
the C&AG’s olﬁcc regarding pxopoaul (ansfor ol DAs cadre has been received by
this office. A Copy of the dmft suhum is forwarded lu,u.wuh {or acceptance of the terms
and conditions cimbodied n 1 the schcmu by Arunachal Pradesh Government,

(,ommc,ms/sugwshon 3y am,'ol the government nmy he communicited to this
oflice for onw‘ud (ransission o lln, Olo the C&AG of fndia for consideration/approval.

Also lhc auhou faken by the S Jlb Government on this office fetier No. DA Cell/l-
1/2000-2001/1390 d.\lul 31 1. ”OOS ( Copy cnclosed) nmy also please be communicated

at an carly d m_

Enclo:- As slated abovo. ' !

Yours l"uill'l.fin Iy,

PEEL

5
: (/\.l{,l'.):ls)
5 ] Dy, Accountant Ciencral (Admn)
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Draft Scheme for the transfer of the cadre of Divisional Accountauls [ 1Divisionil

Accounts Officers from the administrative control _of A.G.(A&L) Meghaliaya, (D
Shillong 1o the Government of Arunachal Pradesh, X

The Governmient of Arwnichal Pradesh hag decided fo take over the existing,

cadre of Divisional Accountants / Divisional Accounts Qlficers from the administrative
control of the Accountanl Gentral (A&Li) Mephalaya, Shillong 1o its adminisirative
control on the following terms and contitions- ‘
1. Adwministrative Control: ¢ 7

2.

The. administrative control of the Divisional Accountants / Divistonal
Accounts officers, who arc presently governed under the Central Civil Service Rules
and arc working under the ‘administrative. control of Accountant General (A&L)
Meghalaya, Shillong shall-on their transfer to services ol Govt..of Arunachal Pradesh,
vest with the Director of Accounts and Treasuries, Govl. of Arunachal Pradesh under
Department of Finance who would exercise all the administrative powers  like
recruitment / promotion / leave / transfers & postings / disciplinary matters cle.

Status and composition of the cadre on transfer:

(a)

 The existing Divisional Accountants / Divisional Accounts Olficers under the
administrative control of Accébuntant General (A&li) Meghalaya, Shillong have the
following cadre composition © #

Scale of Pay (Rs)

Sl Name of the Post/ Grade Percentage  composition
No. 3 _ ol cadre strength
1. Divisional - Accountauts | 5500-175-9000 35%

(ordinary Gradc) '
2. Divisional Accounts | 6500-200- 10500 25%

Officers (Grade-11) -
3. Divisional = AccQunts | 7450-225-11500 25%

| Officer(Grade-)) % - i}
L 4 g mDivisional =Ascounts<|~7508-250-12000- it ) B9
Officers : : ' |

“(by T ALe taking over to the service ol Gove. of Arnachal Pradeshy, the existing
regular Divisional Accountants / Divisional Accounts Officers would continue to
. .constituté-a’separate-cadre wilhhe.cxisting cadic structurc.and designations. o

3. Option Tor transfer to service of Goyvt. of Arunachal Peadesh

e (n)-‘~--——'---Aﬂcrf‘pub’licutidlif‘of--t‘lle'i01‘dc:1f' Tor e proposed trangler.of cadre in the ollicinl
" Gazette of the State Government, Accountant General (AdcE) Meghalaya, Shiliong shail

call upon all the regular Divisional Accountants / Divisional -Accounts Officers of the
combined cadre, who find place, on the dale of Gazetle Notification, in the Gradation list Y,

maintained by his office to c,\'.?wisc their option in the prescribed proforma appended ~
“herewith through the respeclive exceulfye enpineers within a period of two month for

going over to the service of the State Go®t. of Arunacha

| Pradesh or for their continuance

in the Central Government Scrvice under the administrative control of A.G.(A&L)

Meghalaya. The option so exercised shall be/final and in no case whatsocver it shall be

altered. Those -who-do not-exercise such E;’)J:)li;f"on within the specified period for whatever
reasons shall be deemed to have made ag option to remain in the Central Govt. Service
under the Administrative control of A.G.(A&E) Meghalaya. The ‘pension and other
retirement liabilities of those who opt for the State Service shall be borne by the Govt. of

/

(b)

. 7 .
Il /(1 AL ’{"“"L'( .

_Arunachal Pradesh. N

Those Divisional Account

an's / Divisional Accounts Officers who opt for their
continnance in the Central Government Service under the administrative control ol the
A.G.(A&T) Meghalaya will he posted in Maipur / Tripuri.

X
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‘ (c) The employees cf office of the Accountant Geueral (A&E) Meghalaya, Shillong Y,
¥ _and the employees of State Government who are on deputation to the posts of Divisional

“ﬁ . . . . - - . .

't ﬁ Accountants / Divisional Accounts Officers shall not be allowed to excreise any aption to
g0 over to the state Gove. Such cmployees, il required by the shate Govt., may be allowed i¢

ard terms and conditions of deputation duly approved by the Stale

to serve on the stand
Govt.
4. Regulation of Conditions of service

Subscequent to transfer to the State Govt, the conditions ol service ol the
cxisting Divisional Accountants, / Divisional Accounts Officers shall be. regulated as

follows: : ' L
(1) Scales of Pay- Existing Divisional Accou

continue to be placed in their existing pay scales. However, in the event of any revision of
pay scales.of existing Divisional Accountants / Divisional Accounts Officers by the Govl.
of India with effect from a date prior to the date ol taking over the cadre control, the
existing incumbents shall be entitled to such revised scales of pay from the said date. Any
subsequent revision of pay scale by the State Govt. shall be applicable to them.

(1) Age of Superannuation- Since the age of S‘%q:)cr:n.umnl:ion in respect of existing 4
Divisional Accountants / Divisional Accounts Officers working under the administrative

control of A.G. (A&E) Mceghglaya is 60 ycars as applicable to the Central Govt.
.cmployces, they shall be, as a spekial dispensation, allowed a gencral extension of scrvice

without any discrimination for-two ycars ‘over (he existing age of supcrannuation ol 58

years applicable to the ecmployces of stale Govt, of Arunachal Pradesh, subject to the
condition that the retirement age, of the Divisional Accountants / Divisional Accounts

Officers transferred to the StateiService will be as 1s ovdered by the Central Govl. from
“tinic to time for their cmploycces.”

(1)) Seniority under State Govt.- The inter-sc seniorily of Divisional Accountants /
Divisional Accounts Officers taken over to the cadre of State Govt. shall continuc Lo be

the samec as cxisting on the date of taking vver the cadre by the State Govt.

(1V) Reeruitment- The recruitment to the post of Divisional Accountant alter taking over
mesmmmeme e 6 e dre-by-the-State-Gavtwonld-be-nsperzpolicy decided -by-the: goyt ol Amuachlzz c e

ntants /7 Divisional Accounts Officers shall

Pradesh. .
(VY- Promotions-—-Aftertaking-over-the-cadre, -the -State Govl.-shall formulate suttable
rules under the Arunachal Pradesh Service Rules to provide adequate promotional
avenucs for the -cadre-which shall, howeyer, not be -less advantageous (han what s
available under the administrativezcontrol of A.G.(A&L) Mephalaya. Till such rules arc.
N framced, the promotions shall bg regulated by the extant rules / instructions applicable
S S—— ' prior..to.thc.datc,of..-taking.oxic;l'.ﬂi?c.ca(h'c.,.'_...: e
(V1) Lraining /Departmental Examination - State Govt. shall, with a view Lo provide
adequate qualificd manpower to the taken over cadie of Divisional Accountants /-
Divisional Accounts Officers, evolve a system of theoretical / practical training  Public
Works Accouniing system and functioning of Public Works Divisions .and a suitable
departinental examination comparalle to the exisling training and examination to ensurc
that the cxisting. quality and regularity of rendition of accounts to the A.G.(A&LE)
Meghalaya is maintained. ' ' '
(V1)) Transfers and postings- The transfer and postings. of Divisional Accountants /
. _Divisional Accounts:Officers shall Albc“jn‘adc‘;by the State Government. No employce from
the state Govt. shall be posted to the regular charge of any division unless he / she has
completed the special training.required in Public Works Accounting systcin as well as the
functioning of ihe Public Works Divisions and has subsequently qualificd in-an
appropriate departmental exami.ation Lo be introduced by the State Govt. of Arunachal
T T Pradesh as relerred to an c]?iﬁ_sé'"d"('\'fl')ﬁ\‘E'ii'\'\?'iili?;'i'ﬂ'i'i'dii'ig"ilii’:’;’""ﬁi"é"\ii:;i"cﬁii'i,"'iliii"]L)ii?&.ii'i_ﬂii:g}'_(
accounts and Treasurics, Arunachal Pradssh Govt. shall have the .]4.’(3‘,"“""‘-"_.‘;E’.,E'P_Jlfli.,“l,?‘_!_‘.)'..
¢mployce of the State Govt. as l,)iviﬁ@:ﬂﬁéiﬂini.illl'ii. / Divisional Accounts Qllicers on a
tempornry nnd ad-hoc basis for a EEE:_EZIQEG]M]‘_)_Q_l;'i_Qg.]_!_._“}iJ]. the post is filled by regular

qualificd personnel.
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(V11I) Disciplinary Ah(lmrjl_y- Subscquent to the trausler of the cadre to the state Govt.
the Director of Accounts and Treasurics, Aruvachal Pradesh Govte shall be the
disciplinary authority in respect of Divisional Accountants / Divisional  Accounts
Officers. :

(AX) Reporting and Reviewing Olficers- The Lixceutive Lngincers ol the various
divisions shall continue to be the reporting officer for the purpose of writing of Annual
Confidential Reports'in respect of Divisional Accountants / Divisional Accounts Officers
working under them. The FA/CAO of the concerned department shall be the Reviewing
Officer und Director of Accounts and "J.’chusuries, Arunachal Pradesh shall function as the

accepting authority.
5. Trausitional Provisions- Till such time the State Govt. frames appropriate rules
concerning conditions of service of the taken over cadee, the incumbents shall be
governed by the'rulés hitherto in force.
(¢) Power to relax- Where the Govt. of Arunachal Pradesh is of the opinion that
it 15 necessary or- expedient to do so, it shall, alter consultation with the
Comptroller & Auditor General of India, by an order for rcasons to be
recorded in writing, relax any of the provisions of these terms and conditions
with respect to any class ox category of persons.
¥
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OFFICE OF -"‘l‘ngE ACC’DUNTAN'[‘ GENKRAL (A&E) MEGHALAYA,ETC,
L SHILLONG :: 793001. :

No DA Cell/’>-46/2000 OVOLI/Ec 3 - {7 Dated !-i 6 JAi 2088

To . :
P
/. The Ducctor of Accounts & Treasuries,

' Gowt. of Arunachal Paradesh, Nahallagun
Arunachal P1 adsh '

2. The | '\oull’i\?c 1 ‘nginccr,
P.H.E. Khonsa,
Khonsa Anmachal Pradesh

3. The Executive Lngmeer

Bomdila, RW.D. -
Bomdila, ”.A‘ninaclial Pradesh.
Sub Retir omenl on aftaining the age of Auper annuauon in 1/0 the Divisional
Au,ounl.mts on dc,pulallon 1cgmd|ng there of '

Sir, -

In inviling a refe'ren’cc to the subject cited JbOVC I am dir ecled to state that as per
records available in this office ( the service BOOi\b 18 bung maintained in the 1cspechvc
divisions), the followmg Divisional Accountant on dcputation under the Adimrustratlve
C(mti()l of this office are duc fo tctire from service on .|ll:m._xsmp, the ape of 58 yearn,, [ |

mc.nimnul agliny lhcu‘n:u,nca.

' Date of birth’

Posted to the Divisions.

SL Names of DAs ‘Date of
No. yd retirement -
1. Shri L. Appal sWay 25.1.1948 31.1.2006 - | O/o Executive |
NV Engineer,,P.H.E
: ,Khonsa, A.P.
2. Shei Keshab Ch.Das - | 1.5.1948 1 30.4.2006 O/o Exccutive
: E | Fingineer, W ),
! Divindon, Iluuulinl Al

lvtow of lhn nlm\v it in roquented 1o ke noece mmy Hlapn,
mumunul above (o u(m, on due datey

N of Arunachal Py adush,

as per the ulngn]uil,,_,.;gg of the officials of Gowt.

S~

o that th officialu

i Yours faithfully,
: L BrTA ounts- fﬁécr,
! ' DA Cell
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Copy forwmdcd for mfomwtwn and ncccsaary aotion with the chucs’t to take.

necessaly stcps in reSpect of lhen stafTs i. . wasmnal Accountants on depulatlon (undcx ,

' the cadre control of tlus oﬁice) on attalmng the age of- superannuation are to retire in die

Adate%etn ement .
- 1. ‘Tho Chiof l'ngmoon l’ ILE Dopartmont, (mvt Arun; nch i Pradesh llan.lg.u
2

The Chief Engmeer R W D Department Go‘vt of Arunachal Pradesh.Itanagar.

3.. . The Chicf Engmccr (EZ)PWD Dcpanmcnt Govt Arunachal Pradcsh Itanagar -
4. The Chch Engmecr (WZ)PWD Depanmcm Govt Arunachal Pradesh ;ltanagar |
5. The Cluef Engmccr I&F C Depariment, Govt Arunachal andcsh Jtanagar ;
0. "The Chief Lnyncu P()wcx Dcpmtmcnl (mvt. Arunachal Px.ulcsh,llmmgm'_ }
L - - Sr.Accounts Officer,
- I o ' " DA Cell.-
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' CHASTER IX' L
Retirement e

’

L}
+FR. 56. '[(a) Except as otherwise provided in this rule, ever)"
Government servant shall retire from service on the afternoon of the last
day of the month in whick he attains the age of sixty years:
' Provided that a Government servant whose date of birth is the first
‘ of a mqnth shall retire from service on the afternoon of the last day of the
i preceding month on attaining the age of sixty years.] - .

2[ Pron't_ied further that a Government servant who has attained the
age of fifty-eight years on or before the first day of May, 1998 and is on
extension in service, shall retire from the service on expiry of his extended
period of service. ] T - :

3[ or on the expiry of any further extension in service granted by the
Central Government in public interest, provided that no such extension
in service shall be granted beyond the age of 60 years. ]

(b) A workman who is governed by these rules shall retire from
service on the afternoon of the last day of the month in which he attains
the age of sixty years.

_ NOTE—1In this Clause, a workman means 2 highly skilled, skilled, semi-
skilled, or unskilled artisan employed on a monthly rate of pay in an industrial
or work-charged establishment.

“(c) Omitted
“(cc) Omitted. -
1 7 )
e [ (d) No Government servant shall be granted extension in-service
beyond the age of retirement of sixty years:

Provided that a Government servant dealing with budget work or
working as a full-time member of a Committee which is to be wounc 2
! within a short period of time may be granted extension of service iz~ 2
period not exceeding three months in public interest;

1. Substituted
4. Omited.

dated the 13th May, 1998, published 2s GSR 248 (E) in the Gazztie of
India, Extraordinary, Part-Il — Sec. 3 (i), dated the 13th May, 1998
and takes effect from that date. e .

2. Inserted'by G..l., Dept. of Per. & Trg., Notification No. 25012/2/97-Estt. (A), dated the
(1 . ¢ 27th May, 1998; published as GSR 276 (E), in the Gazete of india, Exraordinary, PartIl,
‘ - Section 3, sub-section (), dated the 27th May, 1998, takes effect from that date. ’

i 3. Inserted by G.., Dept. of Per. & Trg., Notification No. 25012/2/97-Estt. (A), dated the
,8:h_Dw;mbcr,'1998; published in the Gazette of India, Exwaordinary, Part-l(l, )'Sactian 3,
. sub-sectian (i), dated the 8th December, 1998, takes effect from that date. 5

e m—

} by G.L, Dept. of Per. & Trg., Notification No. 25012/2/97-Estt. (A),

I

Provided further that a specialist in medical or scientific fields may
be granted extension of service up to the age of sixty-two years, if such ex-
tension is in public interest and the grounds for such extension are re-
corded in writing: PR Y SR T

“ Provided also that the Appropriate Authority shall have the right to
terminate the extension of service before the expiry of such extension by
giving a notice in writing of not less than three months in the case of a
permanent or a quasi-permanent Government servant, -or, of one month
in the case of a temporary Government servant, or pay and allowances in
lieu of such notice. ] ; '

"(¢) Omitted. R
. (f) Deleted T
¥ ) Delered.” Een iRm0
= Yg) Omitted  : T PN P TC NI =

PR 2 Wl SIS .
— -

e (B Omited L. L has g Th I V.
[ () A Military Officer in a Civil Department shall cease to be in

civil employment on the date he attains the age of sixty years. |

3 (/) Notwithstanding anything contained in this rule, the Appropriate
Authority shall, if it is of the opinion that it is in the public interest so to
do, have the absolute right to retire any Government servant by giving
him notice of not less than three months in writing or three months’ pay
and allowances in lieu of such notice:. .

() Hheis, in Grou;; *A’ or Group ‘B’ service or post in a substan-
tive, quasi-permanent or temporary capacity and had entered
Government service before attaining the age of 35 years, after

_ ~ he has attained the age gf 50 years; . o o
_.._ (i) in any other case after he has attained the age of fifty-five
years; T : ; -
Not printed. (Since Clause (¢) has been Omitted)

(i/) () If on a review of the case either on a representation from the
Government servant retired prematurely or otherw: ¢, it is decided to re-
instate the Government servant in service, the autiority ordering rein-
statement may regulate the intervening period between the date of
premature retirement and the date of reinstatement by the grant of leave
of the kind due and admissible, including extraordinary leave, or by

Py, - } by G1., Dept of Per. & Trg., Notification No. 25012/2/97-Estt. (A),

- 1. Omitted - | dated the 13th May, 1998, published as GSR 248 (E) in the Gazetie of

= 5 Subsiiruteq~ | India Exraondinary, Part-ll — Sec. 3 (i), dated ‘the 13th May, 1998
OO and takes effect fromthatdate. ~ 7 .. - - -

% VT3 Substituted by G.1., Dept. of Per. & Trg., Notification No. 25013/11/87-Estt. (A), dated

the 11th May, 1989, published as S.O. No. 1226 in the Gazette of India, dated the 27th May,
1989.. = - . . '_,3.:.-_._:::' PO A A
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35. Superannuation pensionus sz ¢ oroes Ll e

- . e e -

* A superannuation - pension  shall be granted to a Government
servant who is retired on his attaining the age of compulsory retire-

o Lt st rrean s en epiheecas e oo leseend Iedol
o . GOVERNMENT. OF INDIA'S DECISIONS ="
.& * (1) Retirement on the afternoon of last day of the month in which

superannuation falls.— It has been decided that as: from 1st day of

- November, 1973; the Civilian Government servants in Groups ‘B’, ‘C’ and

-

‘D’ services- of, posts. and as from Ist day of April, 1974, the Civilian
Government servants in Group ‘A’ services or posts, shall retire from ser-

_ vice with effect from the afternoon of the.last day of the month in which
their date of retirement according to Fundamental Rule 56 falls, without

prejudice to Clauses (j), (k), () and (m) of that rule. .. .

[ G.L, C.S. (Dept. of Per.), O.M. No. 33/12/73-Ests. (A), dated the 24th November,
1973 and the 2nd May, 1974. ] . .

A Government servant whose date of birth is the first of a month shall
retire from service on the afternoon of the last day of the preceding month
on attaining the age of sixty years. .- . "

{ Note 7 below F.R. 56. ] - . o

(2) Reckoning of date of birth when exact date/month is not

" known.— If a2 Government servant is unable to-state his exact date of birth

but can state the year or year and month of birth, the 1st Juiy or the 16th of
the month, respectively, shall be treated as the date of his biith. If he is only
able to state his approximate age, his date of " ith shall be assumed to be
the corresponding date after deducting the mur;, . - of years representing his
age fromhisdgtcofappointment... ce e e . -

. - PP

1 [ Rule 80, General Financial Rules. } "7 7 20 4 2000 27 0 T o
(3) No specific  orders are necessary for retirement on due date.—
A question has been raised whether the retirement of a2 Government servant

* is automatic on the date on which he attains the age of compulsory retire-
" ment or some specific orders by a competent authority are necessary speci-

* fying the date on which they should retire.
kvl O 0 Lt

AT <+ it 3 I SO g TSR RSO I /e &

. L= e '7 * X
The rules regulating the age of superannuation or the terms and condi-
tions may provide for the compulsory retirement of a2 Government servant

whe — Y
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GOVERNMENT OF ARUNACHAL PRADESH o B
OFFICE OF THE EXECUTIVE ENGINEER : : PUBLIC HEALTH ENGINEERING
AND WATER SUPPLY DIVISION, KTTONSA.

NO. KPHED/ESTT/PF- 172/2000- 01/ /4{2 “J» Dated Khonsa the 30th December’ 20053,

To,

Sri L. Appal Swami,

Divisional Account (on deputation),

P.H.E & W.S Division,

Khonsa.
Sub - NOTICE FOR RETIREMENT ON SUPERANNUATION. //‘ '
Sir, e

It is to inform you that while scrutinising your service records, it is found
that you are likely to attain the age of 58 years as on 25/01/2006,and according to CCS Pension
Rule 72, all Group A,B & C grade employets undef the Government of ‘Arunachal Pradesh are
to be retired from services only when they attain the age of 58 years, vide Director of Accounts
& Treasuries, Naharlagun directive letier No.PEN/AP/2489/94/2102 dtd. 12/07/1995.

Since, you have not been w under Central Services as full fledged
Divisional Accountant under establishment of Accountant General (A&E), Shillong, your
retirement on superannuation falls OW Hence, you are hereby requested to get
in readiness and hand over the full charges of Divisional Accountant to Shri . Roy, UDC
yourself enabling us to process vour pension papers to your parent department.

Further, it is 10 bring io your notice thai, this office will not be responsible
if any complicacy arise in future by any lapses from your side.

Yours sincerely,

(Er. S.R. KUMAR)
Executive Engineer,
PHE & W/S Division,
Khonsa

Memo . NO. KPHED/ESTT/PF- 172/2000- 01/ Dated Khonsa the 30™ December’ 2005.
Copy to:-
1. The Accountant General(A&E), D.A. Cell, Meghalaya, Arunachal Pradesh efc. Shillong-
793 001 for favour of his information please.
2. The Director of Audit & Pension, Govt. of Arunachal Pradesh, Naharlagun for favour of
his information please. ' ' S
3. The Chief Engineer, Zone-1(Eastern Zone) P.W.Department, Govt. of Arunachal
-Pradesh, I‘ianagar for favour of his information please.
4. The Chief Engineer, PHE. & W.S. Department, Itanagar for favour of his information
please.
5. The Superintending Engincer, P.H.E & W.S Circle, Miao for favour of his information
please.
6. St S.Roy, UDCP.H.E & W.S Division, Khonsa for information & necessary action.
"~ 7. Office copy. ’ '
8. Sparte copy.

)

(Er. S.R. KUMAR)

Zu/‘// . , Executive Engincer,
//4/‘7 X % ML PHE & WIS Division,
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~IN THE GAUHATI HIGH COURT ‘ ,
, | co T %
----- A / (The High Court of Assam, Nagaland, Meghalaya, Manipur, Tripura,
/9!,) 0‘ . Mizoram and Arunachal Pradesh)
o A ITANAGAR PERMANENT BENCH
‘\‘ | (CIVIL APPELLATE SIDE)
Appeal- from \;{)9(() No. . .. o 5 (@@) .of 200%
Writ Petition (Civil) o
6106 —— 20 ./ 0L
Ez\ppeuant
Petitioner
S L Bpped Suoa i
' Versus
(U)VS1 Qrn Q(J, g\’\d’{ o %‘Lb'
Respondent
. Opposite Party
. Appellant o .
" “petitioner T (b\*ci4* ek v
M. Nino
. _ T. \f’n\\\;wa o
Respondent
Opposite Party 22 Ce e
Noting by Officer or Serial Date Office notes, reports, orders or
Advocate No. ' ~ proceedings with signatures
1 2 3 0! 4

Certified tobe 8
trlhie copy

)

Deputy Registrat 2‘616’[ ’(ﬂ)

@auvhatl High Coutt,
Itanagar Formanent fsench,

) Ngrariadia.
Authens o Ul 46 of Acﬂ

ef 1972
{Z/ (/4’0 a7
v /0'{



| - N
D . [NTHEMATTEROE:
| Gril. Appal Bwamt b | S\
S0 Late L. Smiinaiiu MWaidu, |

Reaident ¢ t[&hon =3,

Tivap I 'tt ict, Anzanchal Pradesh.
....... SETITIONER
VERS SUE -
- i
1. The Union of India, tepreset ated by vthe |

Cmnptmﬁ?r and Auditor General, (m wt. of India,

: 10 Bahadut Shah %airt harg, New! De?m—
110002
2. The Psm:cmﬂtant}i}aéaemi (ALE)
| ate. Meghalaya, Asunachal P’tadmh & Mizoram,
Shillong,

3. The State of z'«‘aunaclal Pradesh repres aeated by
tha Secretary, Department of PHE & W8, Ge
of Aruanchal Pradesh, tanagar.

4. The Director of Accountz anci:Tfe asuries, Govt.
of Arsanchal Pradash, Naharlagun. o

5. The Chief Engineer,

Depattrient of FHE & W | Gavt. of Arunachal
Pradesh, Itanagar. ' | |
‘0
|
, | , ,
~~~~~ — o  Certified tdbe a
: T e A }re co"_py @
— T Deputy Registrar 20]91] 0%

TG ay ,hm HAﬂ\] bcu't

ot P A“t oris U/ 3 /6 of Actl
EIEC R o of 1872




[«

The Exescutive Engmest,
FHE & WS Division, Khonsa,

Tirap District, Arunachal Pradesh.

Certified tobe a
trke copy

Deputy Registrar R0 0’)/5-;;
Gauhati High Court,
ltanagar Permfanent Bench,
Nghallagun.
aLtiuan o 76-of Actl
of 1372
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Noting by Officer or | Serial no Date Office Notes, reports, 01dels or proceedings
_Advocate - - N with signature B
1 -2 3 | 4

WP(C) 23 (AP) 2006

BEFORE
THE HON/BLE MR. JUSTICE H.N.SARMA

18.01.2006

Heard Mr. T|. Michi, learned counsel for the petitioner.

From annexure-G to the writ ;Q:et_itéon dated 4.1.2008,
which was written by the petitioner to the Exacutive Engineer,

PHE & WS Divisi n, Kho‘nsa and as per submission of Mr. T,
Mi

- the|Accountant Geheral and as such, on an earlier occasion, the

hi, the le'amed%‘counsai the petitioner is under the control of

O

~ petitioner has aprroached the Central Administrative Tubunal

seﬁking certain rellef in respect of his service conditions.

The order impugned in this writ petition being related to
~ thefservice conditibns of the petitioner on the submission of the
petitioner, it falls under the jurisdictional authority of the Central
, Adrlninistrative Triunal. Hence, the petitioner may approach the

lea

ned Tribunal for necessary relief and this writ petition is not
- mantainable.

ln_that view| of :the métte’r, this p_etition is not entertained
for jadjudication. However, liberty is given to the petitioner to

moye again beford the appropriate Court, if so advised. _

 This disposes of this writ petition.

N \«.\\ .' B ! - '. : ] . . o 8:(/’ F['Nh‘gayw
o ' B B |  JUDGE

. Certiffed to pe g
ju; CoOPy ~
Doputy F:thrar .
Gauhati i gh Courg,. -
agar Permancnt Bynch. o

.,

T,
.
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No. LAS/2006/66-79 Dated. Khonsa the 4™ January*06.9
To,

The Executive Engineer,

PHE&WS Division, Khonsa,

Khonsa (A.P.)
Sub : Notice for Retirement on Superannuation.
Ref : Your letter No. KPHED/ESTT/PF-172/2000-01/1427 dtd. 30/12/2005.
Sir,

In reference to your letter No. cited above, I have the honour to inform
you that the matter which you have conveyed me about my retirement on
superannuation is not appropriate. In fact, I am still under the Hon’ble Court of
Central Administrative Tribunal, Guwahati Bench, Guwahati dated. 25/05/2005 for
consideration of absorption as Divisional Accountant under the Administrative
Control of the A.G(A&E) Shillong. As per court’s order 1 am not to be disturbed
from the present place of posting and status till pendency of the case. The copy of
said order has already been issued to Accountant General (A&E) Shillong and
Commissioner (Finance), Govt. of A.P., Itanagar and a copy endorsed to you also.
In this stage if the office will release/disturb me, it will be disobedience of the
Hon’ble Court’s Order.

~ Moreover, I am allowed all the benefits as per Central Govt. Patterns as
governed by the Govt. of India, Ministry of Finance OM No. F1(6) E — IV(A)/62
dtd. 07/12/1962 (incorporated as Annexure to Gowt. of India decision No. m
Appendix-31 of Choudhury’s C.SR. Volume-IV (13" Edition) and as amended and
modified from time to time) and GOI, Ministry of Finance, Public Grievances land
Pension (Department of Personal and Training) vide his letter No. 2/12//87-Estt.
(Pay II) dtd. 29/04/1988.

In this issue the Directorate of Account & Treasuries, Govt. of AP.
Naharlagun has also requested to A.G(A&E) Shillong to allow us to continue as
Emergency Divisional Accountants even after completion of the existing term of
Deputation until further order from their end vide his Memo No. DA/TRY/15/99
dtd. 11/03/2002 with copy endorsed to all CE’s and all EE’s of the Departments of
A.P. Further, for taking over the administrative Control of the Cadre of all
DAs/DAOs by the Govt. of AP. from A.G(A&E) Shillong vide his Memo No.

‘DA/TRY/15/99/Part/859-66 dtd. 18/07/2005 with copy endorsed to all CE’s of the

Departments of A.P. So, it is obviously still my service is under the establishment of
Accountant General (A&E) Shillong.

So, 1 therefore request to my good office to seek for
confirmation/Clarification from the Hon’ble learned CAT, Guwahati Bench,
Guwahati/A.G(A&E) Shillong and Director of Accounts & Treasuries, Govt. of
AP., Naharlagun regarding the retirement on superannuation of Divisional
Accountant Cadre before taking any further action on this issue from your end to
avoid the future complicacies on or before 31/01/2006 please.

An early action in this issue is requested.

/ ‘ Yours faithfully,
- ﬁi‘%%
/ .
&) 7/ / (L.Appal Swami)
| Divisional Accountant (Deptn.)

PHE& WS Division, Khonsa,
Khonsa, (A.P)
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‘ Memo No. LAS/2006/66-79 Dated. Khonsa the 4™ January’06.

Copy forward to :

1 The Hon’ble Court of Central Administrative Tribunal, Guwahati Bench,
Guwahati for favour of his kind information please.

2. The Chief Secretary, Govt. of AP., Itanagar for favour of his kind
information please.

3. The Commissioner (Finance), Govt. of A.P., Itanagar for favour of his kind
information please.

4. The Principal Secretary, Govt. of AP., Itanagar for favour of his kind
information please.

5. The Secretary, PHE&WS Department, Govt. of A.P., Itanagar for favour of
his kind information please.

6. The Accountant General (A&E), D.A. Cell, Meghalaya, Arunachal
Pradesh etc. Shillong 793001 for favour of his kind information with
reference to E.E’s PHED, Khonsa letter No. KPHED/Estt./PF-172/2000-
01/1427 dtd. 30/12/2005. He is requested to look into the matter
sympathetically and consider me as Emergency Divisional Accountant and
allow me to get the benefit as per service of Central Gowt. employees
patten since I am working w.ef 07/04/1999 under your kind
establishment of A.G.(A&E) Shillong and also communicate your valuable
decision on the superannuation retirement of Divisional Accountant cadre
under your control so that I may get the benefit of Central Service please.

7 The Director of Accounts & Treasuries, Govt. of A.P., Naharlagun for
favour of his kind information and necessary action please.

8 The Director of Audit & Pension, Govt. of A P., Naharlagun for favour of
his information please. |

9. The Chief Engineer, PHE&WS Department, Govt of A.P., Itanagar for
favour of his information please.

10.The Chief Engineer(Eastern Zone), P.W. Department, Govt of AP,
Itanagar for favour of his information please.

11.The Superintending Engineer, PHE&WS Circle, Miao for favour of his
information please.

12.Sri Manik Chanda, Advocate, Guwahati High Court, Bye Lane-7, Lachit
Nagar Guwahati — 781007 for favour of his kind information and necessary
action please along a copy of EE’s PHED Khonsa Iletter No.
KPHED/ESTT/PF-172/2000-01/1427 dtd. 30/12/2005.

13.Sri S.Roy, UDC, C/O. E.E, PHE&WS Division, Khonsa for information.

(L.Appal Swami)
Divisional Accountant (Deptn.)
PHE&WS Division, Khonsa,
Khonsa, (A.P)

. e



Know all men by these presents that the above named Applicant do herchy appoint,

6N

ATNAMA
 IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH: GUWAHATI

C.ANo___ &L 100 .
. . -.-Applicant(s)
Shwd L Abbad Seaed S
£ | _",fs_ |
: ‘. N o Waeo ‘
Uaion of Sudria K -.Respondent(s)

9

nominate and constitute” Sri Manik Chanda, Sri $, Nalli_ s. choudbO¥y, Sri.

- CMayokaxts - Advocate(s) and such of below mentioned Advocate(s) as shall accept

this VAKALATNAMA to be my/our irue and lawful Advocate(s) 1o appear’ and act for
me/us in the above noted case and for that purpose to do all acts whatsoever in that
connsciion including depositing or drawing money, filing in or taking out papers, deeds
of composition etc. for me/us and on my/our behalf and I/'We agree to ratify and confirm
all such acts to be mine/cur for all intends and purposes. In case of non-payment of the
stipulated fee in full no Advocate(s) shail be bound to appear and/or act on mv/our'
behalf, ' : “

2006.

Received from the Executant, Mr, ' And accepted o
satisfied and accepted. Senior Advocate will lead me/us in the case.

%«Wﬂ | W

Advlcate _' Advocate , Advccatev_ .

In witness whereof, 'We hsrcunto\sct my/our hand on this the 230'Y day of J anew oy

O

L. Appad Sw

- g e
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SrilApal Swami

-~ Versus =

Union of India & others

WBITTEN STATEMENT ON BEHALF OF RESPONDENTS NOS 3 TO L.

I, Sri Gesso Yongam Son of Late M. Yohgam aged about 50
years, resident of Itanagsr,presently posted as Under
Secretery,Finance~ B-I1I, Govt. of Arunachal Pradesh, Itanagar

do hereby solemnly affirm and sgy as follows :

L, That a copy of theoriginal application being No.

OeA No,27 of 2006 have been served upon the Respondents
mentioned herein zbove and the Respondent No.4 has directed

me to look into the matter and accoddlngly I have Exar gone

through the averments made in the O.A alony with records

“pertalnlng to the case. I understood the contents th ereof

and fled the Written statement being authorised by them,

2. That save and except what is specifically admitted

in this written statement and the statement made in O.A

which are contrary to and inconsistent with the records

shall be deemed to have been denied.

3. That the applicant in 0.A filed the instant application

seeking the following reliefs Viz;

a) That the order impugned dated 30,12,2005

Annexure-a shall be set aside and quashed; and

.00.‘2."...



b) That on setting aside the order dsted 30.12,05
" as aforesaid the applicant shall be allowed to continue
in service tiil he'attains the age of 60 years in terms
of provision laid down in F.R 86(a) as well as in terms

of rules 35 of CCS (Pension) Rules 1972,

4, That before dealing with the relief sought for in the
original application, the deponent take up the pleadings made
in different paragraphs in seriztem for perusal of the Hontble
Tribunal in.brder to determine the controversies raised in the
application in regard to his entitlement to continue in service

till he attains the age of 60 years.

5 That with regard tot he statements made in-paragraphs
4,1., 4.2 and 4,3 of rhe'application, the deponent states that
originglly he belongs-fo the cdre of Upper Division Clerk under
the Government of Arunachal Pradesh which is admitted by the
applicant. The applicant was selected for appointment on
deputation to act as Divisional Accountant in the office

of Executive Engineer Kalaktang PWD Division for a period of

l(one)‘year vide order dated 11.3.99, Clause 4 of th appointment

letter dated 11.3.99 would show that while on deputétion the
applicant may elecf a draw either the pay in the scale of

the deputation post ér his basic pay in the parent cadre plus
\personal pay, if any, plus depufation allowances which would go
to shw that he was on deputation and he xmkmior retains a lien to

his substantive post of U.D.C as admitted in paragraph 4.2.o0f the

application. This policy decision as referred has yet to be
/q‘implemented by tgshébvernmcnt of ATunschal ¥radesh amd™sven—if..
the pMﬁinnﬁ'ﬁmpl*em@jt‘ 'hé"&"o‘mii?meen allowed
wcﬁ%mrmﬁﬁﬁﬁTEﬁf%vﬁﬁ.
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6  That with regard to the statements made in paragraphs
4,44,4.5,4.6 and 4.7 of the application .the deponent states

that the applicant has been repatriated to his parent department
The said repatriation was under challenge before the Hon'ble

Tribunal and the Hon8ble Tribunal nas apheld the order of '

repatriation which was taken on he file before the Honb le High

‘Court and the Hon'ble High Court has affirmed the decision

rendered by the Hon'ble Tribunal., The other avermerts relates to
policy decision of th Go?ernment @n regard to permanent absorption
which has nothing to do with the aée of retirement being fixed

at 53 years., The facts stated in the application would show

that the applicant has not been permanently transferred to
Central Government service, Therefore the controvereies raised

in misconceived in ke the facts and circumstances of the case,

7o That with regard to the statemert s made in paragraph

448., 449,4.30,4.11 and 4.12 of the application thedeponent -
states that the communication dated 10,1,2006 referred to in
annexure =7 would reveal that the applicants is due to retire

on attaining the age of 58 years on 31,1.,2006 which is atcording
to he retirement 3£ age of the’o(ficials of the Government of

Arunachal Pradesh.

In regard to bther averments relating to the applicatibility

of FR56(a) and the (CS(Pension) Riles 1972, the deponent states
that though the Government of Arunachal Pradesh has adopted the CCs
(Pension) Rules 1972 and other Central Rules as per adoption of

Laws order No.4 1989 and the Notificastions dated 6¢1e99 and

16.2,1989 would show that the subsequenf amendment by the

Government of India vide Notification No. 25012/2/97 Estt(A)
dated 13.5.1998 has not yet been adopted by the Government of

\» Arunachal Pradesh.vTherefore the relief sought for in regard

r
: 00004....
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to. continuation of service beyond 58 years is not available to
the applicant and the applicant has rightly been superannuated
on 8x%x 31,1.2006 on attaining the age of 58 years. Therefore
the original application is misconcieved and the same is

liable to be dismissed with costs in "he facts and circumstances of

case.
Copies of the Notification dated 6,1.99
and Notific tion dated 16.2,1989 are
annexed hereto as Annexures A and B
respectively tothe written statement,
8e : That with regard to the statement made in paragraphs

4,13,4.14,4,15,4,16,4.17, the grounds taken in the application
and the relief prayed for , the deponent states that in view of
the Notifications dated 6,1.99 and 16.2.1989 issued by the
Government of Arunchal Pradesh, the contentions raised are
misponceived. Therefore the grounds taken and the releif sought
for fails and hence the application seeking releif for his
entitlement to continue in seivice beyond 58 years fails and

the application Qeserves to be dismissed with costs.

VERIFICATION

I, Sri Gesso Yongam Son of Late M. Yongam, aged about
© 50 years,presently posted as Under Secretary Fimance B-II in
the office of Finance Department , Government of Arunachal
Pradesh, do hereby verify that the facts stated herein above

are true to my knowledge , inform tion and belief derived f rom
relevant records. Nothing substantial to the issue raised by
way of the present 0.A has been concealed.

Verify at Guwahati on this day ¢f May 2006,

EP O rgm-f"o/é

<
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GOVTRA =Y O ARUWACHAL PRADISH . ; .
FPIIANCE DIPARDTIEHT s N .
TTA.AGAR RIS
P AL AR s
l,‘ . No,FIN,E-47,9% azed Itanaga r...70;1 1,the 6th Janlord |
fom o '
" i ._ N ’ ' M .
FRE . i
T - 1 ONIFICALION | ,
RO . .t \ ; o ;
o It is hereby notified for general information '
ek x
o that the nrovisions of FRs - 56, 'Chanter.X' relatinn tO

-

_ ‘Retirement' as adanted hy this Covernment, vide No.Fin43/47j
‘87 (»t) dated 16th Fehruary, 1989 will continue to be |
aoonlicable. to. all the government emoloye°s of the Government - .

1

~ of Arunachal Pradesh. . . |
A - - By order 3nd in the n3me of Lhe Governor of

'Afuﬁachal Pradesh : : - o
.' C,%il’/ ?
( P. K. Nandi ) | ' %

Under Secretary(rlnance) !
Government of Arunachal Pradesh |
Itanagar Ty

. . .
‘Memo No.Fin,/E-47/94 Dated Itanagar,the o - 1999.

% Copy to t- . :
1, The Accountant Generz1..(AE), Meghalaya,A.P. eflc ohlllonqﬁl

7" 2. The Secretary to the Governor of A,P. Iténagar i
| l

3., The Scecretary to the Chhef Mlnmater, AP, L-anagar

R 4, The PS to Minisz2rs.SneakerDy.3»eaker, AP,

(L]

. P.3, to the Chizf Secretary, Sovt . of'AP; Itandgar

5
_ 6. The Development Commiss ioner,Govt .of A P. Itan3agar
® 9 Al1 Commissioners, Govt.of A P, Itanagar

8. All Secretafiés/Ut.SecrecarieS/ﬁy.Secretaries/Under oo
... Secretsries, Sovt. of AP, I ELEDESS o

9% ‘A1l Chief Engineers, Govt .of A P, Itanagar ‘ -
310. ‘The Inopeﬂ+br General of Police Govt.of A.P. Iganagar

11, The Princinal Chief Conserwitor of Forzst, Govt .of AP, "tanagar
12, APIDFC, Itanagar o
13, Director (Irg), A?. Naharlagun i

cont..anen 2
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The Sznice ”nulysp) Covt. of nrunachy] rradash, Itunagar.,

The Juniog Hﬂalyéé{dudget OFFiCBP@ Arunaichgl Pradesh,
Itanagar, . .

The Diractor(E&m), Pldanning ang Dev910pment,.Arunuchdl
Pradesh, Itﬂndgdr;, : ’

All He.ds of Depdrtments (Matjor & Minoef, ATunachal
Pradash, Itanagar, NJhuiligUﬁ, Nirjuli, Jorhat,

The‘Liasion';ommissicnac, Govt., orf RTfunachgl Pradesb,

All Vaputy “OMMissioner/ndd] . Uy. ;ommiésionecs,gcovt.
. Of Ardn ichyl Pradssh, ' S

The Dirsctop of sccountg, Govt., of A UnNachal Pradssh, .
Nahquugun. L

A1l Traasury Officer, and Sub-Traasury bF?icers,f
Arundachal Pfadash, : . i
The Liusion OFFicsr, Govt, of AfUNachgal Praduesh, Ldl;uttd,
Guushat i, Shillong, Lilaburi, mohdnldri,,Tezpur.

Tha 4egistrar, ﬂrunuchJI ) i_UniVersity, Doimukh,
The_ChieF.LiirAridn, Govt, of- : « Arunachal
Pradash, Itﬂﬁﬁng;‘ .

The Secretary, AT unachal Pradgsh, Public Servicgy
Commission, Itandgar,

The Chaicmun, Arunaéhal Pradash Statg Social WelBarg
Advisory Boargd, Itanagar,

( P.K.Nangdi ), :
Under Secrgtary(Fin),
Govarnment of Afundachd ]l Pradash,
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- ANNEXURB ﬁ

0%3
- GOVERNMENT OF ARUNACHAL PRADESH |
FINANCE DEPARTMENT

NOTIBIC@IICN

THE STAIE OF ARUNACHAL PRADBSH ADAPTAIION OF LAWS OBDBB
(No. 4) 1989

[

The 16th February,1989

PR}

No.FIN/E/47/87(Pt):- Wheroas by snhjlctattul Sub-section (2)
of section 46 of the State of Axunachal Pradesh Act, 1986
(Act No. 69 of 1986) for the _puzpose of facuitaung the

application of any law 1n relation to the state of A:unachél

rrrrrr

Pradesh the Govdrnmcnt of the Statc of Arunachal Pradosh

I ] 'sg-e-c'

as the apprOpriate Government 1s cmpowered by order.to

]

make such adaptation and moﬂification of tho law,whother by

way of repeal or amendmcnt. as may be necessary or oxgcdientc

\ Now, thorefore, in exorcise of the power aﬂﬁrosaid

the Governmont of the State bf Arunachal Pradesh hereby
makes tho following ordor:namely t-

14

1o (1) Tho order may be called the State of Arunachal
Pradesh Adasptation of laws order (No. 4),1989.

+ 7

(2) 1t shall be deemed to have come }nto force on the
. . T . 1
20th dau of February, j98?;l

2. (1) In their spplication to the State of Arunachal
Pradosh or Acts theroof, the following rulos, namely
1. The Fundamontal Rules and SMpplementary Rules

(Genoral).

) [ 28 3

2. The Cbntral Treasury Rules )
3. Houso Building Advanco Bules.

4, Central C&vil Services (Extra-ordinary(Pqnsion)
Bulas. ?

Se The Central Provident Buid (Central sgrvices) Rulos

[

G The Cbntributory Provident Fund Bules(India),1962
7 The General Financial Rules, 1963

06ee2e0ce

¥

.

4



8. The Central Civil Services (Pension Rules),1972 .
9. The Delegation of Financial Powers Rules, 1978 _
10, The Central Civil Services (Cbmmutation of Pension)
‘Rules, t%iﬂx 1981.

114The Centrel C&vil Serviceséenmmu (Joining Tige)Rules,

LI

1979.

12.The Uhion Berriotry Employees‘ Group Insurance Scheme,
1984, |

¢

13, Tbe Central c1v11 Services (Revision of pay)Rules, :
1986,sha11, unless the context otherwise requires have

1

effect and be deemed to have had effect as 1f reference r

i (L

therein to the Government Central Government.

GOVERNMENT OF INDIA, GOVERNMENT DEPARNMENT,autporities’

mentioned in the first column of the Table hereunder set of

were reference to the Gevernment,state '_Government,qudrnment
f B . - - 1 el N} [}

Departments authoritiesm mentioned opposite to ﬁhej_gn the

Second Column of the Table ’
. - IO ‘1;' P
e President . . 1.Governor of Arunachal Pradesh

2,  Government/Central Government 2,State Government of
Government of India Arunachal Pradesh

3+ , Union/Union of India/India  3,State of Arunachal Pradesh

4, Central Sexvices/Central

i,

4, Arunachal Services/Arunachal

Civil Services - Civil Services
S. Union bPfiblic Services . 5. Arunachal Pradesh Public
Commi ssion . Service Cbmm}ssion

6. Prime Minister's Serretari- 6.Chief . Minister's Secretariat
ts vt e L § ey tetr ¢ o [ BRI
ate, C e '
B , . — o

----- A R BN S S B T B 2 ]

o (2) Al Schedules/Fbrms/Appendixes appended in the Principal

Rules mentioned in (1) above shall anaeieﬂytapdis epply
. under the respective principal Rules.

, 00003000'0'



(3)

Note

1-

'Reference to any Government Departments or authorities

other than those specified in the Table in Column
2, shall be construed as réferonce to the corresponding
Governm&n t Departments' or authorities exerdising cor-

responding power or authority in Arunachal Pradesh,

Published in  Arunachal Gazette No. 16 Vol.IV dated
March 1, 1989, | |



. The Registrar
Central Aamuustrative Tribunai
G‘"Vu.u .r
Sub: O.A No.27 /2006

L.Appal Swaiiii

Annellant
-Vs-
Union of India & ors
’ R\/S l.l. \illl
Sir, | . ]
Please take notice that the State of Arunachal Fradesh makes appearance

n the above case through their Senior Govt. Advocate Sri B.Baneriee. A. M. .

Bu.d..ubamah Govt, Advocate

Yours fait'hfuiiy;

UVU

Arunachal Pradesh

....



_—y

FROM :

Sub

Sir,

vour use and record, which is being filed before

B. Baneriee

Sr. Govt. Advocaie
Aruanchal Pradesh
Gauhati High Court

e 1 QR heeeats

Q.A. 27/2006
L.Appai Swami
-Vs-

Union of India & Ors

\

Enclosed please find herewith a copy of the above mentioned case for

respondeiit No. 310 7

Kindly acknowlcdge reccipt of the saim

Receive Copy

Advocate

the Hor’ble Court by the

Yours faiihiuily;
&. PQW\N&{”
by
(B.Banerjee)
Sr. Govt. Advocate
Aruanchal Pradcsh
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o Guwahsti Beneh : .
~ IN THE CEI\:W‘BWE.TRIBUNAL :

GUWAHATI BENCH: GUWAHATI

In the matter of:-

O.A No. 27/2006

Sri Appal Swami

Union of India.
" ...... Respondents.
-And-

In the matter of:-

.~ Rejoinder submitted by the
applicant against the written
statcment submittced by the

~ respondents.

That the above named applicant most respectfully begs to state as

under;-

1. That with regard to the statement made in paragraph 4 and S of the
written statement, wherein the entit‘iement of the applicant to retire on

' superannuation on attaining the age of 60 years, has been described as
~“controversies” by the réspondents is categorically denied, rather vide
notification dated 06.01.1999 and vide notification dated 16.02.1989
(Annexure A and B of the W.S) are very much clear on the issue, by
two notifications dated 16.02.1989 and dated 06.01.1999 makes it
abundantly clear that the Govt. of Arunachal Pradesh has adapted the



XS]

provision of fundamental Rule 56 of Govt. of India relating to
retirement vide notification no. Fin/E/47/87 (pt) dated 16.02.1989,
which came 1nto force w.e.f 01.03.1989. Moreover, notification dated
06.01.1999 has been published after notification dated 13.05.1998,
1ssued by the Govt. of India. |

It 1s relevant to mention here that Govt. of Arunachal Pradesh
has adapted the CCS (Pension) Rule 1972 and FR 56 without

" imposing any condition to the disadvantage of the applicant as such

Govt. of Arunachal Pradesh is bound to follow the rule of retirement,

- contention at this stage amount to violation of their own rule.

_N

That the contention of the respondents raise in paragraph 6,7 and 8 to
the cffect that the applicant is duc to retire on supcrannuation on
attaining the age of 58 years is contrary to their own rule, which is
very much in force. There is no ambiguity either in the notification

dated 16.02.189 or in the notification dated 06.01.1999 issued by the

State of Arunachal Pradesh as such applicant has acquired a valuable

and legal right to continue in service till attaining the age of 60 years

 in terms of the notification dated 16.02.1989, 06.01.1999 and also

~ under the provision of .R 56 and relevant provision of CCS (Pénsion)

 rules 1972.

/ok'

... adapted through notification dated 06.01.1999 and their denial of such |

Iin the circumstances application is deserves to be allowed with

cost.
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GUWAHATI BENGH, (‘I\I‘

IN THE MATTER OF
IN 0.A NO. 27/2006 L
SHRI L. APPAL SWAMI -- APPLICANT
| -Vs-
THE UNION OF INDIA & OTHERS - RESPONDENTS
~ AND -
IN THE MATTER OF :

WRITTEN STATEMENT SUBMITTED BY THE
RESPONDENTS NUMBERS 1 AND 2.

WRITTEN STATEMENTS

+

The humble Respondents submit their written statement as follows -

That with regard to statements made in paragraphs 1 to 3 of the
Original Appiicatio’n, the Respondents humbly submit that they have no
comments to offer.

That with regard to the statement made in paragraphs 4.1 and 4.2 of the
Original Applicatic_m, the Respondents h_umbly submit that the

Applicant is a regular employee of the Government of Arunachal

Pradesh. Since there were vacancies in the cadre of Divisional

Accountants administered by .Res'pbndent No. 2 and since direct
recruitment (as provided in the Recruitment Rules 1988 for Divisional
Accountants) through the Staff Selection Commission to fill up
vé.cancies would take time, Respondent No. 2 from time to time called
for applications from the experienced staff of Public Works
Department, PHE, RWD, I&FC, Electricity Divisions serving under the
State Governments of Tripura, Arunachal Pradesh and Manipur who
were willing to serve as Divisional Accountants on deputation basis in
the States of Tripura, Arunachal Pradesh,and Manipur. Accordingly,
the Applicant had been selected and ‘posted as Divisional Accountant

on deputation . basis under the administrative cqptrol of

~ oy

He ~es

ke (i

[~

.



RespondentNo.2. The letter of Respohdent No.2 , while appointing the
Applicant as Divisional Accountant on deputation categorically stated
that the period of deputation was initially for one year and that the
Applicant was liable to work as a Divisional Accountant on deputation
basis in any of the three States of Tripura, Arunachal Pradesh and
Manipur. The said letter also stated that the period of deputation could
be extended for a maximum period upto three years and in no case it
will be extended beyond three years.

Recruitment Rules 1988 (Appendix I)
Appointment letter dated 11.3.1999 (Appendix II)

That with regard to the statement made in paragraph 4.3 of the
application, the Respondent No. 2 humbly submits that in January

2000 the Government of Arunachal Pradesh submitted a proposal to

transfer the cadre of Divisional Accountants to the control of the

Director of Accounfs & Treasuries, Govt. of Arunachal Pradesh. It was
also stated that the formal notification in this regard would be
communicated by the State Govt. in due course. However, no such
notification was issued by the Govt. of Arunachal Pradesh. It may be
pointed out here that State Govt. cannot unilaterally take over the cadre
of the Divisional Accountants which is under the control of the any
State Accountant General without the prior consent and approval of the
Comptroller & Auditor General of Ihdia. Only after the State Govt.
accept all the terms and conditions laid down by the Comptroller and
Auditor General of India for such transfer and with the approval of the
Comptroller and Auditor General of India, the administrative control
of the cadre of Divisional Accountant can be taken over by a State

i

Government.

That with regard to the statement made in paragraphs 4.4 & 4.5 of

the application, the Respondent No. 2 humbly submits that on
completion of the Applicént’s deputation period, the repatriation order
to his parent department was issued to the Applicant. However, the
Applicant, insteéd of reporting back to his parent department filed an

Application in the Hon’ble Tribunal against the repatriation order.

—



However, Hon’ble Tribunal dismissed the Application on withdrawal
by the Applicant. Thereafter, the Applicant had filed Writ Petition
WPC No. 301 (AP)/2002 in the Hon’ble Itanagar Bench of Guwahati
High Court for permanent absorption in the Divisional Accountants
Cadre. The Hon’ble Itanagar Bench of Guwahati High court in its
order dated 1.2.2005 disposed of the case as the Hon’ble court did not
find any merit in the batch of writ petition. In the light of the Hon’ble
courts order dated 1.2.2005, the repatriation order was again issued to
the Applicant. The Applicant then approacﬁed to the Hon’ble Central
Administrative Tribunal vide 0.A No.115/2005 which is still pending
in the Hon’ble Court. | ‘

As stated earlier, .the Government of Arunachal Pradesh had
in January 2000 (vide its letter No. DA/TRY/15/99 dated 12/1/2000)
informed  Respondent No. 2 that the take over of the cadre of
Divisional Accountant was under active consideration Thereafter, the
State Government of Arunachal Pradesh did not initiate any further
move to take over the cadre of Divisional Accountants in the State of
Arunachal Pradesh. After more than two years, the Commissioner
(Finance), Govt. of Arunachal Pradesh vide his letter No. DA/TRY/99
dated 11/3/2002 requested this office that the Divisional Accountants
who were appointed on deputation basis may be allowed to continue as
Emergency Divisional Accountants for the time being as a working
arrangement. But for their absorption on regular basis they will be
given chance to qualify themselves in the Divisional Test Examination
which will be conducted by the State Govt. of Arunachal Pradesh
through the authorized officer of the State Govt. after taking over of the

administrative control of the cadre of Divisional Accountants /

Divisional Accounts Officer / Senior Divisional Accounts Officer of

Works Divisions belonging to PWD/PHE/IFCD/RWD and Power
Departments of Arunachal Pradesh.

More than four years had elapsed and the State Government of

Arunachal Pradesh has not initiated any further move to take over the
cadre of Divisional Accountants in the States from the administrative

control of the Accountant General (A&E). However, it is admitted that
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the Director of .Accounts and Treasuries, Govt. of Arunachal Pradesh
vide his letter No. DA/TRY/27/2000/1060-63 dated 30/7/2005 has
forwarded a fresh scheme stating that tlie‘Govt. of- Arunachal Pradesh
has decided in pursuance of Cabinet decision of the State Government
'to take over administrative control of the cadre, of Diyisional
Accountants / Divisional Accounts Officer / Senior Divisional .
Accounts Officer from the Aclcountant General (A&E), Meghalaya etc.
Shillong. The said scheme was forwarded to the Comptroller and

Auditor General of India for a decision. The Comptroller and Auditor

. General of India in tun prepared a modified scheme based on the state

government’s proposal. The modified scheme as prepared by the
Comptroller and Auditor General of India was forwarded to the state
government ‘under letter No.DA Cell/ 1-11/2000-2001{ 1509 dated
25.11.2005 for acceptance/comments. The state government  was
reminded vide letter No. DA Cell/1-1/2000-2001/28 dated 28.4.2006,
letter No. DA Cell/1-1/2000-2001/96 dated 8.6.2006 and D.O. letter
No. DA Cell/1-1/2000-2001/135 dated 19.6.2006 for its response to
the scheme to which till date a reply is awaiting. It is again humbly
submitted that the post of Divisional Accountant to which Applicant
was appointed on deputation basis is a  Civil Post under the Union of
India. The handing over of the Divisional Accountants cadre from
administrative control of Accountant General  cannot take place

without consent of the Comptroller.and Auditor General of India.

Letter No. DA/TRY/99 dated 12/1/2000 (Appendix III )
~ Letter No. DA/TRY/99 dated 11/3/2002 (Appendix IV)

~ Letter No. DA/TRY/27/2000/1060-63 dated 30/7/2005 ( Appendix V)

at with regard to the statement made inA paragraphs 4.6 of the
application, the Respondents humbly submit that some Olriginal'
Applications have been preferred before the Hon’ble Tribunal
registered as OA No. 114/2005, OA No. 115/2005 and OA No. ,
238/2005 but none of these O.As have been decided by the Court and
the same are still pending before the Hon’ble Tribunal. The Respondent

No. 2 also admits that the Financial Commissioner, Government of

)




Arunachal Pradesh was informed vide D.O.letter No. DA Cell/l-
8/Court Case/2000-2001/1909 dated 28/3/2005 that the question of
absorption of the Divisional Accountants on deputation was under
consideration by the office of the Comptroller and Auditor General of
India . Subsequént to this, the Comptroller and Auditor General of
India (Respondent No. 1) had confirmed vide D.O. letter No. 425
NGE(APP)/10-2005 dated 6/7/2005 that the question of absorbing thé

Divisional Accountants in the Divisional Accountants cadre had been

examined, but it was not found possible as the Recruitment Rules of

Divisional Accountants do not provide for such absorption.

D.O. letter No. DA Cell/1-8/ Court Case/2000-2001/1909
dated 28/3/2005 (Appendix-VI )

That with régard to the statement made in paragraphs 4.7 of the
Application, the 'Respondents humbly submit that in July 2005 the
Government of Arunachal Pradesh forwarded a scheme for taking over
the cadre of Divisional Accountants from the administrative control of
the Respondent No. 2. The said scheme was forwarded to the
Comptroller and Auditor General of India  for a decision. The
Comptroller and Auditor General of India in turn prepared a modified
scheme based on the State Govt.’s proposal. The modified scheme as
prepared by the C&AG of India was forwarded to the State Govt. vide
letter No. DA Cell/1-1/2000-2001/1509 dated 25/11/2005 for
acceptance / comments. The State Govt. was reminded vide letter No.
DA Cell/1-1/2000-2001/28 dated 28/4/2006 , 8/6/2006 and 19.6.2006
for its response to the scheme to which till date reply is awaiting. It is
again humbly submitted that the post of Divisional Accountant to
which the Applicant was appointed on deputation basis is a Central
Civil post under the Union of India. The handing over of the Divisional
Accountants cadre from the administrative control of the AG cannot
take place without the consent of the' Comptroller and Auditor General
of India.

That with reference to the statement made in paragraph 4.8 of the

Application, the Respondents humbly submit that the Applicant is a



regular employee of the Government of Afunachal Pradesh who was
appointed as Divisional Accountant on deputation basis under the
administrative control of the Respondent No.2 for a specific period
only. On expiry of deputation period the Applicant was repatriated
~back to his parent department. Inspite of repatriation order the
Applicant continued in the deputation post as the Applicant challenged
his repatriation and the matter is now before the Hon’ble Central
Administrative Tribunal as earlier detailed in para 4. The Applicant is
‘holding a lien in his parent department of the State Government of
Arunachal Pradesh. As a state government empldyee, the Applicant

was due to retire on superannuation on 31.1.2006 on attaining the age

7 of 58. years which is the superannuating age for all the state

Y government employees of Government of Arunachal Pradesh. It is

‘ umbly submitted that though the Government of Arunachal Pradesh
‘fvide notification No. FIN/E/47/87 (PT) dated 16® February 1989
adopted Central Government rules and regulations including
Fundamental Rules and Supplementary rules as well as Central Civil

Service (Pension) Rules, CCS (leave) Rules etc which govern the

service conditions of employees of Government of Arunachal Pradesh,

the retirement age of einployees of the Government of Arunachal
Pradesh continues to be 58 (Fifty Eight) years vide Notification No.
FIN/E-47/94 dated Sthe January 1999. This is also confirmed by the
Director of Accounts 'and Treasuries, "Government of Arunachal
Pradesh vide his D.O. Letter No.DA/T ry/18/2002 dated 6.6.2006.
The Executive Engineer, PHE & Water Supply
A Division,Khonsa Arunachal Pradesh while i issuing the retirement notice
}to the Applicant vide letter No. KPHE/ESTT/PF-172/2000-01/1427
ﬂdated 30.12.2005 had also confirmed the 58 (fifty eight) years which

‘ is superannuating age of the employees of Government of Arunachal
_:Pradeh ’

! 1 -
o Cbpy of Notification dated 16.2.1989 & dated 3.1.1999 Appendix -VII &

Vi
Copy of DO letter No.DA/T: ry/18/2002 dated 6. 6 2006 (Appendix-IX )
Copy of letter No. KPHE/ESTT/PF-172/2000-01/ 1427 dated 30.12.2005
(Appendix - X)



3.  That with reference to the statement made in the paragraphs 4.9,4.10,
4.11,4.12 4.13 4.14 and 4.150f the Application, the Respondents humbly
submit that in view of the position as explained in para 7 above, there is
absolutely no question of any doubt or misinterpretation as to the fact that
employees of the State Government of Arunachal Pradesh retire on
attaining 58 years of age. The Applicant, who is under the administrative
control of Respondent No.2 by virtue of his holding the post of Divisional

. Accountant on deputation basis, holds a lien on a post in the Government of
} Arunachal Pradesh and is very much an employee of the State Government.
b This being the undisputed service status of the-Applicant, he is, like every
} other employee of the Government of Arunachal Pradesh, to retire on
" _ attaining 58 years of age.
( The Respondents further submit that the petition filed by the Applicant
| before the Hon’ble Tribunal is absolutely without any basis. By including
‘ extraneous and irrelevant matters in his petition so as to mask the absurdity
} of his prayer, the Applicant has sought to mislead and confuse the Hon’ble
| Tribunal and waste its valuable time. The Respondents too have expended
1 labour and time funded by the public exchequer to attend to this frivolous
: petition totally devoid of any merit. -
} ' The Respondents therefore, humbly submit to the Hon’ble Tribunal that not
E only the petition should be dismissed with costs but the Applicant should
. also be penalized for filing the petition on misleading, fallacious and
unjustifiable grounds thereby wasting the Hon’ble Tribunal’s valuable time
és well as the time of the Respondents.

9. With reference to the paragraphs 4.16 and 4.17 of the Application, the

Ground for relief(s) with legal provisions.

l Respondents humbly submit that they have not comments to offer.

% 10. With reference to the paragraphs 5.1,52,53,54,55,565.7,5.8,5.9,5.10 and
L 5.11 of the Application, the Respondents humbly submit that although the
: ' Government of Arunachal Pradesh had adopted all rules and for all purpoées
‘ including FR & SR, CCS Pension Rules, CCS Leave Rules etc which are

} applicable to its employees regulation ( similar to the central government




11.

&3
:
SO _ ~
employeés);._but the amcndmel}ut / change in FR:56(a) i.e. retirement age of 58

‘(fifty eight) to 60 “(sixty) years for the employees of the government of

Arunachal Pradesh has not been adopted . Theréfdre, the Applicant is not
entitled to get -any relief as prayed in the Application. Rlather, the Hon’ble
Tribunal should penalise the Applicant for the reasons as stated in paragraph 8.

That with regard to statement made in paragraphs 6.7, 8.8,1t0 8.5, 9 and 9.1 of

the application, the Respondents humbly submit that they have no comments to-

offer.

In vievs; of ‘the fact and circumstances ,mgntioned above, the
Respondents most respectfully and humbly pray that the present application as
filed be dismissed with costs in favour of the Respondents, the interim order
dated 30.1.2006 in this case be vacated and the order dated 30.12.2005 be

allowed to be implemented.

I, Shi JP. Rajak, Deputy Accountant General (Admn) Office of the
Accountant General (A&E) , Meghalaya, Arunac}ial Pradesh and Mizoram
Shillong do hereby solemnly declare that the statements made above in the
written statement are true to my lfnowlecige, belief and information and I sign

the verification on 7% of July 2006 at Shillong.

2
b . : i)e onent _
37 ATIATHIL ()
T ouy Assosatant Genaal (ADMN)
RETS TR &7 FTaTET (33,8
Oifice . the .::2: & aca! (A& EB)

i SN, wos g f -
FLTAY, gRaity f.\’l@.m
" Meghalava vic.. Shillong |
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"OFFICz Or THEVACCOUNTANT GENERAL {N&E) , MEGHALAYA, ARUNACHAL
PRADESH AND MIZORAM :: SHILLONG ‘
—OOOOOOOO(\OO"-. '

EOLNO.bA.Cell/azg‘Q.. | © DAIED __ //f-fi.”fil___

: Consequent on his selection for the nost Divisional -
\ccountant (on deputatlon basis) in the pay scale of L.réee~¢ﬂef880'
r1669=50=2300= bu‘zﬁee/— in the combined cadre of Divisional

Accountants under-the Administrative control of the cffice of

the Accountant General (AQE) Meghalaya, etc., 3niilong, shri

A Apal

in the orflce of the

a

at present working

m;-~4%?A /qLLd, A A _

is posted on deputatlon as DlVlSlO “ccountant

in the office of the W Mfaﬂﬂ- ’OWA

TR s e 4o ———————— —

. .msm—mwﬁ-wn#pmr SWwami _.._ shoulg

e i - e

join the asforesaid post of D1v1s10nal Accountqnt on deputation
w1th1né§9 days from the date of issue &f this order, failing
which his pPOsting on deputation is liable to be cancelled
without any further communlcatlon and the post may be

offered to some. other ellglble -and - ‘selected candidats. No
‘representatlon for a change of the plece of Dostlnq Ulll be

entertzined under. any’ c1rcumstances whatsoevar.

o~ R
m_~-3*:—ww~-$he"perlod —Of ¢ deputation: df“bhri ___f?%?ﬁaJem 4;1§%?2h1
: _ w1ll be for » duration .

'I%?I::;fZ;;Z»LUS/ﬂn '/rédﬁﬁfjékg;L,}“ W ¢
4. I'he pay and deputation(Duty) allowances in respect of

Shri__ 4{ u”ww’ |

w1ll bL govern d Dy the Government: of Indla, Jdinistry of

‘1nanc Public Grlevances and Pension (Department of Personnel

and frelnlng) 1ttter No.2/12/87- Dstt(Pay II) dtd. 29--4-1988
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and as amended znd modlfled from tlme to tlme. Jhilz on deputation,

shri _.f<' %OJ M L may elect to

! 4B A T et

draw either the ‘pay 1n the Scale of pay of the deputation post

or his basic pay in the parent cadre Plus personal vay, if any,
“lus deputation (dutj) allovance, Shri <. 49)009/ JM

on nenutatlon, should

4

r———— b+ &~ m—

sXercise option in this resard'witnin a period of 1(cne) month

‘rom the date of joining the assignment (i.e. the aforesasid

»0st of deputation). The option once exercised by Shri _ Aﬁf

(4
~f}t>¢>nn4 : shall be trested
7

as flnal and cannot beraltered/changed later under any

circumstances Jhatsoever.

5. The Dearness Allowance, CCA, Children Education
Allowance, T.a., L.T.C., Leave, Pension, etc. will be governed by
the Sovt of India, ﬁinistry ef Finance OM No.F1(6)=-I1V(a)/62
dtd.7-12-1962 (incérpdrated . as Annexure to bovt of india

decision No. in Appendix 31 of Choudhury's C.S.R. Volume

IV(13th. Edition) and as amended and modlflen from time to time.)

6. Shri <. /%Q/o“'f Jwarn on

deputation will he llable ‘to be transferred to any place

within the State of - Arinachal Pradesh Manlpur and Iripuras,

in the combined Cadre of D1v1slonal Accountants under the
1dm1nlstrat1ve control of the. Accountant General (A&E) Meghsa laya,
etc., ‘SWillong. I

7. Prior concurrence of this office must be outalned by the
Divisional Officer beforeé shri £ . /%O/M—f JA-W

(on denutatlon) is entrusted

—

additional chargss, ap001nted or. transferred to a »os t/station
other than that cited in- this “stabllshment Offlcer.

by Ac¢oumanéneral (&dmn)

Y Office of the A.G. (A&E),
Meghdlova. Mizoram & A.P.
“Siillong- 793001

“

o D L. N £ mn
o T LU I "”h+c -\.-..Ll\.-\d.,

I/C D.A. CELL.
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#mo 10, DA, Cell/2-'-49/94-—_95/‘_a?_§118_55’ DATED J!—3= 99

Cony forwarded for informtion and necessar

y action to ;-

- Manipur, Imphal.

2. 2he Accoun ant Jnnaral (&du), Pripura,'Agartalm-
1 - Chief Engineer, PW.A \97‘n 'W 4 P
He is requested to relegse S3hri £ /%52955? ‘fawhszml

1mmed1qtely with the direction to report

for dutv to hls place of POsting on derutation under irt ima-

tion to thls ofche.
REGDag, _Th,e'l;xmcutlve unglneer,A é)&,ﬁ FN Alw-f/m : gﬂ,ﬁ‘
/9'0 &1’ 2 4 /9 “ . He 1is re~uested to

release 1mmedlately Shri
w1th The direction to reUOrt 1‘or duty to his place of
s office.

pPoOsting on deputation under intimation to thi

QEGD.‘g. “h= xccutlve Lnon_neer, KM?"’% pw ’6)077

He is res~uested

to 1nt1mate the dat“ of joining of Shri A(ﬁugéega“J 'ijkk’”t4

9. P.C. . ulle. -Z W ‘(;")‘Q/"'H

Senior Ac ,nts Officer,
I/C D.A% C..aLu-



GOYERNMENT OF ARUNACHAL PRADESI

Director of Accounts & Tre
Nalmrlugun-?‘)l 110

The Accountant General (A&E),
Arunachal Pradesh,Meghalaya, etc.,
Shillong - 793 001.

Sub : Transfer of the Cadre of Divisional Accounts

Officer / Divisional Accountants to the Statc of

Arunachal Pradesh - regarding.

Sir,

It was under active consideration of the Government
of Arunachal Pradesh for sometime o take over the Cadre of the
Divisional Accounts Officers / Divisional Accountants of the Works
Department  totaling 91 ( Ninety one ) posts from the existing

combined cadre being controlled by you. Now, the Government of

4//

Gram : ARUNAcLoLGNTS W”‘
*Ffgne :M420]1 (O)

‘ 272637 (R) M ———

......

Arunachal Pradesh has decided to take over the above said Cadre under

- wmm  —.the direct_control-of -the -Director -of -Accounts -& Treasuries, Govi. ol

Arnunachal Pradesh, with immediate effect.

1

Persons those who are bome on regular basis in the

cadre and opt to come over fo Arunachal Pradesh siate Cadre, will be

t 1.en over on status quo subject to acceplance of the sla“fe_‘Government

Ifis also decided fhat hericeforth no fresh Divisional Accountant(s) on
deputation will be énlertained. Cases of tiose Who are presenidy on
deputation.and se; serving .in .Uhis state shall be -examined at this énd for

their future conunuatlon even after completion of the exisling term of

deputation.

* It is, therefore, requested to take necessary action at

yourlevel so that the process of the transfer of the Cadre along wiili- thc
wﬂluw personnel can be compleied inunediatély ™

.Fomm] notification is under issue and shall be

comnmunicated in-due course.

Yours faithfully,

s
EENEER

(Y. Megu)

Director of Accounts & Treasuries
& Ex-Officio Dy. Secy. ( Finance ),
Govt. of Arunachal Pradesh,
NAHARLAGUN.

asurics
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GOVT OF ARUNACHAL PRADESH = &
DLRECTORATE OF ACCOUNTS & TREASURIES ?/\’O
NAHARLAGUN
NO. DA/TRY/15/99 - . v Dated Naharlagun the 11th March ‘02

To,

The Accoutant Gerier al (A&E)
Meghalaya, Anindchal Pradesh etc.,

Shillong, i

P
'

Sub:- Continuation of service in respect of the Divisional Accountant on:deputation.

Sir, :

I would like to inform you that the state cabinet of Arunachal Pradesh has already
taken a decision for fakifig over of the administrative control of the cadres of
Sr.DAO/DAO/DA of Wwotks divisions belonging to PWD/PHED/IFCD/RWD and Power
départment of Arunachal Pradesh. In order to ensure smooth transition of the controllmg
authority of the said cadres a sctieme has already been formulated which is being

submitted to you shortly for obtaining approval of the appropriate authority for issuance
of a formal ‘Notification’.

Meanwhile you are requested for not to make any fresh recruitment to the post of
the Divisional Accouniaiits against the Works divisions ol the State of Arunachal Pradesh
which  is in continudtion to our letter No. DA/TRY/15/99 dated 15/11/99. Fresh
recruitment of the Divisional Accountants will be made by the state government through
Arunachal Pradesh Public Service Commission. Therefore the Divisional Accountants
those ‘who are appointed by you on deputation from the state service of Arunachal

Pradesh imay be allowed to continue as Emergency Divisional Accountants for the time -

being as a working arraigement. But for their absorption on regular basis they will be
given chance to qualify theftiselves in the Divisional Test examination which will be
conducted by the state: government through the authorized officer of the state
government after taking over the administrative control of the cadres.

Youys faithfully,

‘ W | | |
s . | |

wk (AXX. Guha)
: . Commissioner (Financc)
\> . ' Govt. of Arunachal Pradesh
ltanagar.
Memo Nov DA/TRY/ 15/99/ Dated Naharlagun the 11th March’02.

Copy 10 :-

l)'.\ < - The Chief. Engineer, PWD (E/Z, W/Z)/PHED/IFCD/RWD and
" Power Department of Arunachal Pradesh for information.
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All Executive Engineers, PWD/PHED/IECD/RWD & Power
department of Arunachal Pradesh for information. They are
requested for not to release the Divisional - Accountants, who are
on deputation from the state service of Arunachal Pradesh , on
expiry of their deputation term, until Turther order from this end.

o

(A X. Guha)
Commissioner,(Finance)
Govt. of Arunachal Pradesh
Itanagar.
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/ Pr/ GOVERNMENT OF ARUNACHAL PRADESH g
@ . - OFFICE OF THE DIRECTORATE OF ACCOUNTS & TREASURIES
| NAHARLAGUN - 791116 ;= ~ @
NO. DA/TRY-2712000// 060763 Dated
To, ‘
The Accountant General (A&E),
-V  Meghalaya, Arunachal Pradesh, etc,
Shillong. T
Sub :- Submission of scheme for taking over the administrative co m
cadres of Sr. DAO/DAO Grade -1 DAO, Grade — II and Division
Accountant — thereof.
ﬂm -
Sir,

I am directed to submit herewith the proposed scheme for taking over the
administrative control of cadre of Divisional Accountants comprising Sr. DAOs / DAOs
Grade — 1 & II and Divisional Accountants by the Government of Arunachal Pradesh presently
vested under your kind control.

I am further directed to state that the State cabinet had since approved the
proposal to take over the cadre and the Departments of Law & Judicial, Personnel &
Administrative Reforms of the state have duly vetted the scheme after thorough examination.

In view of the progress as stated above, I am directed to request you to convey
your approval facilitating smooth taking over of the cadre of DAs / DAOs / DAOs Grade — 1 &1

from your kind control.

Kindly acknowledge the receipt of the scheme enclosed in quadrbuplicate.

Enclo : As stated above.

Director of Accounts & Treasuries,
Govt. of Arunachal Pradesh,
Naharlagun - 791110 (A.P)

Memo. NO. DA/TRY-27/2000 . . . Dated ﬁ July’2005.

Copy to :-
1. P.S. to Principal Secretary (Finance) to the Govt. of Arunachal Pradesh, Itanagar
for information.

N@ - 2. The Secretary, Law & Judicial to the Govt. of Arunachal Pradesh for information
f‘g\“ please.

N
»K\)J)‘ 3. The Secretary, Personnel & Administrative Reforms, to the Govt. of Arunachal
- Pradesh, Itanagar for information please.

%} -v"f ' Lo ?d\ (iC.M. Monggmaw ) i,

\‘&A‘ 7\/5/ Director of Account l & Treasuries,

. Govt.; of Arunachal Pradesh,
(%g{é\ P&’J Naharlagun — 79§ 110 (A.P)




VThe Scheme for taking over of the Administrative Control of the Cadres of
_ Sr. DAO/DAO Grade-I/DAO Grade-Il and DA of Working Divisions belonging to
, PHE/RWD/AFCD/PWD/Power Department of Arunachal Pradesh from the control of
the Accountant General ( A&E), Meghalaya, Arunachal Pradesh, etc. Shillong. 4 i

"The posts of Divisional Accountants were created by the State Government in the
Public Works Department / Rural Works Department / Public Health Engineering
Department /Mrrigation & Flood Control & Power Department, but the administrative control
i.e. appointment, transfer, posting & disciplinary control, etc. vesied with the Accountant
General (A&E),i Meghalaya, Arunachal Pradesh etc. Shillong. The Divisional Accountants
comes under the immediate control of the Executive Engineer of the Divisions. They assigt
the Executive Engineers while rendering accounts to the Accountant General (A&E),
Meghalaya, Arupachal Pradesh, etc., Shillong. Their pay and allowances and other service
condition are at present governed by the Central Government rules in force, but they are paid
from the state Government’s exchequer. The question of taking over the cadres of the
Divisional Accquntants from the administrative control of the Accountant General ( A&E),
Meghalaya, Arunachal Pradesh etc. Shillong had been under active consideration of the state
Government for quite sometimes past in order to have proper control over expenditure and
other accounts atters of the works Divisions, since it has become essential for the state
Government to have better control on the heavy expenditure incurred in various engineering
divisions of the state. Now, the Government of Arunachal Pradesh has decided in pursuance

- of cabinet decision of the State for taking over of the administrative control of the cadres of
Sr. DAO/DAO/DA from the Accountant General ( A& E), Meghalaya, Arunachal Pradesh,
etc., Shillong. .

To take| over the cadre of Sr. Divisional Accounts Officers/Divisional Accounts
Officers/Divisidnal ‘Accountants from the administrative control of the Accountant General
(A&E), Meghalaya, Arunachal Pradesh, etc., Shillong, shall be subject to the following terms
and conditions.

1. ibsorption of DA/DAO and Sr. DAO ( Regular ) borne on the cadre of
the A.G to Stage iCa‘dre.

1.1 r. Divisional Accounts Officers / Divisional Accounts Officers / Divisional
ccountants { Regular ) borne on the cadre of the Accountant General who
re presently working in the State of Arunachal Pradesh may opt to serve in |
he State cadre on status quo. The willing Sr. Divisional Accounts !
. Dfficers/Divisional Accounts Officers /Divisional Accountapts ( Regular ) \
orking in the State may submit their options to the Secretawy to- the/
sovernment of Arunachal Pradesh, Depawtment of
Finance, Arunachal Pradesh, Itanagar through the
oncerned Executive Engineers within 2 (Two ) months from the date of
issue of the ‘Notification’ under intimation to their parent department.

1.2 he Sr. Divisional Accounts Officers / Divisional Accounts Officers|,
fDivisional Accountants ( Regular ) who do not opt for state service,
Fondition but willing to continue in the post shall be allowed to serve on,
Ftandard terms and conditions of deputation duly approved by the state|.
Government for period up to 3 ( Three ) years which may be extended up to 2
(Two ) years in the interest of Public Service. They shall be reverted to their
parent Department immediately on expiry of their respective ,deputation‘j
period.

1.3 The Sr. Divisional Accounts Officers/Divisional Accounts Officers'/Divisional|
Accountants ( Regular ) who opt to serve in Arunachal Pradesh shall continue
to be governed by the Central Rules for pension and other retirement benefits
as applicable from time to time.

14 The inter-se- seniority of the Sr. Divisional Accounts Officers / Diyisiongl :
Accounts| Ofﬁcers/DiVisional accountants ( Regular ) who opt for th$ State “ o
Service shall be fixed in the|state cadre basing on their inter-se- sepigrity as |
Sr. Divi ional Accounts Qfﬁcers-/ Divisional Accounts Officers le-I
Divisiondl Accounts Officer Grade-11/Divisional Accountants on the datejof
taking over of the cadre. ' .

| o L id
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5.1

Sr. Divisional Accounts Officers/Divisional Accounts Officers Grade- i |
I/Divisional Accounts Grade-II/Divisional Accountants (Regular) are now
drayving the following scale of pay as per central pay pattern,

A) Divisional Accountant ‘ : Rs.5000-150-8000/-
B)' Divisional Accounts Officer (Grade-II) Rs.5500-175-9000/-
C) Divisional Accounts Officer (Grade-I) Rs.6500-200-10,500/-
D) Divisional Accounts Officer (Sr. Grade) Rs. 7500-250-12000/-

The cadre of Sr. Divisional Accounts Officers/ Divisional Accounts Officers
Grade-I & 11/ Divisional Accounts who are working in Arunachal Pradesh on
regular basis shall be allowed to continue for drawal of their pay and
allcrwances in the existing scales of pay even after taking over by the state
Gowt. :

The Accountant General (A&E), Meghalaya, Arunachal Pradesh, etc., Shillong
shall obtain the option in triplicate in the prescribed form as annexed herewith
from the Sr. DAO/DAO Grade-1 DAO Grade-II/DA borne on his cadre and
serving in the state of Arunachal Pradesh on the date of taking over the cadre
by|the state Government through the Executive Engineer of the Divisions and
fumish one copy of each option exercised by th Sr. Divisional Accounts
Officers/Divisional Accounts Officers Grade-I Divisional Accounts officers
Grade-11/Divisional Accountants to the Secretary to Gaovernment of Arunachal
Prudesh. Department of Finance, on receipt of the options. '

Divisional Accountants on Deputation
T Py ’

Divisional Accountants who are working in the works divisions in Arunachal
Pradesh on deputation shall be allowed to continue serving in the post of
Divisional Accountant on deputation ill they complete their normal terms of
deputation.

The Divisional Accountants ( on deputation ) those who have completed the
eisting term of deputation will be continued as Emergency Divisional
Atcountant for the time being as working arrangement. But for their absorption
ag regular Divisional Accountant they shall have to qualify themselves in the
Divisional test examination within two years from the date of taking over the
cddre from the administrative control of the Accountant General (A&E), |
Meghalaya, Arunachal Pradesh, etc., Shillong, for which they will be given
three chances to qualify in the Divisional test examination. If any body fails to
qualify in the Divisional test examination, shall be reverted to their parent
department as and when qualified hand become available. -

Administrative Control

The admipistrative control of Sr. Divisional Accounts Officers/Divisional !
Accounts fficers/Divisional Accountants shall be vested with the Finance V
Depaitment, Government of Arunachal Pradesh, Itanagar and will be.
e?xcrci‘sed by the Secretary, to the Government of Arunachal Pradesh,i
Department of Finance. :

Recruitment
t

' |
The state government through Arunachal Pradesh Public Service Cpmmission!
shall fill up all the vacancies of Divisional Accountants of works divisions. !

Method of Recruitment:

'

The Arunachal Pradesh Public Service Commission shall make recruitment to
the Cadre] of Divisjonal Accountant by selection on merit adjudged from the,
following| sources through yritten and competitive and qualifying fest called.
the Initial[Recruitment Examination for Divisional Accountant ( Annexure-1)

i b i
H : ?\ Lt {."
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Age Limit for “ Direct Recruitment”:

Candidate should not be less than 18 years and more than 28 years of age,
provided that the initial age limit may be relaxed up to 33 (thirty three) years |
incase of APST candidates in accordance with the order of the state
government from time to time. In case of existing / working Divisional i
Accountants, upper age limit is relaxable upto 52 years.

Education Qualification:

inimum Educational qualifications for direct recruit shall be a University |
Degree { graduate with any one of the subjects namely Mathematics, Statistics, |
Commerce Economics, from a recognized University.

Note:- Age Limit and Education as prescribed at serial 5.2 & 5.3 above shall
n?t be applicable in case of eligible departmental candidate(s).

Alppoinﬁx_m Authority:-

The Secretary to the Government of Arunachal Pradesh Department of
Finance shall be the appointing authority subject to the approval of the
Gpvernment.

Probation and Training:-

(andidates recruited through the Initial Recruitment Examination will be on
probation for a period of 2 ( Two) years before their absorption in the cadre of
Divisional Accountant. During this period he/she shall be given training for a
period of 6 six ) months in the Administrative Training Institute and thereafter
intensive practical training in all aspects of public works accounts for a further
period of 6 ( Six ) months.

After this training , the candidates are required to pass the Divisional test,
which will be conducted by Director of Accounts and Treasuries. Till such
ime as the trainees, they are posted as Divisional Accountant on probation.
After passing the Divisional Test Examination supernumerary posts equal 10
he number of such trainees will be deemed to be created for their absorption’
rn completion of probation period.

Iransfer & Posting:-

Divisional Accountants / Divisional Accounts Officers are to serve
nywhere within Arunachal Pradesh and are liable for transfer to the
stablishments of Chief Engineers /Director of Accounts & Treasuries whereon,
uch postﬁ' exists. ‘ !

(7 W T )

Transfer of record:-
t

The Accquntant General ( A&E), Meghalaya, Arunachal Pradesh etc. Shillong
shall take necessary action to transfer the relevant records to the Secretary to

the Gove}nment of Arunachal Pradesh Department of Finance wilhi;n 3 (Three)
months ﬁ{om the date of issue of the notification.

Sd/-

( Tabom Bam ),
Principal Secretary (Finance)
Govt. of Arunachal Pradesh ;

Itanagar. i
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SHILLONG-793 001
Phone 1 0364-2223191 (O) Fax 1 0364-2223103

\ P\ X;(' OFNICE OF THE ACCOUNTANT GENERAL (A&L), @
Q \ V MEGHALAVA, ARUNACHAL PRADIESH & MIZORAM

iy sl

E. R. Solomon
Accountant General
1D.ONoDA Cell/1-8/Comrt Case/2000-2001/1909
Dhated: Magch 24, 2005

ay o CRA L !
A . JAR S [, HE U.F
Dear (9' (/LIW\ J v L y
: -
Please yecall owr felecon a little while ago 1(,Zzﬂudmg, the Divistonal Accountants on

deputation to my office and presently posted in the State of Arunachal Pradesh. With
( / /rgfg ! reference to your D.Odetter No.DA/TRY/27/2002 dated ﬁﬂ.().3.2()05 ¥ am 1o wdorm you that
my Headquarters has confitmed that we could wnsndm wdmsum oﬂ the dcpuumtmnn of the
present 31 Divisional Accountants prescntly on dc,putaﬂmn to o dupanlnmnni As you are
Caware the }l)n‘vnwm Bench of the Gaubati High Court Ttanagar Bench had issucd an m.‘«flc;:n'_ )
"dated 10.2.2005° mmuﬂmp the 12 Divisional Accousitants on deputation who are to be

veveited back to their parcnt doparinents in the Government of Arunachal Pradesh. |y

order is not being implemented prosently and the remaming 19 Divisional Accountants
who have cages pending in the Cowt/CAT may be inmnediately requested to withdraw all

their cott cases and once this is done their continuity on deputation will be considercd.

b

On the guestion of absorption of uhu,c, 31 (k];‘)‘umlmm‘;w sy H( Hs. hdb ifonned

nﬁ.mt the mmidhno wn]l hc, wou ikbd out muall nhm iy be conveyed to these doputationists.

i ubquasd 1011 your wrgent action to ensure that the pending cout cascs of the 19
'‘Divisiondl ' Atcountants on deputation wre withdrawn 0 facilitate their continucd
dugmuuon/db' mplmn ' e S

Youws swcercly

\

’ ';_’/L,\.../l"')'
Sti Oten Pai, Pt
Financial (Jonmma,bmnm to the Govt, of Aumn«nd\ml Pndd(,‘;]h, Wy ,} /O )
tanagae. ‘
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Y
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¥y GOVERNMENT OF ARUNACHAI PRADFSH
o

Director of Accounts & Treasuries
Naharlagun -~ 791 110

Phone : 0360 : 244680 (O)

;. 244140 (0)

) v 212368 (R}

p . . Pax : 0360 . 24468C (O)

_C.M. MONGMAW . Gram:ARUNACGOUNIS
D.0. No... DAJIRY/18/2002,. | Dated, the 6™ June’2006...

Respected /(ﬁ; "

‘ Am in receipt of your D.O. No. DA, Cell/1-1/2000-2001/95 dated 5.6.2006
'regardir_xg retiring age of Divisional Accountant originally an ezﬁployee of Govt. of Arunachal
Pradesh holding ex-cadre post of Divisional Accountant and :at present under vour conirol.

In fact after adaptation of State laws vide Govt. Noftification No. FIN/E/47/
87 (PT) dated 16 Februan 1989 on attamment of statehood b} this State, the Govt. of
Arunacha! Pradesh had adopted the F.R. & S.R.. But, afterwards vide another Notification
No. FIN/E-47/54 dated 5* January’ 1999, the Govt. siated its stand to continve with 58 years
of age for renremmt which was prevalent al the time of adoption of iaw. In this context, both

-4
the copies of orders refened to in this para are mclosed for ready reference piease '
Nicpotamen:i: (P I IR e

With N@Mw W

DY R

Sri AWK ngsmh
Accountant General (A.&E),
Megha&ayﬂ, Ammem P’mdwh ete., .
Smﬁﬁmg :
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= GOVERNMENT OF ARUNACHAL PRADESH

2 OFFICE OF THE EXECUTIVE ENGINEER : : PUBLIC HEA LTH ENGINEERING
( AND WATER SUPPLY DIVISION, KITONSA.

NO. KPHED/ESTT/PE- {72/2000- 01/ /Z/‘Q :I]-a Dated Khonsa the 30th December' 2005,

To R

Sti L. Appal Swami,

Divisiofial Accouni (on deputation),
P.HE & W.S Division,

" Khionsa,

. ,. . ) ‘ ' :

" Sub - NOTICE FOR RE'I‘IREMEI_*!T ON SUPERANNUATION.
Sir,

It is to inform you that while scmtinisingéyour service records, it is found

that you are’likely to attaif the age of 58 years as on 25/01/2006,and according to CCS Pensio
Rule 72, all Group A,B & C grade einployets under the Goverfiment of Arunachal Pradesh ar;c

_to be retired from services only when they attain the age of 58 years, vide Director of Accounls
& Treasuries, Naharlagun}iirecfive letter No.PEN/AP/2489/94/2102 did. 12/07/1995.

.

Since, you have not been observeil under; Central Services a$ full fledged
Divisional Accountant under establishment of Accountant General (A&E), Shillong, yon‘n‘
~ retirement on superannuation falls on 31/01/2006( A/N). Hence,| you are hereby requested to g‘c(
- in readiness and hand over e full charges of Divisional Adcountant to Shii S. Roy, UDC
~ yourself cnabling us fo process your pension papers to your parent department. ' [
_ Furthier, it is 16 bring to your nolice that, this office will not be rcsponsibjlc
if any complicacy arise in fiiture by any lapses from your side.

Yours sincerely, i

[(Er: S.R. KUMAR)

-Executive Engineet, '

PHE & W/S Divisidn, |
Khonsa o

)

Memo . NO. KPHED/ESTT/PF- 172/2000- 01/
Copy to:- ' :

1. The Accountant General( A&E), D.A. Cell, Meghalaya, Arunachal Pradesh etc. Shillon_‘g—
793 001 for favour of his information please. ; ! . ‘

2. The Director of Audit & Pensiori, Gowt. of Ariifiéichal Pradesh, Naliarlagun for favour of
his information please. N L ‘ :

3. The Chicf Engincer, Zon¢-l(Easterri Zone) P.W.Depariment, Gowvt. of Arunachal
-Pradesh, itanagar for favour of his information please.

4. The Chicf Engincer, PH.E: & W.S. Department, Itanagar for favour of his information

Dated thousa the 30" Decémber’ 2005.

pléase. : "

5. The Supetintending Engineer, PHE & WS Citcle, Miao for favour of his information
please. . , .

6. Sri S.Roy, UDCPHE & W.§ Division, Khonsa for information & necessary action.

7. Office copy. .

8. Spare copy.

(Er. S.R. KUMAR)
Executive Engineer,
PHE & W/S Division,

R ot
s



- 'C'C&C; 4T

| @4 N0, 47«{2@4, ,_

L /@fpﬂ\/ S//OWY\L y

Voo -

, "JQ/MWMma.%of:mm'g%M
6>7\ ”é/b\j/b of Ka/fm\a(w%mﬂs :LM\/a& av W
wuy‘ pbretolol St

Kbty Wﬂuﬁ@'“ Wﬂwf




